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LEGISLATIVE ASSEMBLY.

Monday, 6th February, 1933,
i

The Assembly met in the Assembly Chamber of the Council House at
Eleven of the Clock, Mr. Deputy President (Mr. R. K. Shanmukham
Chetty), in the Chair. ,

MEMBER SWORN.

Major-General Sir John Megaw, K.C.I.E., K.H.P., M.L.A. (Govern-
ment of India: Nominated Official).

QUESTIONS AND ANSWERS.

TREATMENT METED OUT TO INDIANS IN AUSTRALIA AND NEW ZEALAND.

115. *Mr. Gaya Prasad Singh: («) Has the attention of Government
been drawn to the Fiji Samacher, Suva, Fiji, dated the 10th September,
1932 (page 8), in which a letter, dated the 25th July, 1982, from Mr. R. K.
Sarosh Irani of the Sarosh Motor Works, Ltd., of Nasik, Bombay, addressed
to the Private Secretary to H. E. the Viceroy and Governor Genera]l of
India, has appeared, detailing the humiliating and discriminatory treat-
ment which was meted out to him in Auckland, Sydney, Melbourne,
Adelaide, and Freemantle, by the passport suthorities, while passing
through Australia and New Zealand in 1932? Have Government inquired,
or do they propose to inquire into this matter? If not, why not?

(b) Are Government in a position to state how many Australians and
New Zealanders annually visit India on the average; and do Government
propose to adopt the same measure of reciprocity treatment meted out to
them as the Indians receive in those countries? If not, why not?

_Mr, G. 8. Bajpal: (a) and (b). Government have seen the letter refer-
red to by the Honourable Member, His attention is invited to the reply given
by me to question No. 483 in this House on the 20th September, 1932.
No reply has yet been received to the enquiry made. Government have
no information about the number of Australians and New Zealanders who
visit India annually. Honourable Member will, I am sure, agree that until
a reply has been received and considered, the Government of India cannot
decide what would be the most suitable action to take.

Mr. Gaya Prasad 8ingh: May I take it that when the reply comes, it
will be placed 'on the table of the House?

Mr. @. 8. Bajpal: I shall consider that question, Sir.
( 179 ) A
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REFUSAL BY THE GOVERNMENT OF FLiI TO GRANT PERMISSION TO PANDIT
SHREE KRISHNA SHARMA TO RETURN TO FuI.

116, *Mr, Gaya Prasad Singh:  Are Government aware that the
Government of Fiji have refused to prant permission to Pandit Shree
Krishna Sharma, Missionary of the Arya Pratinidhi Sabha of Fiji, whose

name appears on the electoral rol]l of the SBouthern Division of the Colony
to return to Fiji? If so, why? :

The Honourable 8ir Harry Haig: Yes. It is understood that it was
apprehended by the Fiji Government that his activities were likely to cause
communal trouble.

Mr, Gaya Prasad Singh: May I know what evidence is in the possession
of Government to indicate that his activitics will be in the direction men-
tioned in the reply?

The Honourable Sir Harry Halg: 1t is not a question of evidence in
the possession of the Government of India. This is action taken by the
¥iji Government.

Mr, Gaya Prasad Bingh: Do I understand that the Government of
Indis did not take any steps to ask the Fiji Government whether their
action was taken on any evidence or not?

The Honourable Bir Harry Halg: So far as the Home Department are
concerned, the answer is certainly in the negative. We do not correspond
with the Governments of the Colonies.

Dr. Ziauddin Ahmad: May I ask what is the nature of the permission?
Is it in the shape of a visa by the Consyl of the Fiji Government, or is the
permission taken of the Government of Fiji themselves?

The Honourable Sir Harry Haig: I think possibly if Honourable Mem-
bers wish to pursue these points it will be desirable that they should
address themselves to the fountain of knowledge in this House, my Hon-
ourable friend, Mr. Bajpai.

Dr. Ziauddin Ahmad: Is it only a visa by the Consul, or has every
permission letter to go to the Fiji Government themselves for opinion?

Mr. G. 8. Bajpal: The position at the present moment is that the Gov-
ernment of Fiji do not allow anybody to go into Fiji without their prior
consent. )

Mr. Gaya Prasad Singh: Is it not a fact that this particular gentleman
is an inhabitant of Fiji itself and that his name appears on the electoral

rolls of that country, and I should like to know for how long he has been
asked to remain out of Fiji?

Mr. G. 8, Bajpai: T do not happen to know for how long he has been
asked to remain out of Fiji, nor do I know whether he is & permanent in-
hnbitant of Fiji. What I submitted was that the Government of Fiji
do not now allow people to go back without their prior consent.
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Mr, 8. 0. Mitra: Does it apply in the case of a person who is a perma-
xnent resident of Fiji and who comes out temporarily to India for a visit?

Mr. G. 8. Bajpai: I take it that it does not apply to people who are
born and domiciled in Fiji, but people who had been there previously as a
amatter of purely temporary residence—in their case this is necessary.

Mr, Gays Prasad Singh: May I take it that the Government of India
‘have taken no steps .and do not propose to take any steps in the matter
of enquiring’ whether the judgment of the Fiji Government has been exer-
cised with proper discretion or not? -

Mr. @. 8, Bajpak: The position is that the Government of India have
‘not been approached by the gentleman concerned. They cannot very well
‘move in the matter without some formal reference to them,

RESTRIOTION ON THE ISSUE OoF PAssPorTs To INDIANS GoINag TO Fui1.

117, *Mr. Gaya Prasad 8ingh: Have Government received any com-
‘munication from the Government of Fiji, or any other authority, to restrict
the issue of passports to Indians going to Fiji, unless they produce a
written permission of the Fiji authorities? If so, what reply have Govern-
ment given to this request; and why have Indians been singled out for
this discrimination?

Mr. H. A. F. Metcalfe: Yes. The Fiji Government represented that
sex disproportion in the local Indian population was very marked and re-
‘quested that no passport or visa for Fiji thould be granted to any Indian
‘male unless:

(a) he is accompanied by his wife, or
(b) he produces evidence that he is a resident of Fiji, or
(c) the consent of the Fiji Government is first obtained.

_ The Government of India have accepted the request and issued instrue-
‘tions accordingly to passport issuing authorities in India.

. There is no discrimination against lndians since like restrictions are
Imposed on other races when similar sex disproportion exists.

INDIAN STUDENTS IN THE ScHOOLS oF FLII.

118. *Mr. Gaya Prasad Singh: Will Government kindly ‘state the
‘approximate number of Indian students in the schools of Fiji, and the
amount of expenditure over -their education, and over the education of
European students in the Colony?

Mr, G. 8. Bajpal: According to the latest available Annual Report of
the Department of Education in Fiji, which is for the year 1981, the total
number of Indians enrolled in all schoois was 4,531. The net expenditure
on the education of Indians and LEuropeans was £9,815-15-8 and
£5,762-16-9, respectively.

a2
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PromarTioN or THE Usk o HINDI READERS BY RAMDAS GAUR IN INDIAN.
SonooLs 1~ Fut.

119, *Mr. Gays Prasad Bingh:Is it a fact that the use of Hindi readers
by Ramdas Gaur in Indian schools in Fiji has been prohibited? If so, why?
And since when?

Mr. G. 8. Bajpai: I place on the table copy of a question asked on
the subject in the Legislative Council of Fiji in October. 1982, and the
answer given to it. Government of India have no further information.

, .

Extract from the Indian Members' Questions and the Replies thereto at the October
Session, 1932, of the Fijs Legislative Council.

- - - - * * -

Question— .

58. Will the Government be so good as to state:

(a) whether the use of Hindi readers by Ramdas Gaur in Indian Schools has bheen
prohibited ?

(b) if the answer be in the affirmative, reason or reasons for prohibiting such
Readers?

(¢) the authority that recommended their prohibition?

(d) grounds of his recommendations upon which the prohibition order was made?

(e) whether the Government will consider appointing a Committee to examine the
suitability or otherwise of these Readers and others in use and to report upon the
justification or otherwise of the action taken?

Answer—

58. (a) Bectiom 23, sub-section 7(e) of the Educatien Ordinance 1920 states that with
respect to all registered or recognised schools no books of secular instruction shall
be used which, are not approved by the Board. The Hindi readers by Ram Das Gaur
bhave not been so approved.

(), (c) and (d). The Board of Education does not give reasons for its decisions
made under the powers conferred on it by the Ordinance.

(e) The answer is in the negative.

- - L 2 - L ] * »

AREAS IN F1JI CLOSED FOR THE SETTLEMENT OF INDIANS.

120. *Mr, Gaya Prasad Singh: Will Government kindly state if there
are certain areas in Fiji which are closed for the settlement of Indian
subjects in that Colony? If so, what are such areas, and why is this
restriction ?

Mr. G, 8, Bajpai: I place on the table relevant extracts from a
question and answer on this subject in the Fiji Legislative Council.

. 0

Eaxtracts from a question and answer during the October Session, 1932, of the Fiji
Legielative Council, regarding areas closed for the settlement of Indians in Fijs.

- - - - * - -

Question—

.65. Will the Government be so good as to inform this Council :

(a) the names of the districts or parts of such districts and areas in each of them
closed for the settlement of the Indian subjects of His Majesty resident in Fiji?

(b). reason or reasons for closing such areas to Indians?

- L) L) » s ) e
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A
mﬁlg.e ?:) The provinces of Cakaudrove; Serns (the interior part behind the coastal

range); Tailevu North (that part north of the Waidalici River); the Lau Group; the
Lomaiviti Group; the Yasawa Group and the islands of Kadavu and Beqa. The above
mentioned parts of the Colony are reserved from general agricultural settlement, except
in special cases such as store site leases, and so on. '

(b) The general interests of the Colony.

* & L - - - L]

APPOINTMENT OF INDIANS As JURORS, ASSESSORS OB JUSTIOES OF THE
Peack IN Foi.

121. *Mr. Gaya Prasad Singh: Is it a fact that no Indian residents
in Fiji has ever been appointed Jurors, or Assessors, or Justices of the
Peace in that Colony? If so, why is this restriction; and what steps have
Government taken or propose to take in this matter?

Mr. @G. 8. Bajpai: I place on the table a copy of the interpellations
on the subject in the last October session of the Fiji Legislative Council.
As the question of appointing Indians as Justices of the Peace and Jurors
and Assessorg is engaging the attention of the Colonial Government, no
action on the part of the Government of India is called for at present.

1

Extract from the Indian Members' Questions and the Replies thereto at the October
Session, 1932, of the Fiji Legislative Council.

- » * - -* - -

Question—

72. Will the Government be pleased to inform this Council :

(a) whether the Government has considered the necessity for the appointment of
Indians as Justices of Peace? ; i .

(b) if the answer be in the affirmative, the decision arrived at?

(c) if the answer be in the negative, whether the Government will be pleased to
;onsid;ar the question and appoint, wherever necessary, some Indians as Justices of

eace !

Answer—

72. (a) The Governor has under consideration the question of making appointments
of one or more Fijian and Indian Justices on the occasion of the King’s Birthday.

(b) No undertaking can be given.

(c¢) Does not arise.

‘Question—

. 73. Will the Government be so good as to state the steps taken to recommend the
inclusion of Indian names on the lists of Jurors and Assessors of this Colony?
Answer—

73. No new list of jurors and assessors has been made since the enactment of the
-Jurors and Assessors Ordinance 1932, which was passed in the July session of the
late Council. A new list will be prepared in May, 1933. Every male person between
the ages of: 21 and 60 years resident in the Colony, and possessing the necessary quali-
fications mentioned in the Ordinance, is liable to be included.

Any person whose name is omitted from the list may [by Bection 6 (4)] appear
before the Chief Justice. either personally or by an advocate and assert h(il)]riggg to
serve as a juror.

From the list so made the Chief Justice will select a sufficient number of persons
qualified by education and character to serve as assessors in criminal cases, At present
there are no Indians on the list, but should suitable Indians be included in the lists
g:d i?-next year the Chief Justice will no doubt give full effect to the provisions of the

ance,
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FACTLITIES FOR THE EDUCATION OF INDIAN CHILDREXN 1N Fri1.

122, .*Mr, Gaya Prasad Singh: Will Government kindly state whether
any facilities for the education of Indian children in the Dreketi, Nasara-
waqa Bua, and Savusavu areas of Vanualevu in Fiji, are provided? Ii
8o, how many educational institutions have been in existence there, and
what is the annual expenditure involved? What steps have been taken
to encourage the spread of education among the Indian settlers in Fiji?

Mr, G. 8. Bajpai: I place on the table relevant extracts from a
.question and answer on the subject in the Fiji Legislative Council. The
Government of India have no information regardmg the number of
edunational institutions in the areas mentioned or the annual expenditure
thereon. Aw regards the last part of the question, the attention of the
Honourable Member ig invited to the reply given in this House to part
(d) of his question No. 549 on the 20th February, 1932.

Extract from Fiji Legislative Council, October Session, 1932.

- » - » - - L d

Indian Members’ Questions and the Replies thereto.

The Member for the Indian Southern Division :

- - - - L] - »

Question—
T7. Will the Government be pleased to state :

(a) whether any facilities for the education of Indian children in the Dreketi,
Nasarawaqa, Bua, and Savusavu areas of Vanualevu are provided?

(b) whether the Government has considered the educational needs of these areas in
Vanualevu ?

(¢) what steps do the Government propose to take to establish in each of these areas.
8 school for Indian children?

- . . » - - -

AdAnswer—
T7. (a) Indian pupils may be enrolled in schools established at Dreketi and Nasara-
waqa. .
(b) The educational needs of every part of Fiji are under constant consideration.
(c) Educational facilities are being gradually extended throughout the Colony as
finances permit.

K J L - L 4 » » -

-

INDIANS REPATRIATED FROM FIJI.

123. *Mr, Gaya Prasad Singh: Will Government kindly give the
number of Indians repatriated from Fiji during the last five years? How
many of them have returned to that Colony; and what has become of those
who have been repatriated to this country?
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Mr, G. 8. Bajpai: The number of Indian repatriates from Fiji during
1082 is not yet known. The figures for the 5 years ending 81st
December, 1931, are as follows:, '

Year. Number of repatriates.
1927 . . . . . . . . . . . 984
1928 . . . . . . . . . . . 973
1929 . . . . . . . . . . . 653
1930 . . . . . . . . . . . 642
1931 . . . . . . . . . . . 171

So far ag the Government of India are aware, only 850 persons were
assisted by the Government of Fiji to go back to that Colony in 1928.
The presumption is that the remainder of the repatriates have been
absorbed in India. The Government of India have no information as to
what has happened to them; a few may be amongst the returned
emigrants in the camp at Calcutta.

EQuALITY OF THE STATUS OF INDIANS -IN Fii1.
124, *Mr. Gaya Prasad Singh: Will Government kindly state:

(a) whether they are awarc of the pledge given. in 18756, during the
reign of Her Majesty Queen Viotoria, by Lord Salisbury, on
behalf of Her Majesty’'s Government, to the following effect::

‘““Above all things, the Colonial laws and their administration will be such that
the Indian settlers will be, in all respects, free men with privileges no
whit inferior to those of any other class of Her Majesty’s subjects resident
in the Colonies.”’?

(b) whether the Government of Fiji did in the year 1920, after full
discussion with the European Elected Members of the Legis-
lative Council of Fiji and with the approval of the Secretary
of State for the Colonies, give the pledge required by the
Government of India that the position of Indians in Fiji would
be equal to those of any other class of His Majesty’s gubjects
resident in Fiji? *

(c) whether they are aware of the resolution passed in 1921,
at the Imperia] Conference, under the authority and seal of
the Dominion Ministers and of important representativeg of
the British Cabinet, the spirit of which was that India, having
now been admitted as an equal member of the British Empire,
should no longer be subjected to any disability and that the
British Indians lawfully domiciled in any part of the Empire
should be given the full and unrestricted rights of British
citizenship ?

(d) whether the Government of Fiji undertook to introdude into the
Legislative Council of Fiji an Ordinance giving effect to the
pledge referred to in (b) above? If so, with what result?

Mr. @. S. Bajpai: (a), (b), (c) and the first part of (d). Yes.

As regards the second part of part (d) of the question, the Government
of Fiji have not passed any Ordinance on the subject, presumably
because the two main questions of the political and the municipal
franchise have come in for separate treatment,
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CoumoX RoLL AXD REPRESENTATION OF INDIANS OM TRE LEGISLATIVE
CouxnciL IN F.

125. *Mr. Gaya Prasad Singh: (a) Is'it & fact that in British Guiana
and Mauritius, & common electoral roll and a common franchise are in
vogue? Why is not such a system introduced in Fiji?

(b) Is it not a fact that about 4,000 Europeans in Fiji have the right
to elect 6 representatives, while more than 75,000 Indians can elect only
3, and the natives of Fiji numbering over 95,000 have no representation
at all in the Fiji Council?

(¢) Is it not a fact that the official seats are always filled by Europeans,
and if so, why are they given additional representation? What steps have
been taken by the Government of India to redress this state of things?

Mr. G. 8. Bajpai: (a) The answer to the first part is in the affirmative.
As regards the second part, the attention of the Honourable Member iy
invited to the reply given by the Honourable Sir Fazl-i-Husain to part (d)
of his question No. .634 in this House on the 22nd September, 1981.

(b) The position is that Europeans elect six members and Indians
three, while Fijians have three nominated representatives.

(c) The answer to the first part is, yes, but the official seats are
filled by officers in virtue of the posts held by them and not as
representatives of the European community, As regards the second
part, the attention of the Honourable member is invited to the answer
gigv;n by me to his unstarred question No. 22 on the 4th September,
1928.

AEROPLANE FLIGHT TO BADRI NATH DURING JATR4 SEASON.

126. *Mr. Gaya Prasad 8ingh: Is it a fact that recently Mr. R. N.
Chawla made a flight from Delhi t6 Joshi Muth (about 14 miles south of
Badri Nath, in the District of Garhwal, U. P.) in a Puss Moth sroplane
in about 5 hours and 80 minutes only? Are Government aware that Badri
Nath is an important place ob pilgrimage for the Hindus? What facilities,
if any, are Government prepared to give to any undertaking for eroplane
flights to Badri Nath to carry pilgrims during the Jatra season?

The Honourable Sir Frank Noyce: There is no official information
about the flight made by Mr. R. N. Chawla from Delhi to Joshi Muth,
but Government have seen a report to the effect that such s flight was
made without landing.

The reply to the second part of the question is in the affirmative.

So far as Government are aware, the country around the Badri Nath
temple i¢ unsuitable for landing grounds, while the altitude which is
.over 10,000 feet precludes the landing or taking off there by normal
seroplanes even if the site were otherwise suitable for the establishment
of an eerodrome.

ForeeEp TEN-RyPEE NOTES IN THE CURRENOY NoTE PrEss, NasIk.

127, *Mr. Gaya Prasad Singh: (a) With reference to my starred ques-
tion No, 1325 (a) of 21st November, 1082, will Government kindly state
the number of the series, forgeries of which were detected at 51 places,



QUESTIONS AND ANSWERS. 187

and what was the number of the series of the 158 ten-rupee currency
notes stolen from the Currency Note Press?

(b) Will Government kindly state if the paper of the forged notes bore
any star water-mark, and appesred similar to genuine paper?

The Honourable Sir George Schuster: With your permission, Sir, I
will deal with questions Nos. 127 to 140 together.

Enquiry is being made and complete replies will be laid on the table
in due course.

STAR WATER-MARKED CURRENCY NOTES PRINTED IN THE CURRENCY NoTB
PrEss, Nasik.

+128. *Mr. Gaya Prasad Singh: Are Government aware that ten-rupee
star water-marked currency notes printed in the Currency Note Press,
Nasik Road, are still being received by currency authorities and so far
more than 158 genuine notes printed in the Currency Note Press, but not
issued officially to the public, have been received by them? If so, will
Government kindly state how this could be possible, and the actual
number of genuine notes so far received?

VERIFICATION OF SPOILED OR REJECTED CURRENCY NOTES IN THE CURRRENOY
NoTeE PrEss, Nasik.

1129, *Mr. Gaya Prasad Singh: (a) With reference to my starred ques-
tion No. 8 of the 5th September, 1932, will Government kindly state if
the six million ten-rupee notes and the balance of 592 reams of currency
note-paper, after printing the above six million notes which had to be
destroyed due to the design being stopped, were thoroughly verified and
checked before destruction by an officer entirely independent of the Master,
Security Printing, India, who is also exz-officio Controller of Stamps? If
80, will Government kindly state the name and designation of the officer
who verified them and place his report on the table? If not, will Govern-
ment kindly state by whom the verification was done, and whether Govern-
ment consider such verification by officers in any way subordinate to the
Master safe and feel satisfied?

(b) Will Government kindly state how the stocks of water-marked
Currency Note Papers both in the store and in process under the Control
Department of the Press are verified periodically? Is it not a fact that
such verifications are not done quite independently of the Master? Is it
not a fact that the water-marked paper in store or in process are never
verified by the auditors nor do they check the internal accounts of currency
notes and watermarked paper maintained by the Control Department?
If so, why? What is the procedure of verification adopted in the differ-
ent currency offices, and whether the same system could not be introduced
in the Press? Are there any rules for such verifications laid down by the
Government, and if so, do they apply in the Press?

(6) What is the procedure adopted by the authorities in verifying
spoiled notes which are destroyed frequently? Is it not a fact that they
are verified and destroyed by an officer subordinate to the Master? Has
this gystem not been objected to by the audit authorities?

+For answer to this question, se¢ answer to question No. 127.
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CoN¥IOor1oN AND SENTENCE OF THE PERPETRATORS OF THEFTs IN THE
CureENcy Note PrEss, Nasix.

_1130. *Mr. Gaya Prasad Singh: (a) With reference to my starred ques-
tions No. 1829 of 21st November, 1932, and No. 8(d) of the 5th September,
1982, will Government kindly state how the perpetrator of the thefts in
the Currency Note Press, Nasik, was convicted and semtenced by the
Court to a term of imprisonment when ‘‘thefts are not. reported to
Magisterial Courts’’? Will Government kindly state the name of the
Court which passed the orders, and whether the Master received a copy of
this judgment? If so, will Government kindly place a copy of this
‘judgment on the table, or in the Library of the House?

(b) Is it not a fact that when thefts of currency notes are discovered,
information-is given to the Police who trv to trace out the eulprits and
when they are traced they are tried by a court of law for the offence?
Will Government kindly state how many such culprits were tried by courts
and place copies of the judgments in the Library?

{c) Is it not a fact that while passing orders in a certain case of theft
in 1928, the Magistrate adversely commented on the supervision of the
Control Supervisor, and recommended departmental action against him?
If so, will Government kindly place a copy of this judgment on the table,
and state how the Magisterial recommendation was carried out?

SHORTAGE OF FIvE-RUPEE NOTE SHEETS IN THE CURRENCY NOTE PRrEss,
NasIx.

+131. *Mr. Gaya Prasad Singh: (q) With reference to my starred ques-
tion No. 1330 (a) of 21st November, 1932, will Government kindly state
why the responsibility for the shortage of five-rupee sheets in the Currency
Note Press, Nasik, could not be fixed on any particular individual? Was
nobody put in charge thereof?

(b) Will Government kindly state why Mr. M. H. Patel’s increment
was withheld for three months? Is it a fact that five-rupee sheets were
found short from his charge? Who else than Mr. Patel could have been
responsible for this shortage? o

DEPARTMENTAL ACTION TAKEN AGAINST THE SUPERVISORS RETAINED OB
RETRENCHED IN THE CURRENCY NoTE PrEss, NasIk.

+132. *Mr, Gaya Prasad Singh: (¢) Will Government state with reference
to my starred question No, 1832 of 21st November, 1932, if any depart-
mental action was ever taken against any of the supervisors retained in.
the Currency Note Press, Nasik? If so, against whom, and for what
reasons? Is it not a fact that Mr. Mainker’s increment was withheld for
a certain period?

(b) Will Government kindly state if any departmental action was ever
taken against any of the supervisors retrenched and if any of them had
‘unsatisfactory service to his credit? If so, will Government give parti-
culars? .

4+For answer to this question, see answer to question No. 127,
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APPOINTMENT OF ADYA GAUD Bﬁ.umms I8 THE CURRENCY NoTE PrEss,
ASIK.

+133. *Mr, Gaya Prasad Singh: (a) With reference to my starred ques-
tion No. 12 of the 5th September, 1932, and question No. 1832 (b) of 21st
November, 1932, will Government kindly state how the replies of the two
questions could be reconciled, in view of the fact that in reply to the former
it has been said that the Chief Supervisor of the Currency Note Press,
Nasik, and five assistants come from Ratnagiri district, while in reply to the
latter it has been said that he does not hail from Ratnagiri? Will Govern-
ment kindly state which of the replies is correct? -

(b) With reference to my starred question No. 1832 (d) of 21st
November, 1982, is it not a fact that four Adya Gaud Brahmin Assistant
Supervisors of Ratnagiri district, »iz., Messrs. V. B. Khot, A. R. Desai,
G. V. Desai and K. R. Zarapkar were appointed after the appointment of
the Chief Supervisor in the Press and nof only three as stated in the reply
thereto? Is it not a fact that another Adya Gaud Brahmin Assistant
Supervisor, Mr. M. V. Naik and one Gaud Saraswat Assistant Supervisor
Mr. K. N. Kamat of Ratnagiri district were also appointed in the Press
after that date, in addition to the one Adya Gaud Brahmin Assistant
Supervisor who was already there, viz., Mr. Mainker of Ratnagiri district
making the total appointments conferred on Adya Gaud Brahmins six, and
Gaud Saraswat one out of the tctal appointments of 15 Assistant Super-
visors ?

AsSSISTANT SUPERVISORS OF DIFFERENT COMMUNITIES APPOINTED IN THE
CurrENCY NoTE PrEss, Nasrk.

1134. *Mr. Gaya Prasad Singh: With reference to my starred question
No. 1332 (e) of 21st November, 1932, will Government clearly state the
numbers of the appointments which were conferred on the members of the
different communities out of the total appointments of 15 Assistant Super-
visors in the Currency Note Press, Nasik? i

SPECIAL QUALIFICATIONS REQUIRED FOR THE POSTS OF THE MASTER AND
DEPUTY MASTER OF NASTK PRESSES.

.1135’ *Mr. Gaya Prasad Singh: With reference to my starred question

No. 1834 qf 21st November, 1932, will Government state for what parti-
cular superior posts Messrs. Kapoor and Dag Gupta are being trained, and
also state what special qualifications are required for the posts of the
Master and the Deputy Master of the Nasik Presses? If no Indian is
available at present, when will Indians be taken for being trained for these
two particular posts? Why are not arrangements being made to Indianise
theso two posts after the present incumbents ?

EUROPEAN STYLE QUARTERS FOR INDIANS IN THE CURRENCY NoTm PrEss,
Nasik. . .

_1136. *Mr. Gaya Prasad Singh: (a) With reference to my starred ques-
tion No. 1826 of 21st November, 1932, will Government state if an Indian
who has been to Europe is comsidered fit to occupy European style
quarters or not? Is it not a fact that Mr. I. M. Das, an officer of the:

+For answer to this question, see answer to question No. 127.

~
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Photo-Lithe Department of the Currency Note Press, Nasik, received his
training in Europe? Was he offered European style quarters? 1f not,
why not? Will he now be offered a suitable one?

(b) Is it & fact that Mr. 8. K. Bose, an Indian Printing Supervisor, was
given special leave to proceed to England to acquire higher knowledge in
the art of printing, and he is now England-returned? Was Mr. Bose
-offered European style quarters after his return from England? If not,
why not? Will he now be offered a suitable one?

(c) Will Government kindly state if any of the Indian officers at present
occupying European style quarters had ever been to Europe? If not, why
were not Messrs. Das and Bose given preference over them in the allot-
‘ment of European style quarters? Will Government kindly define clearly
‘Indian style’’, and ‘‘European style’’?

(d) Will Government kindly state what rate is charged for _water
consumed beyond the free supply, and also under what rules this free
supply is at all given? What amount can be recovered annually by stopping
this free supply of water, and charging for all water consumed at the usual
rate? Are Government prepared to consider the desirability of stopping
this free supply as a measure of retrenchment and economy? 1Is it a fact
that Government have to purchase every drop of water supplied free?

ALLOTMENT OF RESIDENTIAL QUARTERS IN THE CURRENCY NOTE PRESS,
Nasik.

1137. *Mr. Gaya Prasad Singh: (a) With reference to my starred ques-
tion No. 1836 of the 21st November, 1932, will Government state if the
Master of the Nasik Press and other persons paying rent under the rule
get 10 per cent. of their pay as compensatory allowance in lieu of quarters?
If so, does this not mean that Government do not practically get snything
for the costly quarters?

(b) Will Government state why Miss Griffin was not given third grade
European style quarters, instead of 2nd grade? Is it a fact that she is
getting Rs. 180 p. m.? If 3rd grade quarters cannot suitably house a
person living in European style, will Government state why they were
built at all? What is the cost of each of the 8rd grade quarters?

(c) Will Government state what is the cost of quarters occupied by an
officer drawing a pay similar to the Master in New Delhi? Is it worth
Rs. 1 lakh and 12 thousand?

RESULTS OF THE AUDIT OF THE ACCOUNTS OF ARCHITECTS OF NasIk BUILDINGS.

1138. *Mr. Gaya Prasad Singh: (a) Are Government aware that the
Auditor-General in his Memorandum No. T.-775-Admn.-856-29, dated
8th July, 1982, on the results of the audit of the accounts of the architects
-of Nasik buildings has said that the post-audit done by the Accountant
General, Bombay, showed that ‘‘excesses had been incurred on several
sub-works of the estimate which should have received the prior sanction
of the Government of India, and that in some cases there had also been
apparent extravagances’’? If so, will Government please state what those
items are on which excesses were incurred and extravagances made, toge-
ther with the amount sanctioned and amount actually spent?

tFor answer to this question, see answer to question No. 127.
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(b) Is it not a fuct that "‘in many cases it was impossible to trace:
measurements and quantities into the bills’’? 1f so, will Government
please state through whose negligence these things occurred, and what
steps, if any, were taken against him?

(c) Will Government please state why excessegs over the already
revised estimate and extravagances were at all allowed to be passed, and
why those responsible were not made to suffer instead of making the
Governiment to provide for excesses and extravagances? Is it not a fact
that excesses and extrsvagances were made to provide for luxuries which
the Government could ill afford ?

(d) Is it not a fact that in case of the buildings of the Currency Note
Press and the Central Stamp Store also, excesses were incurred without
the saunction of the Government of India? Ig it not a fact that over-
payments were also made to the architects, and the authorities controlling
payments did not know that over-payments were actually made? Is it
not a fact that in one case an excess pavment of Rs. 2,651 was made,
and in another Rs. 1,5247? What steps, if any, were taken against those
through whose carelessness such over-payments occurred ?

(e) Is it not a fact thut measurement records were also deficient?
Are Government satisfied that payments for works actually not done have
not been made, and the Government have not sustained any loss in any
way? Why could not the whole thing be measured again to the satisfac-
tion of the proper authorities? Are Government satisfied that materials
charged for in the bills have been actually used?

TECHNICAL APPRENTICES EMPLOYED IN THE PRESSES AT NasTK.

t139. *Mr. Gaya Prasad Singh: Will Government kindly state the:
number of technical apprentices now employed in the Presses at Nasik,
together with their names, daily wages, and the name of the communities.
to which they belong? Are not most of them Anglo-Indians?

APPLICATION OF THE FAcTORY RULES TO THE CURRENCY NoOTE PrEss, Nasik.

1140. *Mr. Gays Prasad Singh: (a) Are the Presses at Nasik governed
by Factory Rules, and subject to inspection by Factory Inspectors?

(b) How many persons are intended to be accommodated, and how many
persons are actually accommodated in the Currency Note Press? What ig the
floor-area of Phe Press? Of what material is the roof of the Press made?
How does this material help to diminish or to add to the heat inside the
press during the hot summer days? '

(c) What are the arrangements for ventilation inside the Currency Note
Press? Are the arrangements for ventilation sdequate, and have they
been testified to be so by the Factory Inspectors? It so, will a copy of
the relevant portion of the inspection report be laid on the table? If not,
do Government propose to have the ventilation arrangements approved of
and testified to by a Factory Inspector?

(d) Is it not a fact that in such a big building, only about two dozen
small holes at a height of about two feet from the ground level and narrow
streaks of opening in the sky lights have been provided for ventilation for a

tFor answer to this question, see answer to question No. 127.
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large number of men working inside? If go, do Government consider that
such an arrangement will be sufficient and would meet the requirements
<of the men working inside?

(¢) Are Government aware that such ariangement for ventilation is
keenly suffered in the hot summer days, specially as the roof of the Press
is made of thin corrugated asbestos sheets?

LEASE OF THE BoMBAY, BARODA AND CENTRAL INDIA RAILWAY,

141. *Mr. Gaya Prasad Singh: Will Government kindly state when the
lease of the Bombay, Baroda and Central India Railway last expired, and
whether any extension was given to the Company, and for how long?

Mr, P. R. Rau: The contract of the Bombay, Baroda and Central
India Railway Company originally provided for its determination at the
end of 1930 or any succeeding fifth year. A supplemental agreement was
entered into in 1913 by which this provision was cancelled and the
contract was made determinable at the end of 1941 or any succeeding
fifth yegr. '

Lease ofF THE "BENGAL NAGPUR RaiLway.

142, *Mr. Gaya Prasad Singh: Will Government kindly state whether
any extension was given to the lease of the Bengal Nagpur Railway? If
.80, when; and when will itg term expire?

Mr. P. R. Rau: The contract of the Bengal Nagpur Railway Company
‘was extended in 1912. 1t ig now terminable at the end of 1950 or of any
-succeeding fifth year, |

‘TAKING OVER BY GOVERNMENT OF THE BENGAL AND NoRTH WESTERN
RaiLway.

143. °*Mr. Gaya Prasad Singh: When do Government propose to take
over the Bengal and North Western Railway?

Mr. P. R. Rau: Under the terms of the contract, which was recently
entered into with the Bengal and North Western Railway, Government
-has the optionof purchasing the Company's railway on the 8lst
December, 1987, or the 81st December, 1042, on giving 12 calendar
months’ previous notice in writing. The earliest date “on which notice
can be given is therefore nearly 4 years hence. |

Mr. K. Ahmed: What is the attitude of the Government towards
purchasing this Company-managed Railway ? -

Mr, P. R. Rau: It is a little premature to think of a situation that
may arise four years hence. The present contract was entered into on
the advice of a Select Committee of this House.

. ?; Ziauddin Ahmad: Is it not possible to give notice earlier than
108 ' :

Mr. P. B. Rau: No, '
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Mr. N. M. Joshi: May I ask why Government did not purchase this
Railway especially when money is cheap now?

My, P. R, Rau: It was not cheap at the time when the contract fell
due.

Mr. K. Ahmed: May I ask what ig the proportion of the shares of
Government ih this Company-managed Railway?

Mr. P. R. Rau: Government do not hold any shares in this Railway.

Mr. K. Ahmed: What is the proportion of shares held by various
private people? '

Mr. P, R, Rau: All the shares are held by private people.

Mr. K. Ahmed: What is the proportion of Government peoples’ shares?

Mr. P. R. Rau: So far as I am aware, Government do not hold any
shares in the Bengal and North Western Railway.

Mr. K. Ahmed: What is the proportion of the shares held by Indians?
Mr, P, R, Rau: I am afraid I have no information on that point.

Mr. X. Ahmed: Will Government be pleased to make inquiries and

lay a reply on the table, so that Members may be in a position to know
how the matter stands?

Mr. P. R. Ran: The Company is incorporated in England and the
information is not available here,

Dr. Zisuddin Ahmad: Is not the list of share-holders available?
Mr. P. R. Rau: Not in India, so far as I am aware.

Mr, 8. 0. Mitra: May I take it that there has been no reversal of
policy as regards the State-management of Railways?

Mr, P. R. Rau: As I have already .‘explained, this action with regard
to the Bengal and North Western Railway was taken on the advice of a
Select Committee of this House. '

Mr. Lalchand Navalrai: Will the Honourable Member say whether
there iz a right in either party to waive the notice earlier.

Mr, P. R. Rau: The contract provides that Government have the

option of purchasing the Railway on the 8lst December, 1987, or five
years later. There is no other option.

Mr, Lalchand Navalrai: Can not the Government negotiate with them
to take it up earlier? )

Mr. P. R. Rau: If the Company agrees.
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Ra01aL, DISORIMINATION 1N THE IssUE oF PassEs To TAm Tmonnm s‘rur.
oF THE East IxDiay Rarmway Hiem: SoHooOLS. :

144. *ME. Gaya Prasad Singh: (a) Is it a fact that the East Indian
Railway maintains a big school for the Europeans at Mussoorie, called:
the Oakgrove School, and that the Principal, Head Master, and three
Assistants are allowed first class passes?

(b) Is it a fact that the East Indian Railway maintaifis five ngh
Schools for Indians, of the same standard as the Oakgrove Bchool, and
that the Head Masters of these five High Schools have better scalos of
puy thdan the three Assistants of the Oakgrove School, but the Indian
Head Masters are allowed only second class passes? If so, why? When
do Government propose tc remove this racial discrimination?

(¢) What are the scales of pay of the stutf of the Oakgrove School and
of the other five schools?

Mr. P. R. Rau: (a) Yes.

(b) and (c). The East Indian Railway maintaing five High Schools
for Imdians. Oskgrove School is & High School for both boyg and girls,
but it differs from the Indian High Schools in being entirely a boarding
school. The scales of pay of the teaching staff of the Oakgrove School
and the staff 6f the five Indian High 8chools are different and 1 place
on the table a statement giving the relevant figures, but I must add that
the scales are not directlv comparable as the teaching staff of Osakgrove
School are given board and lodging free. I understand the present staff of
QOakgrove School have enjoved first class passes since their appointment
_in the -dayg when the KEast Indian Railway was under Company
managemenf. These first class passes are therefore treated as personal
to them and not necessarily admissible to their successors.

Staternent showing the scales of pay of teaching staff.
Indian High Schools. Oakgrove 8chiool, MussooNe.

Asensol —Rs.  260—260—300—40/2—500—  Head Master, Boys’ School—Ra. 475—
50/2—-800. efficiency bars at Rs 460 and 25—500 plus Rs. 50 overseas allowance.

Res. 6
First Agsistant Master-—Rs. 360—25—
_.z-l » Mulpnr and Dinapore,—Rs. 250 425 plus overseas allowance Rs. 50.

2——450—50/2—550.
Head Mistress, Girls’ School—Rs, 250—
Tundla—Rs. 250—50/2—300—256—875. 25—350 plus overseas allowance Rs. 50,
Belection grade Rs. 700—50—800 re scale .
- for the present incumbent bemg untrained Head Mistrers, Junior S8chool—Rs. 250—
is Rs. 250—15—3850—25—860. 26—850.

Dr. Zisuddin Ahmad: May I ask whether the Railway Department.
hag got any definite rule corresponding to the rules in the other departments
saying that persons drawing cartain salaries are entitled in first class, and
80 on.

Mr. P. R, Rau: Yes, there are definite rules on the subject,



QUESTIONS AND ANSWHRS, 195

Dr. Zisuddin Ahmad: Are these rules the same as in other departments?

Mr. P. RB. Rau: The question does not arise in other departmentg.
because employeeg in other departments are not allowed passes. .

Dr. Ziauddin Ahmad: They should be allowed passes in the particular
class for which they are entitled according to salary, and, if so, are the
rules the same as in other departments? ° .

Mr. P. R. Rau: Not necessarily. I beliéve there is some difference.

Dr. Ziauddin Ahmad: The Railway Department always claimed that
their cut in salaries should be the same as the cut in the other depart-
ments, in spite of the fact that it is a losing concern, but, in the matter
of privileges, they want to have their own rules. Is it consistent? Can
they have both ways?

Mr. P. R. Rau: As my Honourable friend knows, the cut is not the
same as in other departments.

Dr. Ziauddin Ahmad: The Honourable Sir George Rainy on the floor
of the House clearly said that he would not agree to any eut in the Railway
Department which was different from the cut applicable to other depart-
ments, and is it not desirable that, in the matter of concessions in
travelling, they should have the same concession as is given in other
departments.

~ Mr. P. R. Bau: I suggest that as this question might lead to a debate,
it could be more definitely taken up during the Railway Budget discussion.

Mr. 8. 0. Mitra: TIs it not a fact that railway officials are eonsidered
as n privileged clags so far as passes as regards Government servants

generally are concerned?

Mr. P. R. Rau: I believe it is the practice in all railways that [ am
aware of that railway staff are given certain concessions with regard to
travelling.

Dr. Ziauddin Ahmad: Is it not a fact that the Honourable Member for
Railways refused to allow the Superintendents of Post Offices. first class
fare simply #h the ground that the people drawing the same salary in other
departments were not allowed first class? Will he apply that strictly to
the railways as well ?

The Honourable Bir Joseph Bhore: I am not quite clear whether the
“Htono}?mb]e Member was referring to me or to the Industries and Labour
Member?

Dr. Ziauddin Ahmad: T refer to the Honourable Member in charge
of the Railway Department. When he was in charge of the post offices.
he said on the floor of the House that the Superintendents of Post Offices
should not be allowed first class passegs on the ground that their salaries
did not justify it, though their position was very important. Would he
apply the same principle now to the railways?
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The Honourable Sir Joseph Bhore: I am not acquainted with the détails
of this case. I do not know what concessions are given to what officers,
but 1 shall certainly look into this matter. I cannot commit myself to
following any particular principle and I cannot tie myself down to follow
the principle mentioned by my Honourable friend, but I will look into the
matter.

Dr. Ziauddin Ahmad: Thsnk you very much. /

Mr. 0. 8. Ranga Iyer: Will Government be pleased to :considér the
advisability of abolishing these passes and the substitution therefor of
something of the nature of travelling allowances?

€
The Honourable 8ir Joseph Bhore: Well, Sir, that raigses a rather
Tmportant question, and my Honourable friend must realize that I cannot
give a reply straight off on the spur of the moment in a matter which
raises a very important question.

Mr. Gaya Prasad 8ingh: Is it not a fact that the standard of all these
five Indian schools is equal to that of the Oakgrove School?

Mr. P. R, Rau: I believe the educational standard is the same, but
there is a difference in the character of the schools—the Qakgrove School
is a boarding school.

Mr. Gaya Prasad Singh: May I know if a gentleman by name Mr.
Smith probably was asked to look into the matter of the transfer of the
five Indian scheols to private interests, but that they have excluded from
the purview of their inquiry the status of the schools?

Mr. P. R. Rau: That subject comes on later in the subsequent answers
and I would ask my Honourable friend to wait for my reply.

' UNEMPLOYMENT PROBLEM IN INDIA.
I45. *Pandit Satyendrs Nath Ben: () Has the question of unemploy-
ment been engaging the attention of Government?
(b) If 8o, have they been able to evolve any scheme of remedy?
(¢) If the answer to part (b) is in the negative, do Government propose
to apppint a committee for eonsidering the question?
(d) It not, why not?

The Honourable Sir Prank Noyce: (a) and (b). The question hag engaged
a considerable amount of attention from Local Governments, whom it
primarily concerns, and proposals for alleviating unemployment have been
evolved by committees appointed by several provincial Governments.

(¢) and (d). Do not arise.

« STA¥DARDS OF FILM CENSORSHIP.

. 148. *Pandtt Satyendra Nath Sen: (a) What is the stendsxd for
'deoiding the ‘moral tone’ of a film? A
(b) Are Government aware that the European and Indian standards of
morality differ materially in some matters such as kissing, etc.?
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(c) In deciding the moral tone, do the Film Cemsor Committee attach
equal weight to the two standards? . .

(d) Do the Committee take into consideration only the stor{mof ‘the
film, or the dresses in which the actors and actresses, gpecxally the latter,
appear and the manner in which they play their respective parts as well ?

The Honourahle Sir Harry Haig: I would refer the Honourable Member
to paragraphs 241 to 243, 246 and 252 of the Report of the Indian
Cinematograph Committee which deal with .this question and to the canons
of Censorship which are set out in Appendix G to that Report. These
principles are taken into consideration by the Censorship Boards, which
include both Europeans and Indians.

SELECTION OF INDIANS FOR THE JOINT PARLIAMENTARY COMMITTEE ON THE
NEw CONSTITUTION FOR INDIA.

147 *Mr, Lalchand Navalrai: (¢) Will Government he pleased to
state when the pap®rs regarding the new constitution for India will be
.placed before the Joint Parliamentary Committee ?

(b) What will be the procedure for selection of the Indians to sit in
_the deliberations with the Joint Parliamentary Committee? -

(¢) Will such Indian members have a right to vote in the Joint
Parliamentary Committee? '

The Honourable Sir Brojendra Mitter: (a) and (b). These are matters
for His Majesty’s Government and the Government of Iydia are ynable
to give any information at present.

(¢} 1 would refer the Honourable Member to the statement made by
the Secretary of State in the House of Commons on the 27th June, 1932,
to which there is at present nothing to add.

Mr. Lalchand Navalral: Will the Honourasble Member be pleased to
state if Government have got any idea as to how the Members are to be
selected or elected from the Assembly?

The Honourable Sir Brojendra Mitter: No, Sir.

_Mr. K. Ahmedl: May I ask how it is then that His Excellency the
Viceroy made a statement on the opening day of the Assembly that it was
quite certain that some Members of the Legislature would be taken in and

would participate in the deliberations of the Joint Committee of both the
Houses in England? -

An Honourable Member: Not you.

.. Mr. K. Ahmed: Well, it does not pay me even a quarter of it. But
how they will take part in the discussions while this Bill will be under
consideration in the Joint Committee of Members of the both Houses of
Parliament? Will they be elected or nominated ?

The Honourable 8ir Brojendri Mitter: That question does not arise.

Mr. N. N. Anklsatia: Have Government made any proposals in this
connection to the British Government? . .

B2
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The Honourable Sir Brojendra Mitter: Not that I am aware of.

Mr. Lalchand Navalral: Why is not the Honourable Member in a posi-
tion to know it?

The Honourable Sir Brojendra Mitter: This is a matter which does
not directly concern the Government of India. It is for His Majesty’s
Government, and what decision His Majesty's Government may take in
the matter is not known.

Mr. Lalchand Navalrai: We take it that the Government of India are
always consulted in matters like this beforehand, and the question is
whether the Government of India have been consulted.

The Honourable Sir Brojendra Mitter: So far as 1 am aware, the
Government of India have not been consulted.

.

INTRODUCTION OF THE NEW CONSTITUTION IN THE PROVINCES AND IN THR
CENTRAL GOVERNMENT.

. 148, *Mr, Lalchand Navalrai: (q) Will Government be pleased to
state when the new constitution will be actually introduced in the Pro-
vinces and the Central Government in India respectively? :

(b) When will the new general elections take place in the Provinces
and for the Central Government in India respectively?

The Honourable Sir Brojendra Mitter: («) and (b). It is not vet pos-
gible to give any definite dates, but I would refer the Honourable Member
to the statement made by the Secretary of State at the close of the third
Session of the Indian Round Table Conference which is contained in the
proceedings of the Conference already supplied to Honourable Members.

Mr. Lalchand Navalrai: Will the Honourable Member be pleased to
reply more fully to part (b) of the question with regard to the mew gen-

eral elections?

The Honourable Sir Brojendra Mitter: That matter is still under consi-
deration.

Mr, Lalchand Navalral: Can there be any idea given of the probable date
so that the Assembly Members may know it? It is of great importance to
them.

The Honourable Sir Brojendra Mitter: No, Sir.

RELEASE OF MR. GANDHI AND OTHER PoOLITIOAL PRISONERS.

149. *Mr. Lalchand Navalral: (q) Will Government be pleased to
state . how many political prisoners eonvicted and detained for Civil
Disobedience sre at present confined in jails in India?

(b)) When do Government propose o telease Mahatma~Gandhi and the
other aforesald prisoners in order to restore peace and order in India?
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The Honourable Sir Harry Haig: (a) The number of persons convicted
in connection with civil disobedience who were in jail on the 81st Decem-

ber, 1982, the latest date for which figures are available, was 14,815,
(b) Government do mot see any reason to modify their policy.

Mr, Lalchand Navalral: Will the Honourable Member be pleased to
state whether, now that Mahatma Gandhi has got all his attention and

energies concentrated on the temple entry question, there will be any
objection, in order to secure the restoration of peace and to carry on
good Government, to consulting Mahatma Gandhi and doing something

in the way suggested in this question?

The Honourable Sir Harry Haig: I lo not quite understand what my
Honourable friend means about consulting Mr., Gandhi. I think Mr.

Gandhi is very fully aware of the position of the Government.

Mr. N. N. Anklesaria: Do Government admit the implication contained
in parb (b) of the question that the release of Mahatma Gandhi will restore

peace and order in India? \

The Honourable Sir Harry Haig: I should certainly not be prepared to

accept that suggestion, Sir, unless it were accompanied by a clear repudia-
tion of the policy of ecivil disobedience.

PosTs oF CLERKS AND ASSISTANT INCOME-TAX ‘OFFICERS IN THE NORTHERN
RANGE OF THE MADRAS PRESIDENOCY.

150. *Mr. B. N. Misra: Will Government be pleased to state:

(a) the number of clerks’ and Assistant Income-tax officers’ posts
newly created for the Northern Range in the Madras Presi-
dency from December, 1981, after reducing the taxzable limit
to Re. 1,000 in each of the Districts;

(b) the number of Oriya clerks and Income-tax officers in each of
the districts of Ganjam and Vizagapatam where there are
Oriya assessees;

{c) the proportion of Oriya hands to Telugus in each of these two
Districts in both the cadres;

(d) the reason why Oriya hands have not been taken as Assistant
Income-tax officers either by promotion or by direct recruit-
ment; and

(e) the action proposed to be teken in recruiting Oriya hands to
thck the?acoounts, etc., to allay the difficulties of the Oriya

ssessees '

_The Honourable Sir George Schuster: (a) to (¢). The information is
being obtained ancl‘ will be laid on the table dh receipt.
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SkPARAtE PROVINOCES woR SinD Aftp Omtssa.

161; *Mr. B, N. Misra: Will Government be plessed to state:

(a) whether they have received any communication from the Secre-
tary of State intimating the declaration of His Majesty’s
Government regarding the creation of separate provinces for
8indh and Orissa;

(b) whether they will be pleased > lay the said communication on
the table;

(¢) whether the same has been considered by His Excellency the
Governor General in Council;

(d) the date when Government propose to issue the notification
under section 60 of the Government of India Act of 1919 in
each of the above cases;

(e) what further steps are proposed to be undertaken before the closc
of March, 1983, to give effect to the said declaration; and

(f) whether they will be pleased +» lay on the table any correspond-
ence they had with the Governments of Madras and Bihar
. and Orissa after the said declaration? '

The Honourable Sit Brojendra Mitter: (a) tc (f). I invite the Hon-
ourable Member’s attention to the Secretary of State's statement made
on the subject at the conclusion of the last Round Table Conference. 1
have at present nothing to add to that statement. ’

WATER-LOGGED BOMBAY, BARODA AND CENTRAL INDIA RAILWAY
EMBANKMENT IN THB DisTRICT OF BROACH.

152. *Mr. M. Maswood ARmad (on behalf of Nawab Naharsingji
Ishwarsingji): (a) Are Government aware of the fact that all the land
of villages Andada, Chhapra and Samor of District Broach lying to the
east of the railway embankment remains water-logged for the greater
part of the monsoon season and for months thereafter on account of the
embankment of the N. E. main line of the Bombay, Baroda and Central
India Railway at miles 201 and 202 acting as a dam and that very great
damage- is caused to the arable land of these villages and to the villagers”
interest?

(b) Wil Government be further pleased to state whether it is a fact
that there were three culverts on this section of the Railway but these
were closed down later and that the approach channels to each of these
culverts are still existing, but they serve no useful purpose on account of
the closure of these culverts and on account of the construction of various
cross-bunds by the Railway Company to the east of and perpendicular to
the railway embankment in this section?

(c) Are Government prepared to issue necessary. orders to the railwa

authorities concerned to take very early steps to remove the aforesaid
difficulties of the above villages?

lir. P. R. Rau: Government have no information, but are sending a
copy of the question to the Agent, Bombay, Baroda and Central Indie
Railway, for any action that he may consider necessary.
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EXTHENSION OF THRE AGE-LIMIT OF CANDIDATES FOR ADMISSION TO THE INDIAN
SERVIOE 0OF ENGINERRS’' COMPETITIVE EXAMINATION HELD IN INDIA BY
T™HE Pusiic SERvIcE COMMISSION.

 158. *Mr. M. Maswood Ahmad (on behalf of Nawab Naharsingji
Ishwarsingji): (s) Are Government aware that the age limit of candidates
for admission to the Indian Service of Engineers’ competitive examina-
tion theld in India by the Public Service Commission was relaxed by the
Government of India in 19297

(b) Are Government aware that the afcresaid examination was not held
in 1982 by the Public Service Commission?

(c) If the answers to parts (a) and b) are in the affirmative, are Gov-
ernment prepared to extend the age limit for admission to the said examina-
tion in order to give a fair chance to those candidates who could not get
an opportunity to compete because it was not held last year?

The Honourable Sir Frank Noyce: («) Yes. The condition as to age
limit was relaxed only in respect of the examination which was held in
1980 in the case of Indian students who had undergone a course of Engi-
neering outside India and who had not attained the age of 26 vears on
the 1st August, 1929.

(b) Yes. :

(¢) The question does not arise at present as further recruitment to
the Service has been suspended pending a decision on the recommenda-
tion of the Services Sub-Committee of the Indian Round Table Conference
that the Irrigation Branch of the Service should be provincialised.

INCONVENIENCE CAUSED TO THE PuBLIC BY THE CLOSING OF THE TRAIN
SERVICE FROM BHAPTIAHI TO RAGHOPUR ON THE BENGAL AND NorTH
WESTERN RATLWAY.

154. *Kumar Gupteshwar Prasad Singh (on behalf of Mr. Bhuput
Bing): (a) Will Government be pleased to state whether they are aware
that great inconvenience is being caused to the public by the closing
of train service from Bhaptiahi to Raghopur on the Bengal and North
Western Railway in North Bhagalpur since the last ten years?

(b) Is it a fact that the Kosi has shifted its course and now there is no
danger if the line be reinstated? Is it a fact that the primary cause for
which the line was removed has passed away?

(c) Has there been any correspondence between Government and the
Agent of the Bengal and North Western Railway on the subject of re-
opening the line? If so, what? ' '

(d) What is the general policy of Government on the matter?

Mr. P. R. Rau: T have called for information and will place a reply on
the table in due course.

ATTACHMENT OF GoonS WAGONS WITH PASSENGER TRAINS ON THE BHAGALPUR-
BARARI GHAT BRANCH 0F THE BENGAL AND NORTH WESTERN RAILWAY.

1566. *Mr. Bhuput 8ing: (a) Will Government be pleased to state whe-
ther they are aware that in Bhagalpur-Barari Ghat Branch of the Bengal
and North Western Railway, goods wagons are attached in the front in
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morning trains, so that trains with passengers are made to stand near the
goods godown for half an hour in order to detach the front portion, which
causes unnecessary delay to passengers in reaching Bhagalpur station?

(b) If so, are Government prepared to ascertain from the Agent why
goods trains are attached with passenger trains instead of each being
carried separately by different engines? If such attachment be absolutely
indispensible, what is the objection to attaching the goods wagons in the
back portion instead of in the front of passenger trains? .

(c) Why is there no arrangement for attaching to and detaching from

trains on the station platform?

Mr. P. R. Rau: (a) Government are informed that goods wagons are
attached to all trains on the Bhagalpur-Barari Ghat Branch of the Bengal
and North Western Railway, but that the statement that the morning
train is detained for shunting at the goods station for half an hour before
reaching Bhagalpur (Kacheri) station is incorrect.

(b) The traffic on this branch is not sufficient to justifv the running
of separate passenger and goods trains. Goods wagons are usually attached
in front to facilitate shunting and in the interests of safety.

(c) It is presumed the Honourable Member wishes to know why goods
wagons cannot be detached at Bhagalpur (Kacheri) passenger station and
subsequently shunted tothe goods station which is half a mile away. I
am sending a copy of the question together with its reply tothe Agent,
Bengal and North Western Railway, to enable him to take any steps ahich
may be practicable and which he may consider necessary to remove the
alleged grievance complained of.

TmE AND PLACE OF HoLpiNG OFFICES BY THE INCOME-TAX OFFICERS.

1566. *Mr. Bhuput 8ing: (a) Are Government aware that it has become
the practice with Income-tax Officers to hold offices on holidays and impor-
tant festivals and after court hours much to the inconvenience of assessees?

(b) Are any time limitg fixed for holding offices or not?

(c) What is the aim and purpose of the tours which the Income-tax
Officers make in the interior? Is it intended that.the assessees may not
bring lawyers to represent them at the hearing by holding offices in the
moffussil ?

(@) Is it a fact that in some cases, the moffussil offices are held on tour
at such places which ave at a greater distance from the residences of the
assessees than the Budder?

(¢) Are there any definite rules and instructions by the Central Board of
Revenue in the matter? If not, are Government prepared to ask the Board

- to issue rules and instructions to all Commissioners asking them to see that
the convenience of the assessees is considered as the prime factor in decid-
ing the time and place of holding offices? ’

The Honourable B8ir George Bchuster: (a) Government have no in-
formation but it is possible that in order rot to detain assessees, an Income-
tax Officer may have worked after office hours or on holidays. Assessees
always want to be relieved as early as rossible and for the sake of their
convenience, an officer might have worked thus.
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(b) Yes.

(¢) The aim and purpose of the tours are to
the place of residence of assesees as possible.
part of the question is in the negative.

(d) Government have no information but attention is invited to the
instructions issued by the Central Board of Revenue in this connection.

(e) A copy of the instructions issued hy the Central Board of Revenue

is laid on the table.

make assessments as near
The answer to the latter

CIRCULAR BY THE GOVERNMENT OF INDIA, CENTRAL Boarp oF REvENUE, No. 4171, pATED
SimrA, THE 10TH SErTEMBER, 1924, TO ALL COMMISSIONERS OF INCOME-TAX.

Appeals—Assistant Commissioner—Place of hearing.

As regards the question whether it was necessary for an Assistant Commissioner to
tour in the several districts under his charge for the purpose of dug::.ng of appeals
in the districts in which the respective appellants -resided, the Central rd of Revenue
considers that in regard to this matter the convenience of the appellant should be
consulted as far as possible. It may be that an appellant would prefer to have his
appeal heard at the headquarters of the Assistant Commissioner, owing perhaps to the
fact that he would be able to secure better legal assistance there. If so, the Assistant
Commissioner should hear the appeal, if possible, at his own headquarters. If, on the
other hand, the appellant prefers that an appeal should be heard at some place in his
own district where it is convenient for the Assistant Commissioner to camp, and if
undue delay or congestion of business will not be caused by the Assistant Commissioner’s
arranging to hear the appeal at such place, the Assistant Commissioner should meet the

appellant’s wishes.

CIRCULAR By THE GOVERNMENT OF INDIA, CENTRAL Boamrp or Revenuz, No. 4172, pATED
SiMrA, THE 10TH SEPTEMBER, 1924, TO ALL COMMISSIONERS OF JNCOME-TAX.

Touring—General principles regarding arrangement of Tours.

In regard to touring the following principles should be kept in view by all officers
of the Department in order to minimise the inconvenience that may be caused to
appellants or their representatives :

(1) Tours shonld be planned s0 as to include halts of reasonable length at
oon;'emont centres, and as far as possible cases should be posted at such
centres ;

(2) As far as possible, tours should be conducted leisurely. Tours should not be
unduly hurried and halts should be made at places where strangers can
find accommodation and other conveniences ; :

(3) Every endeavour should be made to publish tour programmes so that an
officer’s daily movements, while on tour, may be known to all concerned.
No more work, whether it be revisional or appellate or assessment work,
including the examination of accounts, should be posted to any one place
or date than is reasonably likely to be disposed of, and sufficient time
should be allowed for each item of work.

(4) Officers should mak . .
from place to pl t:e ‘evory endeavour to avoid dragging people after them

ALLEGATIONS OF LATHI-OHARGE oN DETENUS Iv THE DEout DETENTION
. Camp.

157. *Mr. Bhuput 8ing: (a) Will Government be pleased to state whe-
ther their attention has been drawn to the news published in the Advance
of 8rd January, 1982, under the heading ‘‘General lathi-charge on detenus’’
regarding what happened in Deoli Detention Camp?
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(b) Is it & fact that it has contradicted the statement of the Honour-
able the Home Member made in the Legislative Assembly in the last
ag incorrect and misleading?

(o) tht reply have Government pubhshed 88 & rejoinder to it? If
not, why not?

The Honourable Sir Harry Haig: (a) Government have seen the state-
ment.

(b) and (c¢). As I stated in-answer to Mr. 8. C. Mitra’s short notice ques-
tion on the 1st December last, the Government are satisfied that the facts
are as given by me, and no further action is necessary.

MUSLIM SUBORDINATE STAFF, EXCLUDING AcOOUNTS QFFICES, ON THE
EasTt INDIAN RalLway.

1158, *Mr. M. Maswood Ahmad: (a) Is it a fact that the total
subordinate staff, excluding those in the accounts offices, employed on the
East Indian Railway on the 81st March, 1931, was 21,877?

(b) Is it & fact that the communal composition of the subordinate staff
on the East Indian Railway on the 81st March, 1981, was:
Hindus 14,886 in number, 67°8 per cent.
Muslims 8,785 in number, 17'47 per cent.
Europeans cum Anglo-Indiang 2,950, 18°80 per cent.
Indian Christians 182 in number, ‘85 per cent.
Others 124 in number, ‘58 per cent.?
(c) Will Government be pleased to state the communal composition

of the subordinate staff, excluding those in the accounts offices, on the East

Indian Railway on the 31st March, 1932, according to the schedule men-
tioned in part (b)?

(d) What action do Government propose to take so that Muslims may
vt their due share of the posts mentioned in part (a)?

N
' i

EMPLOYMENT o¥ MusLims IN THE CLERICAL PoOSTS, EXOLUDING ACCOUNT
OFFICES, ON THE EasT INDIAN RATLWAY.

159, *Mr. M. Maswood Ahmad: (o) Is it o fact that the total
number of clerical posts, excluding those in the accounts offices, on the
East Indian Railway on the 81st March, 1981, was 65,1717

(b) Is it a fact that the communal composition of the clerical staff on
the East Indian Railway on the B8lst March, 1981, was:
Hindus 4,458 in number, 86°17 per cent.
Muslims 508 in number, 9°79 per cent. .
Europeans cum Anglo-Indians 154 in number, 2:98 per cent.
Indian Christians 47 in number, ‘91 per cent.
Others 8 in number, ‘15 per cent.?

+For answer to this question, see answer to question No. 20.
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(6) Will Governtaent be pleased to state the communal composition
of the clerical staff, excluding those in the adcounts offices, on the East
Indian Railway on the 81st March, 1982, according to the schedule
mentioned in part (b)? '

(d) What action do Government propose to teke so that Muslims may
get their due share of the posts, mentioned in part (a)?

1

EMPLOYMENT OF MusLiMs IN THE CLERICAL PoSTS, EXCLUDING AOCOUNTS
OF¥IcES, ON THE EasT INDIAN :RAILWAY.

+160. *Mr. M. Maswood Ahmad: (s) Is it & fact that the total
number of clerical posts on & scale of pay of Rs. 1560 or more (excluding
accounts offices) on the East Indian Railway on the 81st March, 1981,
was 2207
(b) Is it a fact that the communal composition of the clerical staff,

excluding those in accounts offices, on a minimum pay of Rs. 150 or
more on the East Indian Railway on the 31st March, 1931, was:

Hindus 141 in number, 64°09 per cent.

Muslims 6 in number, 2'72 per cent,

Europeans cum Anglo-Indiang 72 in nurmber, 82-78 per cent.
Indian Christians 1 in number, '46 per cent.?

(¢) Will Government be pleased to state the communal composition
of the clerical staff, excluding those in the accounts offices, on a scale of
pay of Rs. 150 or more on the East Indian Railway on the 31st Mareh,
1932, according to the schedule mentioned in part (b)?

(d) What action do Government propose to take so that Muslims may
get their due share of the posts, mentioned in part (a)?

EMPLOYMENT OF MusLiMs IN THE TRANSPORTATION DEPARTMENT
(TraFFIC) oF THE EasT INDIAN RAILWAY.

t161. *Mr. M. Maswood Ahmad: (a) Is it a fact that the total
Transportation lS']I'mﬁic) staff employed on the 81st March, 1981 in the
East Indian Railway was 6,095?

(b) Is it a fact that the communal composition of the Transportation
raffic) staff on the East Indian Railway on the 81st March, , Was:
(Traffic) staff on the East Indian Railway on the 81st March, 1981

Hindus 4,861 in number, 71.55 per cent.
Muslims 781 in number, 12.81 per cent.
Europeans cum Anglo-Indians 902 in number, 14.80 per cent.
Indian Christiang 84 in number, -5@ per cent.
Others 17 in number, ‘28 per cent.?
(c) Will Government be pleased to state the communal o‘c;mposition

of the Transportation (Traffic) staff on the East Indian Railway on the
81st March, 1982, according to the schedule meéntioned in part (Z)?

(d) What action do Government propose to take so that Muslims may
get their due share of the posts mentioned in part (a)?

1tFor answer to this question, see answer to question No. 20.



2006 LEGISLATIVE ASSEMBLY. [6re Fes. 1088.

EMPLOYMENT OF MusLiMs IN THE TRANSPORTATION DEPARTMENT
' (Traryic) o THE EasT INDIAN Rammway.

1162. *Mr. M. Maswood Ahmad: (@) Is it a  fact that the total
Transportation (Traffic) staff on a scale of pay of Rs. 150 or more employed
on the East Indian Railway on the B1st March, 1931, was 8477

(b) Is it a fact that the communal composition of the Transportation
(Traffic) staff on & minimum pay of Rs. 150 or more on the East Indian
Railway on the 81st March, 1981, was:-

Hindus 40 in number, 11-58 per cent.

Muslims 7 in number, 2.01 per cent.

Europrans cum Anglo-Indians 288 in number, 85°88 per cent.
Indian Christians, Nil.

Others 2 in number, ‘58 per cent.?:

(¢) Will Government be pleased to state the communal composition
of the Transportation (Traffic) staff on a scale of pay of Rs. 150 or more
employed on the East Indian Railway on the 81st March, 1932, according
to the schedule mentioned in part (b)?

(d) What action do Government propose to take so that Muslims may
get their due share of the posts mentioned in part (a)?

EMPLOYMENT OF MusLiMS IN THE COMMERCIAL DEPARTMENT OF THE
East INDIAN RaArLway.

+163. *Mr., M. Maswood Ahmad: (a) Is it a fact that the
number of total posts in Commercial Department on the East Indian
Railway on the 81st March, 1931, was 4,661?

(b) Is it a fact that the communal composition of the Commercial
Department staff on the East Indian Railway on the 81st March, 1931,
was !

Hindus 8,524 in number, 75-61 per cent.
Muslims 840 in number, 18-02 per cent.
Europeans cum Anglo-Indians 228 in number, 489 per cent.
Indian Christians 82 in number, -69 per cent.
Others 87 in number, ‘79 per cent.
(c) Will Government be pleased to state the communal composition

of the Commercial Department staff on the East Indian Railway on the
81st March, 1982, according to the schedule mentioned in part (b).

(d) What action do Government propose to take so that Muslims may
get their due share of the posts mentioned in part (a)?

EMPLOYMENT OF MUSLIMS IN THE COMMERCIAL DEPARTMENT OF THE EasT
' INDIAN RAILWAY.

t164. *Mr, M. Maswood Ahmad: (¢) Is it a fact that the
total Commercial Department staff on a scale of Rs. 150 or more employed
on the East Indian Railway on the 81st March, 1981, was 116?

+For answer to this question, see answer to guestion No. 20.
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(b) Is it a fact that the communal composition of the Commercial
Department staff on a minimum pay of Rs. 150 or more on the East Indian
Railway on the 81st March, 1981, was:

Hindus 89 in number, 38-62 per cent,

Muslims 14 in number, 12.07 per cent. ..
Europeans cum Anglo-Indians 60 in number, 51'72 per cent.
Indian Christians 1 in number, -88 per cent.

Others 2 in number, 1'78 per cent.? *

(c) Will Government be pleased to state the communa] composition
of the Commercial Department staff on the East Indian Railway on the
81st March, 1982, according to the schedule mentioned in part (b).

(d) What action do Government propose to take so that Muslims may
get their due share of the posts mentioned in part (a)?

EMPLOYMENT OF MuUsLiMS IN THE TRANSPORTATION DEPARTMENT
(PowrRr) oF THE East INDIAN RarLway.

+165. *Mr.. M. Maswood Ahmad: (a) Is it a fact that the
total Transportation (Power) Department staff employed on the East
Indian Railway on the 81st March, 1931, was 2,718?

(b) Is it a fact that the communal composition of the Transportation
(Power) Department staff on the East Indian Railway on the 81st March,
1981, was: :

Hindus 752 in number, 27-67 per cent.

Muslime 1,216 in number, 44:74 per cent.

Furopeans cum Anglo-Indians 719 in number, 26:'45 per eent.
Indian Christians 22 in number, .81 per cent,

Others 9 in number, ‘33 per cent.? .

(¢) Will Government be pleased to state the communal composition
of the Transportation (Power) Department staff on the East Indian Railway
on the 31st March, 1932, according to the schedule mentioned in part (b).

(d) What action do Government propose to take so that Muslims may
get their due share of the posts mentioned in part (a)?

EMPLOYMENT OF MUSLIMS IN THE TRANSPORTATION DEPARTMENT
(PowkRr) oF THE EasT INDIAN RALwAY..

t166. *Mr. M. Maswood Ahmad: (a) Is it a fact <$hat the
total Transportation (Power) Department statt on a scale of pay of Rs. 150

or more employed on the East Indian Railway on the 81st March, 1981,
was 4559 '

(b) Is it a fact that the communal composition of the Transportation
(Power) Department staff on a minimum pay of Rs. 150 or more on the
East Indian Railway on the 31st March, 1981, was:

Hindus Nil.

Muslims Nil.

Europeans cum Anglo-Indians 452 in number, 99-27 per cent,
Indian Christians Nil. o
Others 8 in number?

+For answer to this question, see answer to qnestion No. 20.
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.- {¢) Will Government be pleased to state the communal composition
of the Transportation (Power) Department staff on the East Indian Rail-
way on the 8lst March, 1982. according to the schedule mentioned in

part (b)?
(d) What action do Government propose to take so that Muslims may
get their dus shd¥e of the posts mentioned in part (a)?

EMPLOYMENT OF MUSLIMS IN THE CARRIAGE DEPARTMENT OF THE EasT
INpIAN RarLway.

$167. *Mr. M. Maswood Ahmad: () Is it & fact that the
total Carriage Department staff employed on the East Indian Railway
on the 81st March, 1931} was 8637

(b) Is it a fact that the communal zomposition of the Carriage Depart-
ment staff on the East Indian Railway on the 81st March, 1981, was:.
Hindus 540 in number, 62-57 per cent,
Muslims 218 in number, 25-26 per cent.
Euwopeans cum Anglo-Indiang 67 in number, 7-77 per cent.
Indian Christians 21 in number, 2.48 per cent.
. Others 17 in number, 1'97 per cent.?
(c) Will Government be pleased to state the communal composition

of the Carriage Department staff on the East Indian Railway on the
81st March, 1982, according to the schedule mentioned in part b)?

(d) What action do Government propose to take so that Muslims may
get their due share of the posts mentionad in part (a)?

-

EMPLOYMENT OF MUSLIMS IN THE CARRIAGE DEPARTMENT OF THE Easr
INDIAN RamLwAY.
t168. *Mr, M. Maswood Ahmad: (a) Is it a fact that the
‘total Carriage Department staff on a scale of pay of Rs. 150 or more
-employed on the East Indian Railway on the 81st March, 1981, was 58?
(b) Is.it a fact.that the communal composition of the Carriage Depart-
ment staff on a minimum pay of Rs. 150 or more on the East Indian
TRailway on the 31st March, 1981, was:

‘Hindug 12 in number, 20-69 per cent.
Muslims 7 in number, 12-07 per cent.
Furcpeans cum Anglo-Indians 85 in number, 60-84 per cent.
Indisn Christians Nil.
Others 4 in number, 69 per cent.? )
(¢) Will Government be pleased to state the communal composition
-of the Carriage Department staff on the East Indian Railway on the 81st
‘March, 1882, acoarding to the sehedule mentioned in part (g)?
(d) What action do Government propose to take so that Muslims may
get their due share of the posts mentioned in part (a)?

“+¥or answer to this question, see answer to question No. 80.
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EMPLOYMENT OF MUSLIMS IN THE MECHANICAL ENGINERRING DEPARTMENT
' oF THE EasT INDIAN RArLway.

+169. *Mr, M. Maswood Ahmad: (a) Is it "'a fact that the
total Mechanical Engineering Department staff employed on the East
Indian Railway on the 81st March, 1981, was 9807?

(b) Is it a fact that the communal composition of the Mechanical
Engineering Department staff on the East Indian Railway om the 81st
March, 1981. was:

Hindus 248 in number, 26.13 per cent.

Muslims 59 in number, 6.34 per cent.

Europeans cum Anglo-Indians 600 in number, 64.52 per cent.
Indian Christians 10 in number, 1.08 per cent.

Others 18 in number, 198 per cent.? .

(¢) Will Government be pleased to state the communal composition of

the Mechanical Engineering Department staff on the East Indian Railway
on the 81st March, 1932, according to the schedule mentioned in part (b)?

(d) What action do Government propose to take so that Muslims may
get their due share of the postsa mentioned in part (s)?

EMPLOYMENT OF MvUSLIMS IN THE MEOHANICAL ENGINEERING
DEPARTMENT OF THE EAST INDIAN RaAmLway.

+170. *Mr. M. Magwood Ahmad: (a) Is it a fact that the
total Mechanical Engineering Department staff on a scale of pay of Rs. 150
or more employed on the East Indian Railway on the 81st March, 1981,
was 581?

(b) Is it a fact that the communal compogition of the Mechanigal Engi-
neering Department staff on a minimum pay of Rs. 1560 or more on the
East Indian Railway on the 81st March, 1931, was:

Hindus 67 in number, 10-78 per cent.

Muslims 12 in number, 2.26 per cent.

Europeans cum Anglo-Indians 4568 in number, 88°81 per ocent.
Indian Christians 8 in number, 657 per cent.

Others 6 in number, 118 per cent.?

{c) Will Government be pleased to state the communal composition
of the Mechanical Engineering Department staff on the East Indian Rail-
way on the 81st March, 1932, according to the achedyle mentioged in
part (b)?

(d) What action do Goverpment propose to take so that Muslims may
get their due share of the posts mentioned in part (a)?

EMPLOYMENT OF MusLiMs v THE CrviL ENGINEERING DEPARTMENT
(Ways AXD WORES) OF THE EAsT INDIAN RATLWAY.

1171, *Mr. M, Maswood Ahmad: (a) Is it a fact that the
total Civil Engineering Department (Ways and Works) staff employed on
the East Indian Railway on the 81st March, 1981, was 450?

tFor answer to this question, see answer to question No. 20.
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.. {b) Is it a fsot that the total commupal composition of the Civil
Fingineering Department (Way and Works) wtaff on the East Indian
Railway on the 81st March, 1981, was"

Hindus 213 in number, 47-838 per cent.

Mpslims 80 in number, 6-67 per eent.

Europeans cum Anglo-Indians 188 in number, 41:78 per cent.
Indian Christians 6 in number, 1.33 per cent.

Others 18 in number, 2-89 per cent ?

(0) Will Government be pleased to state the communal composition
of the Civil Engineerfng Department (Way and Works) steff on the East
Indian Railway on the 81st March, 1932, according to the schedule

mentioned in part (b)?
(d) What action do Government propose to take so that Muslims may
_get their due share of the posts mentioged in part (a)?

EMPLOYMENT or MusrLims IN THE CrViL ENGINEERING DEPARTMENT (WAY
AND WORKS) OF THE EAST INDIAN RarLway.

$172. *Mr, M. Maswood Ahmad: (¢) Is it a fact that - the
total Civil Engineering Department (Way and Works) staff on a scale
of pay of Rs. 150 or more employed on the Eagt Indian Railway on the

81st March, 1931, was 8062
(b) Is it a fact that the communal composition of the Civil Engineering

Department (Way and Works) staff on a minimum pay Rs. 150 or more
on the East Indian Railway on the 81st March, 1931, was:

Hindus 117 in number, 88.24 per cent.

Muslimg 12 in number, 8-92 per cent.

Europeans cum Anglo-Indians 168 in number, 58.27 per cent.
Indian Christians 8 in number, ‘98 per cent.

Others 11 in number, 3'59 per cent.?

(c) Will Government be pleased to state the communal composition
of the total in Civil Engineering Department (Way and Works) staff on
the East Indian Railway, on the 81st March, 1982, according to the

schedule mentioned in part (b)?
(d) Whai action 8o Government propose to take so that Muslims may
get their due share of the posts mentjoned in part (a)?

EMPLOYMENT OF MUSLIMS IN THE STORES DEPARTMENT OF THE Easr
INpiAN RamLway.

$178. *Mr. M. Maswood Ahmad: (a) Is it a fact that the total
Stores Dopartment staff employed on the East Indian Railway on the 81st
March, 19381, was 1477 . L .
1For answer to this question, sce answer to question No. 20.
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(b) Is it & fact that the communal composition of the Stores Depart-
ment staff on the East Indian Railway on the 81st March, 1981, was:

Hindus 82 in number, 55'78 per cent.

Muslims 12 in number, 816 per cent.

Europeans cum Anglo-Indians 47 in number, 51.98 per cent.
Indian Christians 5 in number, 84 per cent.

Others 1 in number, ‘68 per cent.?

(c) Will Government be pleased to stéte the communal oomposxtlon
of the Stores Department staff on the East Indian Railway on the 3lst
March, 1932, according to the schedule mentioned in part (b)?

(d) What action do Government propose to take so that Muslims may
get their due share of the posts mentxoped in part (a)?

EMPLOYMENT OF MuSLIMS IN THE STORES DEPARTMENT OF THE EasT
~ INDIAN Ramwwavy.

1174, *Mr, M., Maswood Ahmad:(a) Is it a fact that the total Stores

Department staff on a scale of pay of Rs. 150 or more employed on the East
Indmn Railway on the 31st March, 1981, wag 67?

) 'Is it & fact that the communal composition of the Btores Depart-

ment staff on a minimum pay of Rs. 150 or more on the East Indmn
Railway, on the 31st March, 1931, was:

Hindus 23 in number, 84.83 per cent. N

Muslims 2 in number, 299 per cent.

Europesns cum Anglo-Indians 41 in number. 61-19 per cent.
Indian Christians 1 in number, 149 per cent.

Others Nil.?

(c) Will Government be pleased to state the communal composition

of the Stores Department staff on the East Indian Ralwiay on the 31st
March,. 1982, aocordmg to the schedule mentioned in part (b)?

(d) What action do Government propose to take so that Musllms may
get their due share of the posts mentioned in part (a)?

Emomm oF Musnms IN THE MEDICAL Dnun'rmm:'r OF 'mi: East
InpraN Rammway.

$175. *lf.\' M. Maswood Ahmad: (a) Isit a fact that, the total Medical

Department staff employed on the East Indian Railway, on the 8lst
March, 1981, was 235°?

(b) Is it-a fact thab the communal composition.of the Medical Depart-
ment staff on the East Indian Railway on the 81st March, 1931, was:

- Hindus 178 in number; 75°74 per cent.
Muslims 51 in number, 21-7 per cent.

-~ Europeans ¢um’ Anglo-Indxans 8 in number, 1'28 per cent.
Indidn Chrisbmns 8 in number 1'28 per cent.?

~ e TFor answer to thxs questlon, see answer to question No..20.
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(c) Will Government be pleased to state the communal ccmposition of
the Medical Department staff on the Esst Indian Railway on the 8lst
Maroh, 1982, according to the schedule mentioned in part (b)?

(d) What action do Government propose to take so that Muslims may
get their due share of the posts mentioned in part (a)?

EMPLOYMENT OF MUSLIMS IN THE MEDICAL DEPARTMENT OF THE EAST
INDIAN Rarnwary.

+176. *Mr. M. Maswood Ahmad: (a) Is it a fact that the total Medical
Department staff on a scale of pay of Rs. 150 or more employed on the
East Indian Railway on the 81st March, 1931, was 29?

(b) Is it a fact that the communal composition of the Medical Depart-
ment staff on a minimum pay of Rs. 150 or more on the East Indian
Railway on the 81st March, 1981, was:

Hindus 23 in number, 79°81 per cent.

Muslims 2 in number, 6'9 per cent.

Europeans cum Anglo-Indians 8 in number, 10°85 per ocent.
Indian Christians 1 in number, 8'44 per cent.?

(c) Will Government be pleased to state the communal composition of
the Medical Department staff on the East Indian Railway on the 81st
March, 1982, according to the schedule mentioned in part (b)?

(d) What action do Government propcse tc take so that Muslims may
get their due share of the posts mentioned in part (a)?

EMPLOYMENT OF MUSLIMS IN THE WATOH AND WARD DEPARTMENT OF
THE East INDIAN RAILWAY.

$177. *Mr. M. Maswood Ahmad: (a) Ts it & fact that the total Watch
and Ward Department subordinate staff, employed on the East Indian
Railway, on the 81st March, 1981, was 527

(b) Is it a fact that the communal composition of the Watch and Ward
Department subordinate staff on the East Indian Railway, on the 81st
-March, 1931, was:.

Hindus 12 in number, 28°08 per cent.
Mgislims 12 in number, 23:08 per cent.
Europeans cum Anglo-Indians 28 in number, 58:84 per cent.?

(c) Will Government be plessed to state the communal composition
of the Watch and Ward Department staff on the East Indian Railway, on
the 81st March, 1932, according to the schedule mentioned in part (b)?

(d) What action do Government propose to take so that Muslims may
get their due share of the posts mentioned in part (a)?

EMPLOYMENT OF MUSLIMS IN THE WATOH AND WARD DEPARTMENRT OF
TEE East INDIAN RAmway.

4178. *Mr. M. Maswood Ahmad: (a) Is it & fact that the total Watch
and Ward Department staff on & scale of pay of Rs. 150 or more employed
on the East Indian Railway, on the 81st March, 1981, was 167 -

+For answer to this question, see answer to question No. 20.
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(b) Is it a fact that the communal composition of the Watch and Ward
Department staff on”a minimum pay of Rs. 150 or more on the East
Indian Railway, on the 31st March, 1981, was:

Hindus 1 in number, 6°25 per cent.

Muslims 4 in number, 25:00 per’ cent.

Europeans cum "Anglo-Indians 11 in number, 6875 per cent.?
. (¢) Will Government be pleased to state the communal composition of
the Watch and Ward Department staff on the East Indian Railway, on the
81st March, 1932, according to the schedule mentioned in part (b)?

(d) What action do Government propose to take go that Muslims may
get their due share of the posts mentioned in part (a)?

RAILWAY PASSES ALLOWED To THE HEADMISTRESS OF THE OAKGROVE
SOoHOOL. |

179. *Mr. M. Maswood Ahmad: With reference to starrea question
No. 809 of the 26th September, 1932, regarding railway passes allowed
to the Head Mistress of the Oakgrove School, have Government received
the reply from the Agent, East Indian Railway? -

Mr. P, R. Rau: The Agent of the East Indian Railway has replied
that the teaching staff at Oakgrove Schoo] were allowed first class passes
under the authority of the late Board of Directors of the East Indian
Railway Company, the privilege having been -accorded to them prior to
the date on which the State assumed control of the Railway. The
privilege is thus a personal one. .

Vision TEST CLASSIFICATION OF TRAvELLING TrcKET EXAMINERS.

180. *Mr. M. Maswood Ahmad: (a) If the reply from the Agent in
connection with starred question No. 804, o} the 2Bth September, 1832,
has been received, what steps do Government propose to take in the
-matter, viz., vision test classification of Travelling Ticket Examiners? .

(b) Will Government be pleased to lay on the table the reply mentioned
in part (a)?

e ! ‘

Mr. P. R. Rau: It has been decided on recomsideration to classify

Travelling Ticket Examiners for test in category BI.

REPRESENTATION OF MUSLIM LANDHOLDERS OF BIHAR AXD ORISSA IN THE
LEGISLATURES.

18]1. *Mr. M. Maswood Ahmad: (a) Is it a fact that the five seats
reserved for landholders in Bihar and Orissa in the Premier’s decision i8

for Hindu landholders only?

(b) Is it a fact that under the present arrangements in Bihar and
Orissa not a single Muslim landholder was elected since the reform of
1920? ‘ ' .

(¢) Are Government aware that a majority of the tenants of Hindu

landholders in Bihar and Orissa are of the same community as Hitid_u
landholders, while the majority of the tenants of Muslim landholders in

" cg
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Bihar and Orissa are not of the same community as Muslim landholders ?
Jf Government are not aware, are they prépared to make an euquiry
about that? . -

(d) Do Government propose to send a copy of this question to the
Bihar Government and to the Bihar Franchise Committee to devise some
means for the representation of Muslim landholders?

The Honourable S8ir Brojendra Mitter: (a) No. The Honourable
Member is referred to paragraph 16 of the Communal Decision. '
(b) Yes.

(c) and (d). Government do not conmsider that any useful purpose

would be served by taking the action suggested by the Honourable
Member.

MusLiM CHAMBERS OF COMMERCE.

182. *Mr. M. Maswood Ahmad: (a) Are QGovernment aware that

~Muslim Chambers of Commerce have been established in Bihar and Orissa,
Bengal and other provinces?

(b) Do Government recognise the Muslim Chambers of Commerce in
different provinces?
(¢) Do Government propose to give the same facilities to the Muslim

‘Chambers of Commerce as are given to other Chambers of Commerce in
different provinces?

The Honourable Sir Joseph Bhore: (a) The Government of India have
been informed of the establishment of two Muslim Chambers, the Muslim

Chamber of Commerce, Calcutta, and the Bihar and Orissa Muslim
Chamber of Commerce.

~ (b) and (c). Applications have been received by the Government of
India ffom both these Chambers for the extension to them of the privileges

usually accorded to recognised Chambers of Commerce. These applics-
_tions are under consideration.

SEPARATION OF ORISSA.

183, *Mr. M. Maswood Ahmad: (o) Is it & fact that the
geparation of Orissa province has been finally decided by the British Gov-
ernment ?

(b) Is it a fact ‘that there was not = single Mussalman in the Orissa
Committee? '

(c) Do Government propose to form a committee of official and non-
official members of Hindu, Muslim and other communities to recom-

mend the boundary of the new Orissa Province and to recommend the
distribution of seats between Bihar proper and Orissa?

The Honourable Sir Brojendrs Mitter: (a) At the conclusion of the last

Round Table Conference the Secretary of State announced the intentior
of His Majesty’s Government to create a separate ,Orissa Province.

) Yes, * .
(c) This procedure is not confemplated.
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Mr. Lalchand Navalrai: Are the Government of India agreed to the
announcement that has been made by the Secretary of State?

The Honourable Sir Brojendra Mitter: This was a decision of His
Majesty’'s Government in which the Government of India had no hand.

Mr. Lalchand Navalrai: Were not the Government of India even con-
sulted ?

The Honourable Sir Brojendra Mitter: The Government of India were
undoubtedly consulted, but the decision was the decision of His Majesty’s
Government.

. Mr. Lalchand Navalrai: And what was the recommendation or rather
the reply that they were consulted about?

The Honourable Sir Brojendra Mitter: That I am not in a position to
disclose; the matter was entirely within the competence of His Majesty’s
Government. They gave the decision after consulting the Government
of India, the Local Government and various other authorities. What those
previot.Js consultations were, are not for me to disclose.

SEPARATION OF ORISSA.

184, *Mr. M. Maswood Ahmad: (a) Arc Government aware that the
separation of Orissa will affect Bihar, Madras, Central Provinces, and
Bengal directly?

(b) Are Government aware that after the decision for separation of
Orissa it would become necessary to reopen the question of distribution of
seats amongst different communities in all the four provinces mentioned
in part (a)?

The Honourable Sir Brojendra Mitter: (a) and (b). The points to
which the Honourable Member refers depend upon the decision taken in
regard to the boundaries of the Orissa province, a matter which is still
under consideration.

RELEASE oF MB. GANDHI.

185. *Mr. M, Maswood Ahmad: Will Government be pleased to state
how many telegrams have been received or representations have been
made about the release of Mr. Gandhi in the months of December, 1932,
and January, 1933°?

The Honourable Sir Harry Haig: No such communications have been
-received by the Government of India during the period mentioned.

MR. GANDHI'S OPINION ON THE POLITICAL SITUATION PREVAILING
IN THE COUNTRY.

186. *Mr. M. Maswood Ahmad: (a) Is it & fact that Government were
in” correspondence with Mr. Gandhi with n view to eliciting Gandhiji’s
attitude towards the peculiar political situation prevailing in the country
and to knowing his opinions about the civil disobedience movement?
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(b) Will Government be pleased to lay on the table the correspondence
that passed between them and Mr. Gandhi in the months of November
and December, 1932, and of January, 19387

[}

The Honourahle Sixr Harry Haig: (s) and (b). There has been no
correspondence of the nature referred to by the Honourable Member
between Government and Mr. Gandhi and the question of placing it on
the table does not, therefore, arise.

!
RELEASE OF MR. GANDHI. '

187. *Mr. M, Maswood Ahmad: (a) Is it a fact that the first meeting
of the Viceroy’s Executive Council of the New Year was held at the
Viceroy’s Camp at Belvedere on Thursday morning, the 5th January, 1933,
and that they discussed the attitude to be taken up by the Government
of India in regard to the question of releasing Mr. Gandhi and other
political leader. prisoners? '

(b) Is it & fact that the question of the release of Mr. Gandhi was con-
sidered in the Executive Council meeting on the suggestions of the
Premier or of Lord Sankey or of the Secretary of State for India?

The Honourable Sir Harry Halg: (a) and (b). The proceedings ‘of His
Excellency the Governor General's Executive Council are confidentisl,
and I am unable to give any information in the matter.

FacrLrTies To THE DELEGATES oF THE THIRD RoUND TABLE CONFERENCE
TO MEET MR. GANDHI.

188. *Mr. M Maswood Ahmad: (¢) Have Government received any re-
presentation from Sir Tej Bahadur Sapru, or from any other delegate of the
Third Round Table Conference, to afford facilities to meet Mr._ Gandhi ?—

(b) What will be the attitude of the Government in affording facilities

to the delegates of the Third Round Table Conference to meet Mr.
Gandhi?

The Honourable Sir Harry Halg: (a) No.

(b) I would refer the Honourable Member to my reply to Mr. B. Das’
Short Notice question dated the 7th November, 1982, which stated the
policy of Government in regard to interviews with Mr. Gandhi.

CoNDITION AND PROGRESS OF SERIOCULTURAL INDUSTRY.

189. *Mr. M. Maswood Ahmad: (a) Is it a fact that the condition and
progress of the sericultural industry in Madras Presidency is under the
congideration of the Tariff Board?

(b) Are Government aware in which parts of the British Indis sericul-
tural industry exists?

(c) Will the Tariff Board consider the question of the sericultural
industry in other provinces than Madras as well? :

The ‘Honourable Sir Joseph Bhore: (o) and_(c). The attention of the
Honourable Member is invited to the Commierce Department Resolution
No, 607-T.' (1), dated the 8rd Décember, 1982, which was published it
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Part 1 of the Gazette of India, dated the 10th December, 1982, from
which it will be seen that the scope of the Tariff Board’s enquiry is not -
limited to the sericultural industry of any particular province.

(b) Yes.

QUESTIONNAIRE PREPARED BY THB TARIFF BOARD IN CONNECTION WITH
THE SERICULTURAL INDUSTRY IN INDIA.

190. *Mr. M. Maswood Ahmad: Will Government be pleased to lay on
the table the questionnaire prepared by the Tariff Board in connection
with the sericultural industry in India?

The Honourable 8ir Joseph Bhore: The Tariff Board hes issued three
questionnaires in connection with its enquiry into the question of protec-
tion for the Indian sericultural industry and as these are somewhat long,
two copies of each have been placed in the Library of the Central

Legislature. .

Sk CoCcOONS PRODUCED IN INDIA.

191. °*Mr, M. Maswood Ahmad: Are Government aware what quantity
of silk cocoons are produced in British india (each province separately)
and what amounts are produced in Indian States (each State separately)?

Mr. @G. S. Bajpai: The information is being collected and will be fur-
nished later.

SurPLY OF PoSTAGE STAMPS TO INDIAN STATES.

192, *Mr. M, Maswood Ahmad: (a) Is it a fact that several States ge
postal stamps free of any charge for their State service use? :
~ (b) If the reply to part (a) be in the affirmative, will Governmen{
b:l pleased to state which States take postal stamp free, and of what
value?

The Honourable Sir Frank Noyce: (a) and (b). I would refer the
Honourable Member to the reply given by me on the 8th September,
1982, to Dr. Ziauddin Ahmad’s starred question No. 114, in which I
explained that stamps are given in pursuance of certain agreements and
understandings relating to the working of the Indian Posts and Telegraphs
Department in the States concerned, and in which a list of those States
and of the values of stamps was given.

Dr. Ziauddin Ahmad: May I ask whether this practice will be continued
under the new Reforms? ’

The Homourable Sir Frank Noyce: I think the Honourable Member

will agree with me that I am quite unable to say what the action will be
that the future Government will take in this matter.

ARRESTS MADE IN Brrrisg INDIA IN CONNECOTION WITH THE ALWAR
Meo MOVEMENT.

193. *Mr, M, Maswood Ahmad: How many persons have been arrested
in British India in connection with the Alwar Meo movement?
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The  Honourable Sir Harry Halg: None, so far ag the Government of
.India are aware. ‘

Mr. M. Maswood Ahmad: Is it a fact that Colonel Ogilvie, who was
for some time the Resident in the Kashmir State, during the - Pecent
Kaghmir rising, was sent to Alwar State? )

The Honourable Sir Harry Halig: Colonel Ogilvie, Sir, is the Agent to
the Governor General in Rajputana. I do not quite follow the point of

reference to the fact that he wag the Resident in Kashmir before he took
up that appointment.

. Mr, M. Maswood Ahmad: Was he sent to the Alwar State especially
to advise the Maharaja in suppressing the rising in Alwar State?

- The Honourable 8ir Harry Haig: Colonel Ogilvie, as I have already
mentioned, is the Agent to the Governor General in Rajputana apd, as there
is no Political Agent for the Alwar State, the Agent to the Governor
General has to perform the functions of a Political Agent.

EXTENSION OF THE LIFE OF THE LEGISLATIVE ASSEMBLY.

194, *Mr. M, Maswood Ahmad: Wil Government be pleased to state
whether they are considering the question of extending the life of the pre-
vent Assembly up to the September Session of 19384?

The Honourable Sir Brojendra Mitter: The power to extend the life
of the Legislative Assembly, if in special circumstances he so thinks fit,
is vested in the Governor General. Government are not in a position to
make any statement.

RECOMMENDATIONS OF THE RamLway Boaep oN Mr. K. M. Hassax’s
REPORT REGABRDING MUSLIM REPRESENTATION IN RAILWAY SERVICES.

195. *Mr. M, Maswood Ahmad: (a) Have Government issued any order
or circular on Mr, K. M. Hassan’s report?

(b) If the reply be in the negative, will they be pleased to state in what
stage the recommendation of the Railway Board is pending?

(¢) Will Government be pleased to state when they propose to issue
any circular on the recommendation of the Railway Board for Muslim
representation in Railway services?

Mr. P. R. Rau: (a) No.

(b) and (c). I would refer my Honourable friend to the reply 1 gave
him on the 1st February, 1938, to his group of questions beginning with
question No. 20.

Mr., M. Maswood Ahmad: Is it a fact that more than a year. ago
Mr. K. M. Hassan submitted hi§ report?

Mr. P. R. Rau: Yes, Sir; that is correct.
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Mr. M. Maswood Ahmad: By what time do Government propose to
issue any Resolution or Circular in that matter?

Mr, P. R, Rau: I am afraid I am unable to say at present.

MusLiM SUBORDINATE STAFF, EXCLUDING AccoUNTS OFFICES, ON THE
GREAT INDIAN PENINSULA RalLway.

+196. *Mr. M. Maswood Ahmad: (a) Is it & fact that the total number of
posts of the subordinate staff, excluding those in the accounts offices, on
the Great Indian Peninsula Railway, on (he 81st March, 1931, was 1570717

(b) Is it o fact that the communal composition of the subordinate
staff referred to in part (a) on the Great Indian Peninsula Railway on
the 81st March, 1981, was:

Hindus 9,663 in number, 64.12 rer cent.

Muslims 1,521 in number, 10.-09 per cent.

Europeans cum Anglo-Indians 1,949 in number, 12:94 per cent.
Indian Christians 1,461 in number, 9-69 per cent.

Others 477 in number, 8:16 per cent.? .

(c) Will Government be pleased t6 state the communal composition
of the subordinate staff, exc]uding those in the accounts offices, on the

Great Indian Peninsula Railway on the 81st March, 19382, according
to the schedule mentioned in part (b)?

(d) What action do Government propose to take to see that Muslims
‘may get their due share in services on the Great Indian Peninsula Railway?

EMPLOYMENT OF MvusLiMs IN THE CLERICAL PosTs, EXCLUDING
AccouNTs OFFICES, ON THE GREAT INDIAN PENINSULA Rarmway.

+197. *Mr. M. Maswood Ahmad: (a) Is it a fact that the total number of
clerical posts, excluding those in the accounts offices, on the Great Indian
Peninsula Railway on the 81st March, 1931, was 8,810?

(b) Is it a fact that the communal composition of the total clerical
staff on the Great Indian Penifisula Railway on the 81st March, 1931,
was: :

Hindus 2,492 in number, 75.29 per cent.

Muslims 215 in number, 6-49 per cent.

Europeans cum Anglo-Indiang 87 in number, 2:68 per cent.
Indian Christians 478 in number 14-29 per cent.

Others 43 in number, 1.80 per cent.?

(¢) Will Government be pleased to state the communal composition
-of the total of the clerical staff, excluding those in the accounts offices, on

the Great Indian Peninsula Railway on the 81st March, 1932, according
to the schedule mentioned in part (b)?

(d) What action do Governtment propose to take to ensure that Muslims
may get their due share of the posts mentioned in part (a)?

tFor answer to this question, see answer to question No. 20.
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ExrLOYMEXT OF MUSLIMS IN THE CLERIOAL POSTS, EXCLUDING ACCOUNTS
OrrFicEs, ON THE GREAT INDIAN PENINSULA RAILWAY.

1198. *Mr. M, Maswood Ahmad: (a) Is it a fact that the total number of
olerical posts on a scale of pay of Rs. 150 or more, excluding those ini
accounts offices, on the Great Indian Peninsula Railway on the 81sf
March, 1931, was 261°?

(b) Is it a fact that the communal composition of the total clerical
staff, excluding those in the accounts offices, on & minimum pay of Rs. 150
or more on the Great Indian Peninsula ltailway on the 81st March, 1931,
wag: ‘

Hindus 139 in number, 53-26 per cent.

Muslims 28 in number, 10-73 per cent.

Europeans cum Anglo-Indians 40 in number, 15-82 per cent.
Indian Christians 88 in number, 14-56 per cent.

Others 16 in number, 6-13 per cent.?

(¢) Wili Government be pleased to state the communal composition of
the total clerical staff, excluding those in the accounts offices, on a scale
of pay from Rs. 150 on the Great Indian Peninsula Railway on the 81sf
March, 1982, according to the schedule mentioned in part (b)?

(d) What astion do Government propose to take to ensure that
Muslims may get their due share in services mentioned in part (a)?

13

EMPLOYMENT OF MusrLiMs IN THE TRANSPORTATION DEPARTMENT
(TRAFFIC) OF THE GREAT INDIAN PENINSULA Rammway.

1199. *Mr. M, Maswood Ahmad ! (a) Is it a fact that the total number
of poste in the Transportation Traffic Department on the Great Indian
Peninsula Railway on the 81st March, 1931, was 5,321?

(b) Is it a fact that the communal composition of the whole Trans-
portation Traffic Department staff on the Great Indian Peninsula Railway
on the 81st March, 1981, was:

Hindus 38,778 in number, 70-91 per cent.

Muslims 636 in number, 11.95 per cent.

Europeans cum Anglo-Indians 524 in number, 9:85 per cent.
Indian Christians 319 in number, 6-00 per cent.

Others 69 in number, 1-29 per cent.?

(c) Will Government be pleased to state the communal composition
of the total Transportation Traffic Department staff on the Great Indian
Peninsula Railway on the 81st March, 1932, according to the schedule
mentioned in part (b)?

(d) What action do Government propose to take to see that Muslims
may get their due share in the services mentioned in part (a)?

"EMPLOYMERT OF MustiMs IN THE TRANSPORTATION DEPARTMENT
(TrAFFIO) OF THE GREAT INDIAN PENINSULA RarLway.

$200. *Mr. M, Maswood Ahmad: (a) Is it a fact that the total number of
posts in the Transportation Traffic Department on & scale of pay of

Rs. 150" or more on the Great Indian Peninsula Railway on the 31st
March, 1981, was 471?

#For answer to this question, see answer to question No. 20,
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(b) Is it & fact that the communal composition of the whole of the
Transportation Traffic Department staff on a minimum pay of Rs. 150 or
more on the Great Indian Peninsula Railway on the 81st March, 1981,

was ! .
Hindus 62 in number, 18-16 per cent.
Muslims 14 in number, 2.97 per cent.
Europeans cum Anglo-Indians 832 in number, 70'49 per cent.
Indian Christians 54 in number, 11.47 per cent.
Others 9 in number, 1.91 par cent.?

(¢) Will Government be pleased to state the communal composition
of tha whole Transportation Traffic Department staff of the Great Indian-
Peninsula Railway on the 81st March, 1932, according to the schedule
mentioned in part (b)?

(d) What action do Government propose to take to ensure that Muslims
may get their due share in posts mentioned in part (a)? ’

EMPLOYMENT OF MusLiMs IN THE TRAFFIC DEPARTMENT (COMMERCIAL)

OF THE GREAT INDIAN PENINSULA Ramway.

1201. *Mr M. Maswood Ahmad: (a) Is it a fact that the total number of
posts in the Traffic Department (Commercial) of the Great Indian
Peninsula Railway on the 31st March, 1931, was 3,088?

(b) Is it a fact that the communal composition of the whole of the-
Traffic Department (Commercial) staff of the Great Indian Peninsula Rail-
way on the 81st March, 1931, was:

Hindus 2,408 in number, 77.98 per cent.
Muslims 262 in number, 8-49 per cent.
Europeans cum Anglo-Indians 115 in number, 8-72 per cent.
Indian Christians 258 in number, 8-19 per cent,
Others 50 in number, 1.62 per cent.?
(c¢) Will Government be pleased to state the communal composition
of the whole of the Traffic Department (Commercial) staff of the Great.

Indian Peninsula Railway on the 81st March, 1932, according to the
schedule mentioned in part (b)?

(d) What action do Government propose to take to ensure that Muslims
may get their due share in the posts mentioned in part (a)? ’

EMPLOWMENT OF MusLIMS IN THE TRAFFIO DEPARTMENT (COMMEROIAL)
© OF THE GBEAT INDIAN PENINsULA RamwLway.

1202. *Mr. M. Maswood Ahmad: (a) Is it s fact that the total number of
posts in the Traffic Department (Commercial) on a scale of pay of Rs. 150
or more on the Great Indian Peninsula Railway on the 81st March, 1981,
wag 772 ‘

tFor answer to this question, sec answer to question No. 20.
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(b) Is it & fact that the communal composition of the Traffic Depart-
ment (Commercial) staff on & minimum pay of Rs. 150 or more on the
Great Indian Peninsula Railway on the 81st March, 1981, was:

Hindus 47 in number, 61.04 per cent.

Muslims 4 in number, 5.19 per cent.

Europeans cum Anglo-Indians 16 in number, 20-78 per cent.
Indian Christians 9 in number, 11.69 per cent.

Others 1'in number, 1.8 per cent. ?

(c) Will Government be pleased to state the communal .composition
-of the Traffic. Department (Commereial) staff of the Great Indian Peninsula
Railway on the 81st March, 1982, according to the schedule mentioned
in part (b)?

(d) What action do Government propose to take to ensure that Muslims
may get their due share of the posts mentioned in part (a)?

EMPLOYMENT OF MUSLIMS IN THE TRANSPORTATION DEPARTMENT
(PowER) OF THE GREAT INDIAN PENINSULA Rarnway.

1203. *Mr. M. Maswood Ahmad: (a) Is it a fact that the total number
of posts in the Transportation Department (Power) of the Great Indian
Peninsula Railway, on the 81st March, 1981, was 1,698?

(b) Is it a fact that the communal composition in the whole of the
Transportation Department (Power) staff of the Great Indian Peninsula
Railway on the 81st March, 1931, was:

Hindus 308 in number, 18'14 per cent.

Muslims 299 in number, 17-61 per cent.

Europeans cum Anglo-Indians 711 in number, 41:87 per cent.
Indian Christians 187 in number, 8:07 per cent.

Others 243 in number, 14.31 per cent.?

(c) Is it ¢ fact that Muslims in the department mentioned in part (a)
-are mostly in the lower grades?

(4) Will Government be plessed to state the communal composition of
the whole of the Tranmsportation Department (Power) staff of the Great
Indian Peninsula Railway, on the 31st March] 1932, according to the
schedule mentioned in part (b).

(¢) What action do Government propose to take to ensure that Muslims
ay get their due share of posts mentioned in part (a)?

EMPLOYMENT OF MusLiMs IN THE TRANSPORTATION DEPARTYMENT
(Powsr) oF THE GREAT INDIAN PENINSULA Ramway.

1204. *Mr. M. Maswood Ahmad: (a) Is it a fact that the tota]l number
of posts in the Transportation Department (Power) on a scale of pay of
Rs. 150 or more on the Great Indian Peninsula Railway on the 81st March,
1981, was 4738? ‘

+For answer to this question, see answer to question No. 20,
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(b) Is it a fact that the communa] composition of the whole of the
Transportation Department (Power) staff on &« minimum pay of Rs. 150 or
more on the Great Indian Peninsula Railway on the 81st March, 1981,
was & I A

Hindus 11 in number, 2-38 per cent.

Muslims 1 in number, ‘21 per cent.

Europeans oum Anglo-Indiang 428 in number, 89-43 per cent.
Indian Christians 21 in number, 4:44 per cent.

Others 17 in number, 8-59 per cent.?”

(c) Will Government be pleased to state the communal composition
of the whole of the Transportation Department (Power) staff of . the

Greut Indian Peninsula Railway on the 31st March, 1932, according to.the
schedule mentioned in part (b)?

(d) What action do Government propose to take to ensure that Muslims
may get their due share of posts mentioned in part (a)?

EMPLOYMENT OF Musrims IN THE TRANSPORTATION DEPARTMENT
(CARRIAGE) OF THE GREAT INDIAN PENINSULA RaILway.

1205. *Mr. M. Maswood Ahmad: (a) Is it a fact that the total number
of posts in the Transportation Department (Carriage) of the Great Indian:
Peninsula Railway on the 81st March, 1931, was 481?

(b) Is it a fact that the communa] composition of the whole of the
Transportation Department (Carriage) staff of the Great Indian Peninsula.
Railway on the 31st March, 1931, was: '

Hindus 216 in 'number_, 50°12 per cent.

Muslims 48 in number, 11°14 per cent.

Europeans cum Anglo-Indians 84 in number, 7-89 per cent.
‘Indian Christians 128 in number, 29'7 per cent.

Others 5 in number, 1°15 per cent.?

(c) Will Government be pleased to state the commmunal composition
of the whole of the Transportation Department (Carriage) staff of the
Greut Indian Peninsula Railway on the 31st March, 1982, according to the
schedule mentioned in part (b)? '

(d) What action do Government propose to take to ensure that Muslims
may get their due share of the. postg mentioned in part (a)? ‘

EMPLOYMENT OF MusLIMS IN THE TRANSPORTATION DEPARTMENT
. (CARRIAGE) OF THE GREAT INDIAN PENINSULA RarLway.

+208. *Mr, M, Maswood Ahmad: (a) Is it a fact that the total number
of posts in the Transportation Department (Carriage) on o scale of pay of
Rs. 15C or more on the Great Indian Peninsula Railway on the 81st March,
1981, was 82?7 - . _ »
(6) Is it a fact that the communa] composition of the whole of the
Transportation Department (Carriage) staff on a minimum pay of Rs. 150 or-

TtFor amawer to this question, see answer to question No. 20.
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more on the Great Indian Peninsula Railway on the 81st March, 1981,
Was: '; '

Hindus 28 in number, 28'05 per cent.

Muslims, Nil, Nil.

Europeans cum Anglo-Indians 23 in number, 28'05 per cent.

Indian Christians 85 in number, 42.68 per cent.

Others 1 in number, 122 per cent.?

(¢) Wil Government be pleased to state the communal composition
-of the whole of the Transportation Department (Carriage) staff of the
Great Indian Peninsula Railway on the 81st March, 1932 according to the
-schedule mentioned in part (b)? ‘

(d) What action do Government propose to take to ensure that Muslims'
may get their due share of the posts mentioned in part (a)?

MusLiM WoRESHOPS (MECHANICAL ENGINEERING) STAFF ON THE GREAT
INDIAN PENINSULA RaAILWAY.

1207. *Mr. M, Maswood Ahmad: (a) Is it n fact that the total number
-of posts in the Workshops (Mechanical Engineering) on the Great Indian
Peninsula Railway on the 31st March 1931 was 454?

(b) Is it & fact that the communal composition of the Workshops
echanical Engineering) staff on the Great Indian Peninsula Railway on
‘the 81st March, 1931, was:
Hindug 77 in number, 1696 per cent.
Muslims 22 in number, 4'85 per cent.
Europeans cum Anglo-Indians 279 in number, 61°47 per cent.
Indian Christians 56 in number, 12'84 per cent.

Others 20 in number, 4-38 per cent.?

(¢) Will Government be pleased to state the communal composition
-of all the Workshops (Mechanical Engineering) staff on the Great Indian
Peninsula Railway on the 81st March, 1982, according to the schedule
mentioned in part (b)?

(d) What action do Government propose to take to ensure that Muslims
.may get their due share of the posts mentioned in part (a)?

Mustie  ‘WOoRESHOPS (MECHANICAL ENGINEERING) STAFF ON THE GREAT
. N PENINSULA RAmLway.

. *Mr, M, Maswood Ahmad: (a) Is it a fact that the total number
-of posts in the Workshops (Mechanical Engineering) on a sesle of pay of
Rs. 150 or mare on the Great Indian Peninsula Railway on the 81st March,
1981, was 8627 .

4+For answer to this guestion, sse answer to gmeation No. 20.
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. (b) Is it a fact that the communal composition of all the Workshops
echanical Engineering) staff on a minimum pay of Rs. 150 or more g
e Great Indian Peninsula Railway on the 81st March, 1931, waa:

Hindus 36 in number, 995 per cent.

Muslims 7 in number, 1-98 per cent.

Europeans cum Anglo-Indians 284 in number, 72:'92 per cent.
Indian Christians 40 in number, 11°05 per .cent.
Others 15 in number, 4'15 per cent.?

-

(¢) Will Government be pleased to state the communal composition
of the Workshops (Mechanical Engineering) staff on the Great Indiam
Peninsula Railway on the 81st March, 1932, according to the schedule
mentioned in part (b)? _

(d) What action do Government propose to take to ensure that Muslims
may get their due share in posts mentioned in part (a)?

EMPLOYMENT OF MUSLIMS IN THE TRBANSPORTATION DEPARTMENT
(TRACTION) OF THE GREAT INDIAN PENINSULA RaILwaY.

+209. *Mr. M. Maswood Ahmad: (a) Is it a fact that the total number
of posts in Transportation ‘‘Traction’’ on the Great Indian Peninsula
Railway on the 81st March 1931 was 204?

(b) Is it a fact that the communal composition of the whole Trans-
portation ‘‘Traction’’ staff on the Great Indian Peninsula Railway on the
.31st March, 1981, was:

Hindus 102 in number, 5000 per cent.
Muslims 7 in number, 3:43 per cent.
Europeans cum Anglo-Indians 39 in number, 19-12 per cent.
Indian Christiang 47 in number, 23:04 per cent.
‘Others 9 in number, 4-41 per cent.?
(¢) Will Government be pleased to state the communal composition of
‘the whole Transportation ‘‘Traction’’ staff on the Great Indian Peninsula

Railway on the 81st March, 1952, according to the schedule mentioned in
part (b)?

(d) What action do Government propose to take to ensure that Muslims
anay get their due share of the posts mentioned in parb (a)?

. EMPLOYMENT OF MuUSLIMS IN THE TRANSPORTATION DEPARTMENT
(TRACTION) OF THE GREAT INDIAN PENINSULA Rarwavy,

$210. *Mr. M. Maswood Ahmad: (a) Is it a fact that the total number
of posts in Transportation ‘“Iraction’” on a scale of pay of Rs. 150 or more
employed on the Grest Indian Peninsula Rsailway, on the 81st March,
1981, was 1127 . [ :

t+For answer to this question, see answer to guestion No. 2.
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.. (b) Is it a fact that the communal composition of the whole Trane-
gc;l;tation “Traction’” staff on & minimum pay of Rs. 150, or more on the
at. Indian Peningula Railway, on the 81st Mamh, 1981, was: o

Hindus 50 in number, 44.64 per cent.

Muslims 5 in number, 4.46 per cent.

Europeans cum. Anglo-Indians 82 in number, 2858 per cent.
Indian Christians 17 in number, 15'18 per cent, '
Others 8 in number, 7-14 per cent.?

(c) Will Government be pleased to state the communal composition of
the whole Transportation ‘‘Traction’’ staff on the Great Indian Peninsula.
Railway on the 31st March, 1932, according to the schedule menticned in
part (b)?

4(d) What action do Government propose to take to ensure that Muslimg.
may get their due share of the posts mentioned in part (a)?

EMPLOYMENT OF MusLIMs IN THE CIvIL ENGINEERING DEPARTMENT OF
THE GREAT INDIAN PENINSULA RaAILway.

211, *Mr. M. Maswood Ahmad: (o) Is it & fact that the total number
of posts in the Civil Engineering Department of the Great Indian
Peninsula Railway, on the 31st March, 1931, was 828?

' (‘b) Is it a fact that the communal composition of the whole Civik
Engineering Department staff of the Great Tndian Peninsula Railway, on
the 81st March 1931, was:

Hindus 148 in numbei’, 45°12 per cent.
Muslims 20 in number, 6'10 per cent.
Europe'ah‘s cum Ahglovlndiang 115 in number, 85.06 per cent.
Indian Christians 19 in number, 5-79 per cent.
_ Others 26 in number, 7°03 per cent.?
(c) Wiil Government be pleased to state the communal composition of
$he whole . Civil Engineering Department staff of the Great Indiam
Peninsula Railway, on the 31sh March, 1982, according to the schedule
mentioned in part (b)? . :
@) What action do Government propose to teke to ensure that Muslima:
may get their due share of the posts mentioned in part (a)?

. . . N ‘
EMPLOYMENT oF MusLiMs IN THE CrviL ENGINEERING DEPARTMENT OF
’ THE GREAT INDIAN PENINSULA RAILway.

“to1%, *Mr. M. Maswood Ahmad: (s) Is it & fact that the total number
of posts.in the Civil Engineering Department on & scale of pay of Rs, 150
‘or more on the Great Indian .Peningula Railway on the 81st March, 1981,
was 1007 o

“$For answer to this question, see answer to question No. 20.
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(b) Is it a fact that the communal composition of the whole Civil
Engineering Department staff on a minimum pay of Rs. 150 or more on the
Great Indian Peninsula Railway, on the 81st March, 1981, was:

Hindus 62 in number, 82:68 per cent.

Muslims 10 in number, 5.26 per cent.

Eurcpeans cum Anglo-Indians 85 in number, 44'78 per cent.
Indian Christians 15 in number, 7'9 per cent.

Others 18 in number, 9:48 per cent.?

(c) Will Government be pleased to state the communal composition of
the whole Civil Engineering Department staff of the Great Indian

Peninsula Railway, on the 31st March, 1982, according to the schedule
mentioned in part (b)?

(d) What action do Government propose to take to ensure that Muslims
may get their due share of the posts mentioned in part (a)?

EMPLOYMENT OF MUSLIMS IN THE MEDICAL DEPARTMENT OF THE GREAT
INDIAN PENINSULA RaAmLway.

1213. *Mr. M. Maswood Ahmad: (a) Is it a fact that the total number
of posts in the Medical Department on the Great Indian Peninsulag Rail-
way, on the 31st March, 1931, wag 171?

(b) Is 1t a fact that the communal composition of the whole Medical
Department staff of the Great Indian Peninsula Railway, on the 81st
March, 1981, was: '

Hindus 103 in number, 60°23 per cent.

Muslims 5 in number, 2.92 per cent.

Europeans cum Anglo-Indians 88 in number, 19°80 per cent.
Indian Christians 20 in number, 11:7 per cent.

Others 10 in number, 5°'85 per cent.?

(¢) Will Government be pleased to state the communal composition of
the whole Medical Department staff of the Great Indian Peninsula Railway,
on the 31st March, 1932, according to the schedule mentioned in part (b)?

(d) What action do Government propose to take to ensure that Muslims
may get their due share of the posts mentioned in part (a)?

EMPLOYMENT o¥ MUSLIMS IN THE MEDICAL DEPARTMENT OF THE GREAT
INDIAN PENINSULA RaAiLway.

t214. *Mr. M. Maswood Ahmad: (a) Is it a fact that the total number
of posts in the Medical Department on a scale of pay of Rs. 150 or more
on the Great Indian Peninsula Railway, on the 81st March, 1981, was 747

(b) Is it a fact that the communal composition of the Medical Depart-
ment staff on a minimum pay of Rs. 150 or more on the Great Indian
¢ Peningula Railway, on the 81st March, 1981, was:

Hindus 28 in number, 81°'08 per cent.

Muslims Nil. _

Furopeans cum Anglo-Indians 33 in number, 44-59 per cent.

Indian Christians 8 in number, 10'82 per cent.

Others 10 in number, 13-51 per cent.?

+For answer to this question, see¢ answer to question No. 20.
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(¢) Will'Government be pleased to state the communal composition of
the Medical Department staff of the Greal Indian Peninsula Railway on
the 8lst March, 1982, according to the schedule mentioned in part (b)?

(d) What action do Government propose to take to ensure that Muslims
may get their due share of the posts mentioned in part (a)?

EMPLOYMENT OF MUSLIMS IN THE STORES DEPARTMENT OF THE GREAT
INDIAN PENINSULA RArLway.

1215, *Mi. M. Maswood Ahmad: (a) Is it a fact that the total number
of poste in the Stores Department of the Grest Indian Peninsula Railway,
on the 81st March, 1931, was 87?

(b) Is it a fact that the communal composition of the Stores Depart-
ment staff of the Great Indian Peninsula Railway, on the 81st March, 1981,
was :

Hindus 23 in number, 62°16 per cent.
Muslims nil.

Europeans cum Anglo-Indians 4 in number, 10-82 per cent.
Indian Christians 9 in number, 24-32 per cent. .
Others 1 in number, 2:70 per cent.?

(c) Will Government be pleased to state the communal composition of
the Stores Department stafi of the Great Indian Peninsula Railway, on the
31st March, 1932, according to the schedule mentioned in part (b)?

(d) What action do Government propose to take to ensure that Muslims
may get their due share of the posts mentioned in part (a)?

EMPLOYMENT OF MUSLIMS IN THE STORES DEPARTMENT OF THE GREAT
INDIAN PENINSULA RaiLway.

1216. *Mr. M. Maswood Ahmad: (a) Is it a fact that the total number
of posts in the Stores Departmeni on a scale of pay of Rs. 150, or more
on the Great Indian Peninsula Ruilway, on the 81st March, 1981, was 15?

(b) Is it a fact that the communal composition of the Stores Depart-
ment staff on 8 minimum pay of Rs. 150 or more on the Great Indian
Peninsula Railway, on the 81st March, 1931, was:

Hindus 7 in number, 46°67 per cent.
Muslims nil.
Europeans cum Anglo-Indians 4 in number, 26:66 per cent.
Indian Christians 4 in number, 26-67 per ¢ent.?
(¢) Will Government be pleased to state the communal composition of.

the Stores Department staff of the Great Indian Peninsula Railway, on the
81st March, 1932, according to the schedule mentioned in part (b)?

(d) Whai action do Government propose to take to ensure that Muslims
may get their due share of the posts mentioned in part (a)?

t+For answer-to this quemtion, see answer to question No. 20.
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EMPLOYMENT OF MusLiM8s IN THE WATCH AND WARD DEPARTMENT
OF THE GREAT INDIAN PENINSULA Ramwway.

1217, *Mr. M. Maswood Ahmad: (a) Is it a fact that the total number
of postg in the Watch and Ward Departiment of the Great Indian Peninsula
Railway on the 81st March, 1981, was 27? .

(b) Is it a fact that the communa]l composition of the whole of the
Watch and Ward Department staff of the Great Indian Peninsulu Railway
on the 81st March, 1981, was: .

Hindus 11 in number, 40°74 per cent.
Muslims 7 in number, £5'93 per cent.

Europeans cum Anglo-Indiang 8 in number, 29°63 per cent.
Others 1 in number, 8.7 per cent.?

(c) Will Government be pleased to state the communal composition
of the whole of the Watch and Ward Department staff of the Great Indian
Peninsula Railway on the 81st March, 1982, according to the schedule
mentioned in part (b)?

(d) What action do Government propose to take to ensure that Muslims
may get lheir due share of the posts mentioned in part (a)?

EMPLOYMBNT OF MUSLIMS IN THE WATCR AND WARD DEPARTMENT OF
THE GREAT INDIAN PENINsULA Ramwway.

t218. *Mr. M, Maswood Ahmad: (a) Is it a fact thal the total number
of posts in the Watch and Ward Department on a scale of pay of Rs. 150
or more on the Great Indian Peninsula Railway on the 31st March, 1931,
was 13?

(b) Is it & fact that the communal comnposition of the Watch and
Ward Department staff on a miniinum pay of Rs. 150 or more on the
Great Indian Peningula, Railway, on the 81st March, 1931, was:

Hindus 2 in number, 15:39 per cent.

Muslime 2 in number, 15-39 per cent.

Europeans cum Anglo-Indians 8 in number, 61:53 per cent.
Otherz 1 in number, 7-60 per cent.?

(c¢) Will Government be pleased to state the communal composition of
the Watch and Ward Department staff on the Great Indian IPeninsula
Railway on the 81st March, 1982, uccording to the schedule mentioned
in part (b)?

(d) What action do Government propose to take to ensure that Muslims
may get their due share of the posts mentioned in part (a)?

RETURNED EMIGRANTS.

219, *Lala Rameshwar Prasad Bagla: (a) Will Government please
. state if they keep any record of the returned emigrants?

(b) If so, will Government be plensed to state the total number of
emigrants returned durimg the last ten years as also-in the year 1982?

tFor answer to this question, see answer to question No. 20.
p 2
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(c) Will Government please state if they hatve made ‘any arrangement
for their housing and livelihood ? Ve
I dgd)? Is it a fact that most of these emigrants desired to be sent outside
ndias
(e) If the reply to part (d) be in the affirmative, wil Government please
stete how many of them were sent outside and to which places?

‘9(/) Will Government please state the actual amount expended in doing
807

(9) Have Government thought of any other practical and economical
solution ?

(h) Will Government please state how far it is true that most of these
emigrants are paupers from the colonies?

(1) Are Government prepured to institute an official enquiry into the
matter and prepare, for the information of the public, a report thereon?

' Mr. @. S. Bajpai: (a) Statistics of returned ¢migrants are maintained.

(b) 44,792 emigrants returned from the various colonies, etc., during

the ten years ending 81st December, 1931, and, as far as information is
available, the number for 1982 was 3,713.

(¢) Protectors of Fmigrants at the various ports receive returning
emigrants and make all arrangements for their departure to their homes
in India. For emigrants rcturning from South Africa, there has been a
special officer at Madras since 1927, who looks after their moneys, if
desired, and helps them to find work suited to their resources and aptitude.

(d) No.

(¢), (f) and (9). Do not arise.

(h) Government are not aware that most of the returned emigrants are
paupers.

(i) The Honourable Member presumably refers to the question of the
percentage of paupers amongst returned emigrant® Government are
considering whether any special investigation into this matter is necessary.

RELEASE OF MaHATMA GANDAI AND OTHER CIviL DISOBEDIENCE
PRISONERS.

290. *Mr. O. S. Ranga Iyer: (a) Will Government be pleased to state
whether it is a fact that the propaganda which Mahatma Gandhi has been
allowed to carry on from behind the prison bars to abolish untouchability
has diverted the attention of the public from the civil disobedience
movement ?

(b) It so, are Government prepared to consider the advisability of
releasing Mahatma Gandhi and other civil disobedience prisoners? If not,
why not?

_ The Honcurable Sir Harry Halg: (a) The untouchability campaign may
have diverted the attention of some supporters of civil disobedience from
that movement but civil disobedience is still the declared policy of the
Congress leaders. :

(b) T would refer the Honourable Member to part (b) of my reply to
Mr. Lalchand Navglrai’s starred question No. 149.
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‘Mr. ©. 8. Ranga Iyer: Do Government recognise that an atmosphere
of calm and goodwill is necessary to discuss the constitutional proposals
which His Majesty’s Government will be announcing shortly ?

‘'The Honourable Sir Harry Haig: Government are certainly very
anxious for an atmosphere of calm both for the discussion of the constitu-
tional proposuls and for ordinary administrative purposes.

My, O. S. Ranga Iyer: Are (Government aware that such an atmosphere
cannot be obtained so long as Mahatma Gandhi and his supporters are in

prison?

The Honourable 8ir Harry Halg: I would say, Sir, that such an
atmosphere cannot be obtuined as long as civil disobedience is an active

policy.

Mr. 0. S. Ranga Iyer: Are Government aware that their detention
compels o large part of Indian public opinion to look unfavourably upon
any proposals, made by His Majesty’'s Government ?

The Homourable Sir Harry Haig: No, Sir; I do not accept that as a
fair representation of Indian public opinion.

Mr. O. S. Ranga Iyer: Are Government aware that Indian public opinion
is influenced by the detention, and views to some extent unfavourably

any proposals that Government may make?

The Honourable Sir Harry Haig: T hope that is not so; but, as I have
said, the key to the whole situation lies in the question of the civil

disobedience movement.

Mr. C. S Ranga Iyer: Are Government aware that the only way to
induce Mahatma Gandhi and his followers to abandon the civil disobédience
movement is to release thein and to trust them to carry on the untouch-
ability campaign? _

The Honourable Sir Harry Haig: That policy, Sir, was tried before
-and it did not have very successful results.

Mr. C. 5. Ranga Iyer: Are Government aware that the continued
detention of Mahatma Gandhi and his followers would maximise the
difficulty of implementing in practice any proposals embodied in an Act
of Parliament?

The Honourable Sir Harry Halg: Will the Honourable Member explain
why the initiative should not come from the other side?

Mr. 0. S. Ranga Iyer: For the very simple reason that Mahatma
Gandhi applied for an interview with Hig Excellency the Governor General
on landing at Bombay and the interview was not granted and he was' put in
prison, will Government be pleased to consider the advisability of resuming
the status quo ante and granting the interview?



£32 LBGISLATIVE ASSBMBLY. [6re Fes. 19838,

‘The Honourable 8ir Harry Haig: I am afraid I cannot accept as
sccurate the description just given by the Honourable Member of what
happened. My own recollection of the matter is that the Congress declared
civil disobedience and then Mr. Gandhi offered to discuss the matter under
that threat with the Governor General.

Mr. O. S. Ranga Iyer: Is it not a fact that Muhatma Gandhi in his
letter to the Governor General offered fully to co-operate with the Governor
General and the men on the spot both in the Unifed Provinces and in
the North-West Frontier Province inquiring into the situation, and if he
found that Government were right, to give a right lead to the Congress
and repudiate those who were in the wrong?

The Honourable Sir Harry Haig: T do not know what would have
satisfied Mr. Gandhi at that time as to whether Government were in the
right or not, but the position was that after holding their hands for a
very long time Government had at last been forced into nction; and it
was at that late stage that Mr. Gandhi apphrently was prepared to inquire
into the matter. It would have been better if he had inquired into the
matter and restrained his followers while yet there was time.

Mr. C. S. Ranga Iyer: Do Government recognise that a gesture of
goodwill is vital to the future of Indo-British relationship?

The Honourable Sir Harry Haig: I think, Sir, the whole policy of the
British Government indicates quite clearly their goodwill and their hopes of
the future.

Mr. 0. 8. Ranga Iyer: Arc Government aware that the continued
detention of Mahatmns Gandhi and his supporters persuades great masses
of people to concentrate upon grievances attention which requires to be
given to proceedings of the highest importance?

The Honourable Sir Harry Haig: T quite admit that the continuance
of the present situation is unfortunate. It hags always been the position
of Government that they are anxious for the co-operation of every section
of Indian opinion, but they cannot buy that co-operation at the cost of
the peace of the country.

Mr. 8. 0. Mitra: 1Is it not fair that Mahatma Gandhi and other
Congress leaders should have facilities to consult among themselves to
determine their attitude towards the new constitution and to consider
whether they should change their policy about the civil disobedience
movement ?

The Honourable Sir Harry Halg: There are quite a number of Congress
leaders, who are free, to consult among themselves.

Mr. Gaya Prasad Singh: Is it not a fact that Lord Irwin, when he
was Viceroy of India, granted repeated interviews to Mahatma Gandhi even
when the civil disobedience movement was in full swing?

The Honourable Sir Harry Halg: Is the Honourable Member suggest-
ing that we should repeat the experiment of the pact?
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'Mr. Gaya Prasad 8ingh: The Honourable Member said just now that
His Excellency Lord Willingdon refused the interview, because it was
sought under a threat of civil disobedience. My question was whether
his predecessor did not grant repcated interviews to Mahatma Gandhi
even when he had started the civil disobedience movement and when that

movement wag in full swing.
i

|
The Honoursble Sir Harry Halg: I think the Honourable Member
must be referring to a period when it was understood that Mr. Gandhi
was very anxious to call off the civil disobedience movement.

Mr. T. N. Ramakrishna Reddi: Is it not a fact that Mr. Gandbi is
under a vow not to discuss any political questions as long as le is in
jail and he is only discussing questions regarding temple entry and such
other matters with the Congress leaders who: are near him? -

The Honourable Sir Harry Haig: It is perfectly true that the special
facilities that have been extended to Mr. Gandhi in jail apply only to the
question of temple entryv and untouchability.

Mr. T, N. Ramakrishng Reddi: As Mahatma Gandhi is under a vow
not to discuss any political questions with the other Congress leaders
near him as long as he is in jail, will Government create opportunities
for him to discuss these political questions with other leaders and form
his conclusions with regard to the continuance or otherwise of the civil
disobedience movement ?

«- The Honourable Sir Harry Haig: No, Sir; I am afraid the discussion
of these questions with persons who are still in jail presents insuperable
difficulties. What I said in answer to the previous question wag that
many of the Congress leaders are out of jail and they are perfectly in a
position to discuss these questions. I did not suggest that they could
discuss them with Mr. Gandhi.

Mr. Gaya Prasad Singh: Will Government say whether they consider
the civil disobedience movement so strong that the release of Mahatma
Gandhi and other political prisoners will be detrimental to the public
‘peace ? .

THe Honourable Sir Harry Haig: The position is that unless we get a
clear assurance that a release would not be followed by a recrudescence
of the civil disobedience movement, we are clearly not justified in
releasing any one.

'Mr. @eya Prasad Singh: In the absence of any assurance from
Mahatmaji and the Congress, do I take it that the Government of India
consider that the civil disobedience movement is so strong that the
release of Mahatmaji and the other political prisoners will he prejudicial
to the public peace? That was my - question. .

The Honourable Sir Harry Haig: At the present moment the civil
disobedience movement is still in operation and we consider that it could
undoubtedly be revived.
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Mr. Gaya Prasad 8ingh: May I take it that the operation -of the
Ordinance and the law which was enacted is still ineﬁecfualpin coping with
the situation? .

The Honourable Sir Harry Halg: I did not say that it was ineffectual.
As it operates at present, 1 think that the measures we have taken are
effective; but if we relax those measures before we get any assurance that
it is not intended to take advantage of such relaxation to resume those
activities, then that is obviously a dangerous thing to do.

Mr, 0. S. Ranga Iyer: Is it not a fact that after the starting of the
anti-untouchability movement by Mahatma Gandhi, a number of prisoners
who came out of prison did not go back into the civil disobedience move-
ment, but carried on this anti-untouchability work, as a result of which
you have today in the prisons of India perhaps one-fourth of the political

prisoners who were to be found there during the civil disobedience move-
ment at its fullest height?

The Honourable 8ir Harry Haig: It is perfectly true that for some
amonthg past the majority of persons who have come out of jail have not
resumed active civil disobedience activities.

Mr. C. 8. Ranga Iyer: Is that not an indication, then, that the civil
disobedience movement is being abandoned and will Government now
make a gesture of goodwill, seeing that the civil disobedience movement
is being substituted by the constructive movement of removal of untouch-
ability ? hd

The Honourable Sir Harry Haig: No: I cannot say that I am satisfied
of that.

8ir Hari Singh Gour: Is it a fact that at the close of the third Round
Table Conference Sir Tej Bahadur Sapru and his colleagues made an
appeal to the Secretary of State that in order to ensure a better
condition in India for the reception of any proposals His Majesty’s
Government might make on the constitutional issue, Mahatma Gandhi
and the non-violent political prisoners should be released and the
Secretary of Btate is understood to have given a favourable reply? I
wish to know as to what action the Government of India have taken
in furtherance of the proposal made and the reply given by His Majesty’s
Secretary of State for India.

The Honourable Sir Harry Haig: My answer is one which I have
already suggested before—that there cannot be one-sided action on the
part of the Government—and we are not satisfied under present condi-
tions that the release of political prisoners would in fact result in the
restoration of peaceful conditions throughout the country.

eir Harl Singh Gour: That was not a pondition which the Secretary
of State made in giving his reply to the Round Table Conference at any
rate ?
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The Honourable 8ir Harry Haig: Nor are we satisfied that the release
of all political prisoners would mean the acceptance of the new constitu-

tion. There is nothing at all to suggest such & result.

Sir Harl Simgh Gour: Did the Secretary of State make any condition
at all in response to the request made by the Round Table Conference
delegates, and was it not a promise by implication that he would favour-
ably consider the request addressed to him at the conclusion of that

Conference ? -

The Honourable Sir Harry Haig: I do not read the Secretary of State’s
speech as conveying any such promise, but merely an expression of goodwill
which is shared entirely by the Government of India.

Sir Hari Singh Gour: 1 want to know how that goodwill hag been trans-
lated into action by the Government of India cumn the Secretary of State?

Mr, Gaya Prasad Singh: By continuing repression!

The Honourable Sir Harry Haig: The goodwill is therc and it can be
tested at any time.

Mr. N. N. Anklesaria: Do Government know that a large section of the
Indian people is absolutely sick of Mr. Gandhi and his movement?

The Honourable 8ir Harry Haig: I think that is a very fair expression
of opinion on behalf of a section of Indian opinjon.

Mr. S. 0. Sen: I understood from the Honourable ‘Member’s answers
that he wanted to know why no initiative had been taken by Mahatma
Gandhi to bring about peace, etc., or to remove the civil disobedience move-
ment: civil disobedience movement heing a part of the non-co-operation
movement, do not the Government think that by asking the Government
to support the Temple Entry Bill Mahatma Gandhi has given up his non-
co-operation movement and initiated the cessation of the civil disobedience
movement which my Honourable friend asked for?

. The Honourable Sir Harry Haig: I am afraid, Sir, T cannot put that
interpretation on Mr. Gandhi’s action. I have to judge Mr. Gandhi by his
own statements. The Honourable Member is aware that Mr. Gandhi
recently issued a very interesting statement; and, in the course of that
statement, he says: ‘‘I have used all the talents T have for civil disobedi-
ence,’’ and though it is perfectly true that at the moment he explains that
while he is in jail he is not in a position to use these talents for civil dis-
obedience, there is nothing to suggest that he would not use them again as
soon as he was released.

Mr. 8. 0. Sen: At that time Mahatma Gandhi has not expressed any
intention of co-operating with the Government or seeking Government’s help
in connection with the temple entry movement: since then he might have
changed his mind and he has now asked Government’s co-operation in con-
nection with the temple entry movement. Do not the Government now
think that Mahatma Gandhi has changed his opinion regarding the civil
disobedience movement?
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Fhe Jqnourable 8ir Harry Haig: No; t' e statement I referred to was
issued, I aee, on the 14th of January, very recently.

Mr. O. 8. Ranga Iyer: Are the Government aware of another statement,
-or perhaps the same statement—I do not know—swhich Mahatma Gandhi
issued which contained words to this effect: when he was asked whether
the civil disobedience movement should be conducted by his followers, he
evaded that question and did not answer it, but answered the questlon Te-
lating to the pursuit of the anti- untouchablht) movement, thereby attaching
greater importance to the anti-untouchability movement itself?

The Honourable Sir Harry Haig: It is quite true that Mr. Gundhi did
not give & definite reply on the question of his attitude towards civil dis-
obedience, but his statement is, I am afraid, open to quite a different
interpretation te the onc which my Honourable friend would like to put upon
it. - I would like to refer to the issue of the Bombay Congress Bulletin of
the 17th January in which, commenting on that statement, they say: ‘“This
statement clearly implies that those Congressmen who believe in the civil

disobedience movement should go on doing it with all their enthusiasm and
vigour’’.

Mr. K. C. Neogy: In view of the fact that my Honourable friend is in
perfect agreement with Mr. Anklesarin that the vast majority of the people
are sick of Gandhiji and his movement, what risks are there if Mahatma
Gandhi restarts the movement of civil disobedience when he is let out?

The Honourable Sir Harry Haig: I think my Honourable friend must
_have misheard my answer to Mr. Anklesaria’s question: T did not say the
vast majority of the people in this country.

Mr. K. C. Neogy: What exactly did the Honourable Member say?

The Honourable Sir Harry Haig: I think I said a section of opinion.
Mr. K. 0. Neogy: Ts it then a small section?

Th:nonounble Sir Harry Haig: 1 cannot embark on a definition of:

gection.

Mr. T. N. RBamakrishna Reddi: In answer to a question the Honourable
Member said that Mahatma Gandhi had opportumtles of discussing political
questions with Congress leaders in jail .

The Honourable Sir Harry Haig: I never said that,

Mr, Amar Nath Dutt: Did Mahatma Gandhi ask for any facilities to
carry on the anti-untouchability movement?

The Honourtble Sir Harry Halg: He did certainly; he asked for certain
facilities some months ago which were accorded to him.



MOTION FOR ADJOURNMENT.
ResToRATION oF HALF THE CUTS IN THE SALAIRIES oF PUBLIC SERVANTS.

Mr. Deputy President (Mr. R. K. Shanmukham Chetty): Order, order.

I have received a notice from Sardar Sant Singh that he pro-

12 Noon. poses to ask for leave to make a motion for the adjourninent of

the business of the House today for the purpose of discussing a definite

matter of urgent public importance as follows,—namely, restoration of half

the cuts in the salaries -of public servants without any veference to the

Indian Logislative Assembly. I have to inquire whether any Honourable
Member has any objection to this motion. |

The Honourable Sir Brojendra Mitter (Leader of the House): Sir, 1
object to this motion on ‘two grounds. First of all, it is not an urgent
matter. Even if half the cuts are restored, they will not come into opera-
tion till the beginning of the next financial year. Secondly, Sir, 1 would
draw your attention to rule 12 at page 17 of the Manual of Business and
T'rocedure which says that: ‘‘the motion must not anticipate a matter
which has been previously uppointed for conmsideration’’. This matter can
be properly discussed during the Budget debate. It is a matter which has
got. a definite financial beuring, and any discussion now is bound to be
infructuous, because without disclosing the Financial Statement it will not
be possible adequately to discuss this matter in isolation from the rest of
the Budget. On these two grounds, namely, absence of urgency and antici-
pation, 1 oppose the motion.

Satdar Sant Singh (West Punjab: Sikh): Sir, as regards the first objec.
tion raised by the Honocurable the T.aw Member, that there is no doubt
that the restoration of the cuts will comne into operation only from the
beginning of the new financial year. But my motion relates entirely to a
different matter, which is, that the Government have come to g decision’
on a very importunt issue without consulting this House, that is to say
the Government have thus extended, reliefe in taxation to one section of
the people—probably the least deserving. This is a matter on which this
House claims a right tgp be consulted so that the Members should have
been in a position to interpret the feelinge of the public in this matter. No
doubt, the Government are fully empowered to reduce taxes and relieve
any section of the community of such taxes. When the country is groaning
under a heavy burden of taxation, there are various sections of the com.
munity which stand in meed of relief when the time for giving the relief
comes. It is the business of this House to interpret the wishes of the
public to the Government as to the most deserving section of the people
which stood in immediate need of relief. When the Government come to
a decision over the head of this House, in my opinion, the Government
deliberately ignore the privileges which this House possesses over the taxa-
tion proposals of the Government. If it were not necessary to come to
this decision or if the question could have been postponed till the Budget
discussion, then the Government could have stayed their hands till then,
when the views of the House would also have been available to Govern-
ment. Without reference to this House, without waiting for the Budget
to come up, Government have taken the responsibility to issue the com-
muniqué. That is the reason why T regard this motion as one of urgent
public importance.

( 237 )
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As regards the second objection, Government must thank themeelves
for the position they find themselves in. When they issued the com-
muniqué, they should be prepared to explain to the public at large the
reasons which led to thia decision; if they are not now prepared to take
this House into confidence on such an important matter as this, it is not

the fault of this House. Therefore, my submission ie that the motion is
perfectly in order.

Dr. Ziauddin Ahmad. (United Provinces Southern Divisions: Mubam-
madan Rural): 8ir, this question of cut affects our Budget, and Govern-
ment, of their own accord, without consulting this House, have incurred n
certain expenditure equivalent to five per cent. of the salaries of their
officers, and then they will come forward with their new Finance Bill and
impose taxation. If we are asked to sanction the taxes, is it mot legitimate
that we should ulso be asked to sanction the expenditure. The Homour-
able the Finance Member would probably remember that fresh taxations
were imposed upon us by the Finance Bill of November, 1931, and it ig
wery desiraBle that these taxes should first be removed. I certainly
welcome the idea of restoring the cute even to the fullest extent, and, if
possible, even the arrears of pay should be paid back to these Government
officers, but, at the same time, it is equally desirable to see whether we
can afford to do it. If these cuts are restored by imposing fresh taxation
on the poor people, then it is not really a good administration. T think it
"I8 very desirable that an announcement should have been made whether
the tuxations imposed under the Finance Bill of November, 1931, will be
continued in 1933-84. and T think we have a perfect right to demand this
first. We certainly have n genuine grievance that the Assembly has not
beer consulted in this matter. and I think this announcement ought to
have been delayed till the whole of the Budget had been discussed by this
House.

Sir Hari 8ingh Gour. (Central Provinces Hindi Divisions: Non-Muham-
madan): Sir, the question is not so much a question of merits at the
present stage, but it is a question of the privilege of this House. and
dealing with the question of urgency, I understand that the Secretary of
State has undertaken to pilot the Bill in the House of Commons in the
immediate future for the purpose of giving effect to the 5 per cent. reduc-
tion in the cuts. The Honourable the Leader of the House is not in a posi.
tion to assure that this Bill will not be introduced within the next few days
in the House of Commons when they resume their sittings the day after
tomorrow. and there is no knowing as to how soon this Bill may not be
introduced in the House of Commons, and, when it is once introduced
there. it will be too late for the Legislative Assembly to express its view
upon this question. Therefore, I do not think that the Honourable the
Leader of the House is right in saying that this i8 not an urgent matter.
This is o matter of extreme urgency. That it is a question of public
fmportance admits of no doubt, because it is & question which affects a very
large body of public servants and still a larger body of tax-payers are
affected by it. My friend’s point wes that there would be time epoug.h
when the Budget is introduced to discuss it. —The second question is
answered by the first, that if it is & ‘question which 1‘t»wxll b'e too late to
disouss after it is once enacted into lawby the British Parlmmen’c. then
the second question, I submit, becomes irrelavant. On these two grounds,
1 submit, that the motion is in order.
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Mr. N. N. Anklesaria (Bombay Northern Division: Non-Muhammadan
Rural): Sir, speaking from a mere lawyer’s point of view, I take it that:
the complaint of my friend, Sardar Sant Singh, wae that this House was
not consulted before the Government arrived at a deeision, but I think this:
House was also not consulted when the Government imposed the ten per:
cént. cut. That answers my friend’s complaint. Secondly, Sir, the ten.
per cent. cut was in violation of the contract existing

.....

Mr, Deputy President (Mr. R. K. Shanmukham Chetty): Order, order.
The Honourable Member is gcing into the merits of the question. The
Honourable Member must confine his remarks to the point whether the
motion moved by the Honourable Member comes within the rules and
Standing Orders. '

Mr. N. N, Anklesaria: My point simply is that it is not a matter of.
public importance or urgency on the score that this House was not con-
sulted before the Government arrived at their decision, because the Govern-
ment have a perfect right to take their decisions without consulting this:
House as they actually did before when they imposed the ten per cent. cut.

Mr, S, 0. Mitra (Chittagong and Rajshahi Divisions: Non-Muhammadamr
Rural): The Honourable the Mover has raised a very narrow issue, namely,
whether the Government have a right to reduce the cut to five per cent.:
without consulting this House. The larger issue is not before the House,
ns the Honourable the Leader of the House has truly said that there will
be an occasion for it when the Budget is under discussion. So far as the
narrow issue is concerned, I submit it is & very urgent matter, it is a specific-
matter, and it is a matter of public importance.

Mr. Deputy President (Mr. R. K. Shanmukham Chetty): The principles
underlying a motion for adjournment of the business of the House have
Leen repeatedly laid down from the Chair in a series of rulings. It was
explained on one occasion that the rule provides an opportunity for
Members of this House to draw the' attention of the Government to a
matter of recent occurrence which could not othgrwise be discussed under
the ordinary procedure of the House. That iz t®8 general principle under
which motions for adjournment of the business of the House are made.
The Honourable the Law Member has taken objection to the present
motion on the ground that it comes within the mischief of the rule

relating to anticipation, namely, rule 12. The relevant part of the rule
reads as follows:

“The motion must nnt anticipate a matter which has been previously appoirted for
consideration or with reference to which a notice of motion has been previously given.'

The Honourable the Law Member’s objection, as the Chair understands
it, is that this matter will be discussed during the Budget and, therefore,
it comes within the mischiefl of the rule relating to anticipations. The Chair
would also draw the attention of Honourable Members to the fact thab
notice has been received in the office of the Legislative Assembly Depart-
ment from Mr. Maswood Ahmad of a Resolution in which he proposes to
raise the same question. Therefore, the subject matter of the motion for
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adjournment is covered by notice of a Resolution which has been received
in the office. But whether mere receipt of notice of a Resolution by the
office is & bar to the making of a motion for adjournment of the business
of the House is a point on which the Chair has got the right to give &
ruling, and in this matter the Chair can be guided by one of the Standing
Orders of the House of Commons. 'That Standing Order runs as follows:

“‘In determining whether a discussion is out of order on the ground of anticipation,
regard shall be had by Mr. SBpeaker to the probability of the matter anticipated being
brought before the House within a reasonable time."

-

These are rules for the guidance of the Chair in determining whether
8 particular motion for adjournment comes within the mischief of anticipa-
tion. But, in this particular case, it appears tc the Chair that it is
not called upon to give a ruling whether the motion of Sardar Sant Singh
comes within the mischief of anticipation. The matter that the Honour-
able Member from the Punjab wishes to raise in his motion is not whether
the Government were justified in restoring partially the cut in salaries,
but whether they were justified in arriving at that decision without con-
sulting this House. That point has been made clear by the Honourable
Member from {the Punjab and by other Honourable Members on the
Opposition Benches. The one and only point, therefore, which the Chair
has now to decide is whether a motion seeking to censure the Government
or the ground that they did not consult the House before taking a
decision is in order and is admissible as a motion for adjournment. That
the matter is definite, there can be no doubt; that the matter is of
public importance, there can be no doubt also. What the Chair has to
decide is whether under the rules the matter is urgent. Now, in inter-
preting the word ‘‘urgent”” which occurs in the Standing Orders relating
to adjournment motions, the Chair has to take into consideration the
technical meaning of the word “urgent’’ in the Stonding Orders. On
this point also_there has been a previous ruling. On a previous occasion
it was ruled:

“A matter, to be definite, urgent, and of public importance in the sense in which
these terms are used in the Manding Order, must have arisen suddenly in the manner
of an emergency’’. )

.

The point is whether the failure of the Government of Indin to consult
this House in a particular matter is one which has arisen in the manner
of an emergency. On that, without expressing any opinion, the Chair
might say that some people might hold that this is not a matter which
hag arisen in the manner of an emergency, but often arises as a matter
of every day occurrence. Very often, the Government of India take
decisions without consulting this House and Honourable Members feel,
rightly or wrongly, that they ought to have been consulted. But apply-
ing the technical meaning of the word ‘‘urgent’’ to the question whether the
Government of India were justified in arriving at a decision without
consultine the House. the Chair must come to the conclusion that it is
not a matter which technically comes within the meaning of the word
“‘urgent’’. For this reason the Chair has to rule the motion out of order.



STATEMENTS LAID ON THE TABLE.

Mr. G. 8. Bajpal (Secretary, Department of Education, Heslth and
Lands): Sir, I lay on the table:

(i) the information promised in reply to starred questions Nos. 1690
and 1691 asked by Rao Bahadur M. C. Rsjah on the 14th
December, 1982; and

ii) the information promised in reply to starred question No. 714
@ asked by Dr. Zisuddin Ahmad 'on the 28rd. September, 1933.

SuRADAANAND MoDEL BASTI vor DErrEssED Crasses IN Panaraeans, DeLur.

#1690. There is an area called the Shradhanand Model Basti in Paharganj, Delhi,
on Nazul land.

It is regretted that dwing to financial stringency this area has not been provided
with the necessary lighting and sanitary arrangements, but the Delhi Municipality,
within whose jurisdiction it lies, has had the matter under consideration for same time
past and will, it is hoped, remove these difficulties as funds become available.

The dumping ground complained of is at some distance from this area. The
question of the removal of all dumping grounds from the vicinity of the city is already
under the consideration of the Municipal Committee.

DELAY IN DISPOSAL OF APPLICATIONS OF DEPRESSFD CLASSES BY THE NAZUL
DeparTMENT, DELRI.

*1691. No. A large number of applicatons have been received for the limited
number of plots still available for lease and, in order to ensure that plots should be
allotted to applicants, who are most in need of them, and who are qualified to hold
them under the orders on the subject, an enquiry is being held- and the claims of each
applicant are being carefully scrutinised. This necessarily takes time but orders allot-
ing the plots will be passed in the near future.

NUMBBR OF INDIANS RECRUITED FOR THE SASTRI COLLEGE IN' SOUTH AFRICA.

*714. Six Indian teachers were recruited in India on ocontracts, which were renew-
able by mutual arrangement for another two years. The contracts terminated on
December 31, 1832, and the Natal Administration decided not to remew them.

‘Mr. G. R. ¥, Toftenham (Army Secretary): Sir, I lay on the table &
statement giving the information promised in reply to part (b) of starred
lg{t;;s;tion No. 1595 asked by Sirdar Boban Singh on thé 6th December,
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RarusaL oF AN ErLEcrED BoARp To THE BARODA CANTONMENT.

® 1598, (b) Troops’ families . . . . . . .. . 3
Followers . . . . . . . . 449
Menijals . . . . . . . . 491

Total . 973

Besides the above, the civil papulation of 2,685 includes :

Barode State officials . . . . . . . 157
Pensioners . . . . . . . . . 44
Mission boys . . . . . . . 317
Railway servante . . . . . . . 69

Total 587

Government do not see any reason to reconsider their decision.
- .

Mr. P. B, Rau (Financial Commissioner, Railways): Sir, I lay om
the table:
(i) the information promised in reply to unstarred questions Nos.

199 and 201 asked” by Pandit Satyendra Nath Sen on the
218t November, 1932;

(ii) the information promised in reply to starred question No. 1642
asked by Mr. Goswami M. R. Puri on the 12th December,
1932;

(iii) the information promised in reply to starred questions Nos.
1308 and 1535 asked by Messrs. B. N. Misra and M. R.
Puri on the 22nd November and 5th December, 1932,
respectively ;

(iv) the information promised in reply to starred questions Nos.
1460, 1461, 1462, 1463, 1469, 1470 and 1473 asked by Mr.
K. Ahmed on the 28th November, 1982;

(v) the information promised in reply to starred questions Nos.
1539, 1540 and 1541 asked Hv Mr. Goswami M, R. Puri on the
Ath December, 1932; and

(vi) the information promised in replv to starred question No. 147}
asked by Mr. K. Ahmed on the 28th November, 1982.

OOMPULSORY LEAVE FOR SIGNALLERS ON THE BENGAL AND NORTH-WESTERN
RaiLway.

109. (a) and (B), (¢), (i5) and (ii). The Agent, Bengal and North-Western Rail-
way, reports that sevem jumior signallers who became surplus to requirements, owing
to the installation of block instruments on the main line and the reduction of work
generally, were placed on compuleory leave instead of being brought under reductionm,
in March, 1932. Three of these were re-absorbed within a month and the remainder
have since been absorbed. The removal of these men temporarily did not in any way
affect the remaining staff. .
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New LeEavE RULES FOR SUBORDINATE STAFF ON THE BENGAL AND NORTH
WESTERN RAILWAY.

201. (a) No.
(b) Does not arise. \

SysTEM OF MEDICAL EXAMINATION ON THE RAILWAYS.

*1642. Government are not aware that the staff regard the present C system ~of
medical examination, by which, it is presumed, is meant the system of testing distant
vision by Landolt's Split Rings, as a difficult test.

1t is considered that the Landolt’s Split Rings test is based on improved scientific
principles, affords more uniform results, permits of more accurate estimation of visual
acuity, and' safeguards the interests of all concerned, including the travelling public,

better than the Army ‘dot' test, which it is presumed the Honourable Member refers
to by the ‘Dott Bystem'’. .

Government do not consider that it is sufficient for Transportation staff to be
tested only for their ability to read coloured light signals with tests carried out by
the use of ordinary signal lamps. They are advised that a man with defective colour
vieion may be able to distinguish the ordinary coloured signal under favourable condi-
tions, but would be liable to make mistakes under unfavourable working counditions.
They consider it necessary to adopt, in the interests of the travelling public, as efficient
a system of testing for colour vision as possible.

The staff whose vision is examined every third year are those employed on duties
involving the interests of public safety. Periodical examination of vision is necessary

to detect the deterioration of vision which may occur from various causes, and the
period of three years has been fixed after careful consideration.

Government regret that the information asked for regarding the list of accidents
due to short vision of the staff during 1832 is not readily available.

¢

INDIAN MEDIOAL DEPARTMENT ASSISTANT SURGEONS EMPLOYED ON THR NORTH
‘WESTERN RATLWAY. :
*1398 and 1535. (a) 11.
(b) 10.
(c) It is proposed to trasfer one officer to another state-managed Railway when a
vaca.ncy arises.
!

East INDIAN RalILWAY EMPLOYEES.

*1460, 1461, 1462 and 1463. It has been reported by the Agent, East Indian Rail-
way, that after an investigation by his Chief Operating Superintendent into the alleged
grievances he found it unuecessary to take any action on them. Government regret
they are not prepared to collect information regarding the number, designation, and

length of service of the old East Indian Railway employees working in the 0. & R. R.
section and rice versa.

BoALEs oF PAY oF LOWER SUBORDINATES ON THE EAST INDIAN RaAILway.

*1469. Government are informed that at present there are three scales in force on
the East Indian Railway :

(a) The old Oudh and Rohilkhand Railway soales which are applicable to the Oudh
and Rohilkhand Railway employees working on that section.

(5) The old East Indian Railway scales which are applicable to the old East Indian
Railway employees working on the East Indian Railway section.

(c) Revised scales of pay applicable to all new entrants on the combined system.
B
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anomonox or OupH AND RoOHILKHAND RalnwAy EMPLOYERS TO THE HIGHER
Grapes oN T®E EasT INDIAN Ramway.

*1470. The reply is in the negative.

OFFICIATING APPOINTMENTS OF INDIAN . STATION MASTERS AND ASSISTANT
STATION MASTERS OF THE EAsST INDIAN RAILWAY A8 GUARDS.

*1473. Government are informed that there is no such differentiation. The practice
on_all these divisions is the same. The staff referred to are not utilised normally as
Guards of trains, but in emergencies, such as if a Guard is incapacitated from working
his train, they may be temporarily called upon to work as a %nard.

Ramwway QUARTERS ON TGE EAsSTERN BENGAL RalLway.
*1630. (a) No.
(6) The reply to the first part of the question is in the affirmative.

As regards the second part, the Agent reports that railway quarters are not classified
a8 European and Indian, but are claseiﬁecf in. various types for different grades of
employees in accordance with the rates of salary. Owing to differences in the style of
living of employees of diffeient nationalities, certain quarters have been built suitable
for the European style of living and others for the orthodox Indian style, and are
allotted to employees according to their choice as to the style of living.

{c) and (d). Guards are not entitled to railway quarters, but in view of the house
shortage in Calcutta for this class of staff certain quarters of European style, arranged
in blocks of flats, were built about 20 years ago, more recently, in 1830, owing to the
increasing difficulty in finding sufficient accommodation of Iudian style, 12 ‘W’ ¢
quarters were built for lower paid Guards. It wag the intention to build further,
including superior type quarters, but the financial stringency has, for the present,
prevented this. As a result of representations from the Indian Guards themselves,
these ‘W’ type quarters have been allotted in order of seniority and are sometimes
occupied by employees drawing salaries higher than those of the employees for whom
the quarters were intended, and in some cases higher than those of the employees
occupying the European style quarters. The latter quarters are not entirely suited
for those living in the Indian style, and it is reported that as far as is known there
has been no demand for them by such persons.

(e) The practice on the Eastern Bengal Railway does not, so far as I am aware,
contravene the instructions contained in the memorandum by the Railway Board on the
elimination of racial discrimination in railway services, which is apparently the state-
ment referred to by the Honourable Member.

QUARTERS FOR EUROPEAN STAFF AT SEALDAH.
*1540. (a) No.

(5) The total rent realised at present is Rs. 94-10-0 per month and is higher than
the assessed rent of these quarters.

(¢) The maximum rate of rent normally realised from the occupant of a standard
‘W’ type quarter on the Eastern Bengal Railway is Rs. 7-8-0 per month, and that
for o standard ‘Z’ type quarter is Rs. 12-8-0.

oom—

RACIAL DISCRIMINATION IN THE CLASSIFICATION OF QUARTERS AT BEALDAH
AND OTHER PLACES.

#1541, (a) and (b). The position has been explained in the reply to questic
No. 1530 uLove. ®) P Py Qosstion

RevIsION OF PaY oF OERTAIN Posts oN THE EAsT INDIAN RATLWAY,

#1471, The scales of pay for the subordinate staft of the East Indian Railway for
new entrants which were revised with effect from the Ist August, 1928, affected all
categories of stafl mentioned by the Honourable Member.



THE HEDJAZ PILGRIMS (MUALLIMS) BILL,
. PRESONTATION OF THE REPORT OF THE SELECT COMMITTEE.

Mr, G. S. Bajpai (Secretary, Department of Education, Health and
Lands): Sir, I beg to present the Report of the Select Committee on the
Bill to regulate the activities of persons in RBritish India who offer to
assist Muslim pilgrims to the Hedjaz.

''HE CHILDREN (PLEDGING OF LABOUR) BILL.

Mr, Deputy President (Mr. R. K. Shanmukham Chetty): The House
will resume consideration of the following motion moved by the Honour-
able Sir Frank Noyce on the 1st February, 1933:

“That the Bill to prohibit the pledging of the labour of children, as reported by
the Belect Committee, be taken into consideration.’

Mr. Lalchand Navalrai (Sind: Non-Muhammadan Rural): In continu-
ing my debate on this Bill which seeks to prohibit the pledging of the
labour of children,-I must warn the House to be very careful before they
agree to the elimination of the proviso attached to clause 2. Clause 2
created great trouble in the Select Committee in which I also took part.
It wag after great consideration that the Select Committee came to the
conclusion to clear off the mischief which would otherwise be contemplated
by clause 2. Clause 2, as it stands, prohibits the taking into service of
children under 15 years of age for any employment if that employment
is given or made through the parents. Thijs is a general section .

Mr. A. @. Olow (Government of India: Nominated Official): On a
point of order. This proviso relates to clause 2. Is the Honourable
Member in order in discussing this particular clause on a motion for
general consideration ?

Mr. Deputy President (Mr. R. K. Shanmukham Chetty): Is the
Honourable Member teking clause 2 particularly for criticism just now?

Mr. Lalchand Navalrai: T am speaking on the whole Bill. I will go
to. dther clauses. I am not- taking this ciause alone.

Mr. D. G. Mitchell (Secretary, Legislative Department): Is the’ Honour-
able Member in order in discussing the Bill clause by clause just now?

Mr. Deputy President (Mr. R. K. Shanmukham Chefty): Do I under-
stand that the Honourable Member proposes to take the Bill clause by
clause and discuss it just now? »

 Mr, Lalchand Navalrai: No, Sir, I know this is the stage for general
discussion. In discussing this generslly, I am going to show that this is
one of the matters which is very hard, unless and until some remedy is
provided against it. I submit, as it stands, the Bill does not, withouf
this proviso, carry out the object and resson for which this Bill has been
‘Infroduced.

( 245 ) B2
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Mr. D. G. Mitchell: May I inquire whether this speech of the Honqur-
able M;ember would mot be better made on the motion to omit this
proviso ’

. Mr. Lalchand Navalrai: I am only referring to it, because.some objec-

tiong were raised the other day and certain amendments had been offered.
I only sumbit that this Bill should stand within the object for which it
has been introduced. We should agree to certain conditions being put
which will enable children under 15 years of age to be employed for
domestic and agricultural purposes on remuneration with the consent of
their parents. This Bill aims at stopping the exploitatian of children
under indentures, and not the employment of even boy servants that
we have in our houses should be held to be such as would eome under
the penalty of this Bill. Some Honourable Members now say that it is
not the object. I submit that clause 2 is so general that it would include,
and, I.say it with emphasis, it will include the cases 1 am thinking of
if the proviso is not there. I do support this Bill with only the exception
for which T have already given my note of dissent, that is that the
burden should lie on the prosecution to prove that any agreement that
has been made will come under clause 2 and it should not be left to the
acoused to come forward and say that it comes within the proviso. That
is the main object with which I am raising this objection to the Bill
and, subject to that, I do accept this Bill ag it has come out amended
from the Select Committee. If the object is to stop exploitation of
children and to stop indentures of a particular nature which are wrong,
then certainly the burden would be on the prosecution to prove that the
agreement comes under clause 2. Apart from it, the fundamental law,
the elementary principle in the first instance places the burden on the
prosecution and they must establish prima facie that the man who made
the agreement came within the purview of the clause which restricts such
agreements being made. Tt is easy for the Government to prove it. In
many cases these indentures will be in writing and, apart from the
writing, there will always be certain evidence in their possession to show
that the case eame under clause 2. Why chould this be an exception to
the general rule that the burden is on the prosecution? T1f a prima facie
case is made out, then certainly the burden would be shifted to the
aceused to show that the case was covered bv the nroviso and that the
child was engaged for reasonable remuneration on terms which could be
dissolved with a week’s notice. 8ir, subject to this view, I support the
Bill.

Raja Bahadnr G. Krishnamacharlar (Tenjore cum Trichinopolv: Non-
Muhammadan Rural): T oppose this motion. I am afraid this Bill was
introduced and considered without reference to conditions existing in the
country. The word ‘“‘pledged’’ is not defined in the Act. Bo we have got
to see what reallv the Government or the framers of the Bill intended to
lay down when thev say that a child’s labour should not.be vledged
because I find that there is a proviso which says ‘‘not made in consideration
of anv benefit other than reasonable wages to be paid for the child’s
services, and terminable at not more than a week’s notice”’, ete.

The first and the most important thing that, I say, exists in the country
and that has not been taken into consideration is this. In agricultural
parts you have got an adult who serves under one of the landholders.
He ‘has got a boy about nine or. ten years old and this landholder has gob
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half a dozen heads of cattle. Now thig servant says that the wages that
he earns are not sufficient for him to keep body and soul together. What
happens is that this young fellow is put on to graze the five or six heads
of cattle and, at the end of the year, he gets a certain amount of grain as
compensation during harvest time. Now, I want to know whether this is
pledging of labour. There is no definition of it and all that the Bill seeks
to do is to prevent the pledging of the service of children where the service
involves some hardship or cruelty to the children. Who is going to decide
that the grazing of cattle involves hardship or cruelty to the child or not?
And it ig peculiar, Sir, that throughout the Act there is not a single word
to warn either the people who employ these children or the Courts before
whom eventually such cases will come up that it is incumbent upon them
to find out whether the service or-the pledging even of service is such that
it would invclve cruelty or hardship upon the child. Now that is not fair
to the country and to the vast mass of the agricultural population amongst
whom certainly voung children are employed to leave this open. Then,
during the harvesting season—I do not know if Honourable Members are
aware—it is the custom in Southern India to pick up portions out of the
whole grain to provide for the seed for the next season, and what they do
is that they cut the whole grown plants and put the parts into fields where
grazing goes on and then select the whole grain grown for seeds. Now,
that, I hope, is not an offence under she Act. Again, for that there are
no wages. Now, after harvest, a certain quantity of the grain is given to
the boy. Now, these things are not made plain, and such boys have thus
what is rcally false sympathy extended to them in the guise of protecting
labour—and they say, this ought not to be done and that ought not to be
done. I submit, Sir, that it is not at all a correct way of looking at the
conditions in the country. Therefore, the first and the most important
thing that Government or those gentlemen who were on the Select Com-
mittee ought to have done is to lay down specifically that the labour which
they want to prohibit is labour which involves cruelty and hardship on
the child, and which prevents its growth and development in the proper
manner so that the child can grow into normal manhood. That, I under-
stand, is the object and I can quite understand it.

There are provisions similar to that, for instance, in the Factory Act
where children are not allowed to work in u factory, except under conditions
laid down under the Act. Now, that sort of condition does not apply to
agricultural labour any more than it does to domestic labour. Sir, what
happeps in our households is this. These little fellows, who have not got
anything else to do, are given some work in the house and probably during
Diwali or during Pongal or any of these festivals they are given a present
or clothes, or they may be given some cash wages or whatever it is. Now,
because there are no regular wages, there is no question of a week’s notice.
On the contrary, the boys may stay away whenever they like. So, I
submit, that in the absence of a clear indication of these points in this
Bill, in its present form, it ought not to be allowed to go further. These
things should be made clear, and that is my first objection.

Mr. K. Ahmed (Rajshahi Division: Muhammadan Rural): Read the
Report of the Royal Commission on Labour.

Raja Bahadur G. Krishnamachariar: So far as the proviso is concerned,
I shall not trouble the House now, because I find there is & motion under
1t and I think it is not in order to speak on that just now. That, Sir,
I8 my submission. '
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The Honourable 8ir Frank Noyce (Member for Industrieg and Labour):
Sir, I am glad to find that this discussion has fully justified the confidence
I expressed at the commencement that this Bill would generally commend
itself to all quarters of the House. Only two discordant notes have been
struck—one by my Honourable friend, Mr. Jog, and the other now by my
Honourable friend, Raja Bahadur Krishnamachariar. Mr. Jog has been
so fully answered by other Honourable Members that I need not refer to
what he said, especially as I have already dealt with the conditions of
child labour in my opening speech. As regards what has fallen from Raja
Bahadur Krishnamachariar, I think that he has shown a complete mis-
apprehension of the scope of this Bill. I do not know whether he was
present whnen it was last discussed, but, as was then continually
emphasized, we are not concerned with the question whether there is any
cruelty involved to children. I stated very definitely in my opening speech
that what we object to is anything that savours of the principle of inden-
ture. That is what we strike at, and if in so doing, we also diminish the
risks of cruelty to a child, well, so much the better. Ruaja Bahadur
Krishnamachariar mentioned two instances, in regard to which he wants
to know what the position-is, namely, in regard to children who are em-
ployed in agriculture or domestic labour and who do not apparently receive
regular wages but are given a certain amount of grain at harvest time or
clothes at Diwali. I“think it is obvious, Sir, that child labour of that
kind does not come ,within the scope of this Bill. The Raja Bahadur
complains that there is no definition of the word ‘‘pledge’. It is not
necessary to define the word ‘‘pledge’” in this Bill: you have only got to
turn up a dictionary to find out exactly what it means. It means that
you get an advence against something. You go to a pawn-broker and you
pledge your watch and he gives you money. In this case what is happen-
ing is that you pledge the labour of your child against an advance. In
the case mentirned by Raja Bahadur G. Krishnamachariar, there is no
such pledge. The children do not get an advance from the landholder or
the private employer in whose domestic service they are engaged. There
is no advance to them. In fact, it is the reverse. They have to wait
for their grain or the clothes. Therefore, 8ir, it is, I think, perfectly
plain that they do not come within the mischief of this Bill.

As regards the point raised by my Honourable friend, Mr. Lalchand
Navalrai, about the burden of proof, as I pointed out in my opening
speech, we_hold that all agreements in regard to child labour are open to
suspicion and, therefore, it is for those who enter into them to prove that
they do not come within the mischief of the Bill. He complained that
no lawyer in this House had spoken on this point. I would remind him
that the Select Committee was presided over by a distinguished lawyer,
Sir Hari Singh Gour, that it included the Secretary of the Legislative
Department and also that my Honourable colleague, the Law Member, was
present throughout its deliberations. If they are satisfied on fhis point
regarding the burden of proof, I submit that this House may well also be
satisfied. I would again, Bir, commend this measure to the consideration
of the House.

Mr. Deputy President (Mr. R. K. Shanmukham Chetty): The question
is:
““That the Bill to prohibit the pledging of the labour of children, as reported by the
Belect Committee, be taken into consideration.’
" The motion was adopted.
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Mr. Deputy President (Mr. R. K. Shanmukham Chetty): The question
is that clause 2 stand part of the Rill.

Mr, K. P. Thampan (West Cosst and Nilgiris: Non-Muhammadan
Rural): Mr. Deputy President, I beg to move:

omi‘f:tTh“ in clause 2 of thejBill, the proviso to the definition of an ‘agreement’ be-
ed.” '

It is obvious, Sir, that the proviso which was incorporated by the Select
Committee considerably whittles down the scope of the Bill. If you will
take the pains to read the clause, you will find that there are more than
two anomalies in it. In the first place, it is said ‘‘provided gn agreement,
made without any detriment to the child’’, ete. Unfortunately, the word
“detriment’’ is not defined in this Bill and God alone knows what is
detriment and what is not. Further down, you will find ‘‘not made in
consideration of any benefit other than reasonable wages’’. Now, what is &
reasonable wage? What I think is a reasonable wage may appear quite
,unreasonable to another man. That is also indefinite and it has not been
defined. The only definite thing in this clause is a week’s notice. Now,
pledging is repugnant whether it be ended within a week or within a year.
Time is of no material concern. I, therefore, consider that this .proviso
strikes at the root of the sanctity of human life, the very principle for which
this legislation is undertaken and I consider that this proviso eught to be
omitted. I hope I need not labour the point. I commend my amendment
for the acceptance of the House. .

Mr. Deputy President (Mr. R. K. Shanmukham Chetty): Amendment
moved.

“That in clause 2 of the Bill, the proviso to the definition of an ‘agreement’ be
omitted."” '

Diwan Bahadur Harbilas Sarda (Ajmer-Merwara: General): Sir, I rise
to support the amendment moved by my friend, Mr. Thampan. I also
gave notice of an amendment in almost identical terms. To my mind,
Sir, the insertion of this proviso to the definition of ‘‘agreement’’ amounts
to the giving of protection to the children by the right hand and taking it
away by the left hand. The proviso nullifies completely, absolutely and
utterly the object of the Bill. The object of the Bill is not to prohibit the
employment of children in any service, domestic, agriculturs) or industrial.
The Bill hag nothing to do with the employment of children at all. Its
principle is that no child labour shell be pledged. Pledging is a different
thing from employment. In employment, there is no element of compul-
sion; in pledging, there is an element of compulsion. It is against this
element of compulsion that this Bill is directed and the way in which this
element of compuleion is to be eliminated from the employment of children
is by declaring that any arrangement, which imports an element of compul-
sion in the employment of the labour of a child, is an agreement which is
void and which is illegal. This is the way in which they want to get rid
of that thing. That being so, if you put in a proviso which will.take out
of the definition of agreement certain agreements having the same object,
it practically nullifies it. The Bill says that any agreement, by which the
labour' of a child is pledged, is void. Again, it says that any agreement,
which pledges the labour of a child, is not an agreement provided that the
child is not harmed by it and provided that no more is paid for the labour



250 LEGISLATIVE ASSEMBLY. [6re Fes. 1083.

[Diwan Bahadur Harbilas Sarda.)

than i ordinarily due as wages, and provided also that that agreement 18
terminable at a week’'s notice. -How do these three conditions, which are
attached to the pledging of labour, take this agreement out of the purview
of that definition which is given in the Bill? It is immaterial for the
pledging of the labour of a child whether the agreement is terminable at an
hour’s notice or & year's notice. The object of %he Bill is that no pledge
should be made and the reason for this is this. If you pledge the labour
of a child, for 12 months or six months or three months in advance, this
smacke of slavery, because the element of compulsion is there as has been
defined by Mr. Sydney Webb, Lord Passfield in the Contemporary Review
of the last month. In that Review, he says that the essential element of
"slavery is compulsion or not being able to get away. If anybody, who is
employed, has not the right to give up that employment, that smacks of
slavery. In the same way, if you pledge beforehand that a child shall
continue to work for six months, there is an element of compulsion in it.
Consequently, anything, that still allows in that agreement the element
of pledge, nullifies the object of the Bill. .

Sir, as the Honourable Member in charge of the Bill said, cruelty and
hardship have nothing to do with this Bill. They are not elements of
pledge. This Bill is directed against pledging anc{ cruelty and hardship
have nothing to do with the question of pledge. Consequently, they are
certainly irrelevant and we must not confine our attention or at any rate
let our attention be diverted by the fact that a certain employment involves
cruelty. That miust be eliminated completely.

An Honourable Member just now said that if the proviso was tuken out
of the Bill, then the employment of the children would become impossible,
I do not agree that that is right. Employment of the children is nowhere
touched by thig Bill. Children are now employed in domestic service and
on agricultural farms and there they shall continue to be employed. Only
their labour shall not be pledged. Employment of children will not be
prohibited by this Bill if this proviso is taken out. I, therefore, say with
all the emphasis that I command that if this proviso ig allowed to stand,
the object of the Bill will be frustrated. In the villages and small towns
you cannot find people whe will differentiate between agreements which
are terminable at a week’s notice and agreements which are not so termin-
able. These fine distinctions can be understood by educated and literate
people who'live in big towns, but out in the country these distinctions are
not understood at all. Consequently, as this proviso nullifies the object
of the Bill, I will request the House that they should agree to the deletion
of this clause. I am glad to say that the Government, when they drafted
the Bill, did not have this proviso. It is not a part of the Bill as dratted
by Government; the Belect Committee have done it. And, instead of
improving the Bill, I humbly and respectfully say, they have spoilt the
Bill. T only ask that Government should agree to the deletion of this
clause and restore the Bill to the position in which it was before it was sent
to the Select Committee. |,

Mr. Gaya Prasad 8ingh (Mugaftarpur cum Champaran: Non-Muham-
madan): Sir, with all respect to mv two friends who have just spoken, T
am sorty I cannot agree with them in their proposal for the deletion of this
clause. The matter was very carefully gone into in the Select Committee,
and the question raised was whether voluntary employment of children
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below 15 years of age should be protected from the purview of this Bill,
and it was considered necessary to insert a provision like this. My Honour.
able friend, Mr. Thampan, has taken objection to this proviso, if I under-
stood him aright, on two grounds. His first ground was that the word
‘‘detriment’’ has not been defined. If it has not been defined, it must
take the ordinary dictionary meaning. Secondly, he says that ‘‘reasonable
wages'’ is a very vague phrase, and what are reasonable wages in one part
of the country may not be reasonable in another part of the country. But,
in taking this matter into consideration, we shall have to take into account
the reasonable wages that obtain fot that particular kind of labour in that
particular locality. So the phrase ‘‘reasonable wages’’ must be taken with
that meaning, and I do not think that on these two grounds there ought to
be any objection to the insertion of this provision.

Then, my friend, Diwan Bahadur Harbilas Sarda, says that if there is
an élement of compulsion in the employment of a child; it should be prohi-
bited. I quite agree with him, but it is just in order to remove that sort
of doubt that this provision, as I understand it, has been inserted.

Sir, it is precisely in order to protect the employment of children below
the age of 15 on a voluntary basis that this clause has been inserted. If
there is an element of compulsion in the employment of children by
pledging their labour beforehand by their parents or guardians, then cer-
tainly it must be put down as this Bill seeks to do. But as the House
will notice, in the provision which is proposed to be inserted there is no
reference to the word ‘‘pledge’’. Therefore, the question of pledging
beforehand does not, I think, arise, and I believe that the Select Com-
mittee have done the right thing in the circumstances, and they have
protected on a voluntary basis the employment of children even below the
age of 15 years for the particular kind of employment for which they may
be suited. With these few words, I oppose the amendment.

Mr. N. M. Joshi (Nominated Non-Official): Sir, there is no doubt that
this proviso  has weakened the original clause considerably. Not being a
lawyer, I find it difficult to state what the exact implication of this proviso
is. I think we are aiming at two things by this Bill. The first aim is that
we should prohibit the receiving of advances for the labour of children. As
regards that, I am not sure whether we are prohibiting the receiving of
advances by this proviso. The provigo says:

*Provided that an agreement made without detriment to a child, and not made in
consideration of any benefit other than reasonable wages to be paid for the child’s
services.........etc."",

In my judgment we do not here definitely prohibit the receipt of wages
for the child’s services in advance, so long as those wages are not below
the reasonable wage. It is really for the lawyers to say whether advances
are prohibited or not, but to my mind it is not quite clear whether the
receipt of advances is prohibited by this clause.

The second thing which we aim at is the prohibition of long contracts.
for children’s labour. There is no doubt that by using the words
‘“‘terminable at n week’s notice’’ we really make the agreements a week’s
agreements. But still the agreements are going to be longer than a week,
but they can be terminated. It is true that if parties can defend their
interests, they can make an agreement of this kind a really week’s agree-
ment. But there is a difference between laying down that agreements for
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children’s labour shall not be longer than & week and making them
terminable at a week’s notice. I, therefore, feel that this proviso weakens
the intention that there shall not be long agreements for children’s labour.
This is the only remark, Sir, that I wish to make. The clause, as adopted
by the Select Committee, is a sort of compromise between those who
wanted the original clause and those who wanted to go beyond that.

Mr, Gaya Prasad Singh: It was done with your consent as you have
not appended any note of dissent about it.

Mr. N. M. Joshi: There is no doubt about it.

Raja Bahadur @. Krishnamachariar: Sir, I oppose this amendment and
I think there is a bit of confusion about the way this question is being
discussed. In the first place, before I proceed further, I think I may
dispose of one argument advanced by my friend, Sir Frank Noyce, who
said that in the framing of this Bill the question of cruelty was not in our
minds at all, but it was the question of consideration. I find that in this
proviso which has been added by the Select Committee in which, I
suppose, he too was present, it is stated:

“Provided that an agreement made without detriment to a child, ete.”

Now, Sir, I am not a master of the English language, but the word
‘“‘detriment™” certainly involves hardship. At times it may verge on
cruelty; so that instead of inserting a provision about cruelty or hardship
in the body of the section, they have ‘used a word in the proviso which
points to the fact that it is only in questions where hardship or cruelty
is involved that this Act should be set in motion. T hope my friend,
Sir Frank Noyce, will agree with me that it is not fair to insert a word
by the backstairs instead of its being inserted in the body- of the Bill
specifically, honestly and straightforwardly, so that persons who administer
the law and persons who come under the law might know exactly where
they stand.

Now, as regards this pledging of labour in advance and what my
friend, Diwan Bahadur Sarda, characterised as an element of compulsion,
one matter that I had intended to speak upon and which I had entirely
forgotten is this. Here we are dealing with the agricultural classes as
well and a child i¢ defined as a person under 15 years of age.  Now, in
several cases, a boy of 15 among these classes is a father himself and a,
%r} is certainly a mother at 15 in most cases. = What happens is this.

here is an agricultural labourer who has got a son of 18 or 14. His
marriage is settled and the father comes to me and asks for Rs. 100 or
so which the son will work out and repay. It is a good match and he
asks for that amount.

An Honourable Member: What about the Sarda Aét?

Raja Bahadur @. Krishnamachariar: The Sarda Act is in its last gasp
and it will come to an end very soon. I am not a prophet and I do
not want to prophesy, but you will soon see how it fares. Everyone is
sick of it except perhaps its author. The fact of the matter is that pace
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your Sarda Act you have got this position among agricultural labourers.
I am not talking of agricultural labourers in other parts of the country,
but in Southern India in nine cases out-of ten we have got to make-
advances time after time for the purposes of marriage, etc.

Mr. N, M. Joshi: Thagis a wrong thing to do.

Raja Bahadur G. Krishnamachariar: Mr. Joshi is a carpet Knight.
and he has absolutely no stake in the country except . . . .

Mr. N. M. Joshi: What Knight are you ?

Raja Bahaour @. Krishnamachariar: T am a field Knight: My carpet
is the field and my business is to cut my grain. Anyway I do not want
to be interrupted. The fact of the matter is that I decline to yield to
any person in a matter where agricultural labour is concerned, where
labour is purely taken as an amateur question, where labour is dealt with
without any reference to actual conditions, where labour is being exploited’

1 —T respectfully submit—for purposes not entirely to its benefit.

*** 1 say that this proviso has been introduced without reference
to actual conditions. Here Mr. Joshi sits and says that it is not proper
to make advances for celebrating these marriages. Come to my fields
and see what happens. What happens is this: these people take the
advance, perform the marriage and the next day they go off to the Straits
Settlements: the one hundred rupees is gone. These gentlemen do not
understand what is going on. You turn to an agriculturist’s book: page
after page advances shown: where is the man? Malaya. Where is the
man? In Mauritius or gone to some other place. That money is all
gone. It is only with the rest of the labour, by the skin of our teeth
that we are doing our agricultural work; and here my friend, Mr. Joshi,
says ‘‘Do not encourage these people to give you work: only do according
the Fabian principles laid down by Mr. Sidney Webb and do not irsert
compulsion’’. There is no question of compulson here; but what I want
specifically stated here is this: & boy wants to get married; his parents-
want to get him married, and the girl’s parents also want to get the
marriage done; there is no money and I give the money: and I have
committed an offence according to Mr. Joshi’s Bill. It is very necessary
that although the Government, as a matter of compromise, even agreea
to this very simple proviso, they say even that thing should go; and
Mr. Thampan is very angry, because the dignity of labour or the sanctity
of labour is involved: what is this sanctity about your labour in the field
grazing cattle or sifting grain I cannot understand . . . . .

An Honourable Member: What is the sanctity of your money ?

Raja Bahadur G, Krishnamachariar: The sanctity of people who do not
understand these things and shout and simply waste the time of the
House; my position is this: this proviso i8 a small concession to what
otherwise would be a drastic provision. @Why should these gentlemen
come and trouble about these things instend of trying to improve the
economic condition of the country? Mr. Joshi, who is very anxious about
labour, Mr. Thampan and Diwan Bahadur Harbilas Sarda, they all know
that we are all in the last stage of depression. Why do not they divert
their energies in such a manner that two blades of grass might grow
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instead of one and then we shall all be bappy. Instead of that, why come
and put me to greater and greater trouble over these small matters which
alone remain for me, and between me and bankruptey ? I would, therefore,
respectfully ask this House not to agree to this amendment, but to allow

this small mercy to remain in the Bill h
Committee. ' e Bill, and passgt as passed by the Belect

Mr, A. @ Clow: Sir, I find the debatc a little confusing. My
Honourable friend, Raja Bahadur Krishnawachariar, started, as I thought,
to oppose the proviso; but as he wen¢ on, 1t seemed to be clear that he
was on the whole in favour of the proviso; though I find it difficult to
agree with the arguments that he used in favour of it. If this Bill is
going. to assist in stopping children being pledged in order to secure
advances for their early marriage . . . . . .

* Raja Bahadur G. Krishnamachariar: On a point of personal explanaticn,
Sir, may I point out that I opposed the amendment which wanted .to omit
the agreement which T thought meant that I was in favour of the proviso?

Mr. A. G. Olow: I thought, as he went on, that that must have been
my Honourable friend’s intention. I would only say again that if the
Bill is going to prevent children being pledged in order to secure money
that they may celebrate early marriages, that is a very sound argument
in favour of the measure. As regards the question of cruelty, what the
Honourable Member in charge of the Bill said was that the primary object
of it was not to stop cruelty to children. If it has the effect of preventing
cruelty, so much the better. Now, the words ‘‘without detriment to a
child” in the proviso relate to an exception inserted in the Select Com-
mittee. Surely if you are excluding certain agreements, you do not want
to include agreements which involve cruelty. That, I think, is the object
«of the words.

The other thing that added to my confusion was that, this House
having appointed a Select Committee to examine the Bill and that com-
mittee ‘having come to the conclusion that the clause was defective and
having inserted a proviso, one Honourable Member, the Honourable
Member who moved this amendment, then gets up, having signed the
report, and wants to exclude the amendment; and another Member,
Mr. Joshi, gets up and says that he is not at all sure about the amend-
ment being a good one. However, to deal with the question on its merits,
the object of the proviso can be simply explained. @ When the Select
‘Committee came to look at clause 2, they found that it sought to explain
what is meant by pledging the labour of a child. They found that that
meant an agreement of any kind whereby, ‘‘in return for any payment or
benefit received or to be received’’, the parent agreed to allow his child
to be employed. The case that was put to us was this. Suppose the
parent allows his child to enter, say, a factory or workshop, in the ordinary
way on the understanding that he will get wages like any other child.
‘SBurely the wages that he is going to get are a benefit to be received ; and,
so, & perfectly ordinary and harmless agreement would come within the
mischief of the clause. It was in order to make the intention more clear,
to make it clear that all we are trying to get at is the binding down of
-children who cannot leave, that this proviso was to be imserted. The
point raised by Diwan Bahadur Harbilas Sarda has, I think, been answered
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by my Honourable friend, Mr. Gaya Prasad Singh, when he pointed out
that you can make an agreement for as long as you like, but it would not
be an effective restraint, because the child must be able to leave within a
week’s notice.

Mr. Muhammad Muazzam Sahib Bahadur (North Madras: Muham-
madan): Sir, I think I must oppose this amendment. This matter came
up before the Select Committee ; there were a number of amendments which
had been proposed, one of which was that domestic service ought to be
excluded from the operation of this Bill; another amendment was that agri-
cultural labour should be outside the scope of this Bill; and, I believe, there
were one or two other amendments almost to that effect. To obviate the
difficulties that would otherwise creep in if the exception were to be made
in the case of one or two amendments and to make the provisions of the
Bill of a general nature, the provision contained in sub-clause (2) was
introduced and the provision in that sub-clause as to a week’s notice was
introduced by the Honourable the Law Member himself and we all agreed
that, with the introduction of that ingredient in the proviso, viz., of the
agreement being terminable at not more than a week’s notice, the harm
that would otherwise be done by receipt of advances for what is really
pledging or the binding down of a child’s labour for a certain period would
be neutralised. As a matter of fact, Sir, when my friend, Mr. Joshi, said
that advances were not prohibited

Mr. N. M. Josghi: I said I was doubtful.

Mr. Muhammad Muazzam Sahib Bahadur: My friend says he is doubt-
ful, but I may tell him at once that the introduction of the element in the
proviso as to the termination of this agreement by a week's notice neutra-
lises the effect of any advances which may have been made to bind down
a child’s labour. So that, in point of fact, if this Bill were shorn of that
proviso, it come to this, that I cannot employ the labour of & child, which
term is defined as a person under 15 years of age according to this Bill,
and there will be great hardship in the employment of children for domestic
purposes. In order to obviate that and in order also to obviate the diffi-
culties which would otherwise arise in the employment of children for
agricultural purposes in such cases, this proviso was advisedly inserted.
Sir, T whole-heartedly oppose the amendment.

. ']gae Assembly then adjourned for Lunch till Half Past Two of the
Clock.

The Assembly re-assembled after Lunch at Half Past Two of the Clock,
Mr. Deputy President (Mr. R. K. Shanmukham Chetty) in the Chair.

Mr. 8. 0. Sen (Bengal National Chamber of Commerce: Indian Com-
merce): I oppose the amendment moved by my Honourable friend, Mr.
Thampan, and supported by Diwan Bahadur Harbilas Sarda. I do not
think that even the original provision, as contained in the Bill, is adequate.
What does the Bill aim at remedying? It is said the pledging of child
labour. I have not heard of any such thing, but now. I hear that there is
some sort of custom somewhére in the country, of which I do not kmow,
by which, in .consideration of certain payments made to parents, the child
is pledged to or it is forced to work for some employer. :

\
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Now, under this Bill, as it has been drafted, we find that the pledging
-of a child is not within the purview of the Bill, but it is only the payment
of monies that is aimed at. If you will refer to the definition of an agree-
ment to pledge the labour of a child, it says:

“‘An agreement to pledge the labour of a child means an agreement, written or oral,
-express or implied, whereby the parent or guardian of a child, in return for any pay-
.ment or benefit received or to be received by him, undertakes to. . .”

Therefore, it is the money which is either received or to be received by
the parent that comes within the purview of this Bill. Supposing the
payment is made to certain other persons, or to the child itself, I do mnot
know whether it will come within the provisions of this clause. The Bill,
a8 it is, says that payment to the parent is objectionable. If that stood
slone, that would have brought within its purview all domestic servants.
Take the case of an every day occurrence—of a mother with a young
&hild, say, six, seven or eight years of age. The mother works in a house
as a domestic servant, and the boy is taken to the house and the master
is asked to give employment to the boy to tend another young child in the
house. The wage has to be paid to the mother naturally and not to the
‘boy who is aged only six or seven years of age. That would come under the
purview of this Bill. But there is a provision by which it is intended to
take that sort of case away, namely, the proviso:

“Provided that an agreement, made without detriment to a child, and not made
in consideration of any benefit other than reasonable wages to be paid for the child’s
.services, . .”"

I stop there. The expression is, ‘‘to be paid for the child's services'’. It
does not sey to whom the wages are to be paid, whether to the parent
or somebody else, or to the child itself. By the principal clause, payment
to the parents hag been penalised. I do not know whether the proviso refers
to the wages to be paid to the parent or to the child. That is not made
clear. It secms to me that probably payment fo the parent of the child
will come within the purview of the first portion of the clause and will not
be exempted under the proviso. But assuming that it is not the case
which I have put, and which ordinarily occurs in the case of domestic
service—those classes of cases may mot come under the provisions of the
«clause. If this proviso is not kept, then all domestic servants, where,
according to the custom, payment is made generally to the parent, and
prudence also will show that it .is not safe to pay the boy who may
squander the money in smoking beeries or in taking cocaine or other
‘things as is often done in Calcutta, will be affected. In these circum-
stances, I oppose the motion that the proviso should be taken out. I think
it is absolutely necessary that the proviso should be kept, and, if neces-
sary, should be improved upon by making it clear that ordinary wages,
paid either to theé child itself or on its behalf to the mother or father, should

-also be protected.

. Mr. M, Magwood Ahmad (Patna and Chota Nagpur cum Orissa:
‘Muhammadan): I oppose the amendmenf moved by Mr. Thampan »nd
support the Bill ag amended by the Selecst Committee. The aim of the
‘Bill is to prohibit the pledging of the labou? of & child, and not the labour
-of the child only. Every one agrees that'no one would like to keep a child
jdle. If that be the aim, and you see the proviso, you will find that only
’ -
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those agreements, which are without detriment to the child, have not
been prohibited. Again, you will find that if this agreement is terminable
at a weok's notice, then it does not come under the purview of this Bill.
That is .very essential. If an agreement is terminable at & week’s notice,
it cannot be called the pledging of child labour. So, I oppose this amend-
ment and support the Bill as amended by the Select Committee.

The Honourable Sir Frank Noyce: I have very little to add to what
has been said in opposition to this motion. I should, however, like
to endorse Mr. Clow's surprise that it should be moved by Mr. Thampan.
I had many surprises in the course of dealing with this measure. I was very
much surprised that from certain quarters of the House a voice should be
raised in defence of any system which savours of indenture. My surprise
in regard to that was, however, nothing to my surprise that Mr. Thampan,
who assisted the Select Committee in endeavouring to .arrive at a com-
promise on this,

Mr. K. P. Thampan: On a matter of personal explanation, Sir. May
{ say that, if I did not protest in the Committee or write a dissenting
minute to the report of fhe Select Committee, it was simply because I had
the greatest respect for my Honourable friend, 8ir Frank Noyce's sincerity
of purpose, and when he expressed the desire to arrive at an agreed
formula, I yielded to him.

The Honourable Sir Frank Noyce: I am very grateful to my Honourable
friend for his testimony. I could only wish he had carried it a little fur-
ther by not bringing forward this amendment today. The proviso. as has
been remarked, is the result of a compromise, and .no compromise can
ever be satisfactory to those who hold extreme views. I am prepared to
admit that the Select Committee found it a very difficult matter to draft
anything that would.meet the case. It is possible that thig draft is not
entirely satisfactory, and that when it comes to be interpreted, difficulties
may arise. If that happens, all T can say is that we are quite prepared
to take immediate steps to amend it and cast it in a form which will make
it easier to work. But until difficulties do arise, we cannot anticipate what
they are going to be. I have just one point with regard to what fell from
‘Mr. Sen just now. I would merely say that the important question is not

to 8Z]vhom the wdges are paid, but with whom the actual agreement is
made.

. Mr. Deputy President (Mr. R. K. Shanmukham Chetty): The question
18 :

omi‘t:t'l;g?’t‘ in clause 2 of the Bill, the proviso to the definition of an ‘agreement’ be

The motion was negatived.
Clause 2 was added to the Bill.
Mr. D. @. Mitchell: I move:

““That clause 2A of the Bil

1 ! .
Bo renumbered tocordingly be re-numbered as clause 3 and the remaining clauses

.The amendment is purely formal and requires no explanation.
The motion was adopted.

-.. Clauses 8, 4, 5 and 6, as re-numbered, were added to the Bill.
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I Mr, 0. W. Gwynne (Government of India: Nomipated Official): Bir,
move : .

.dd‘;dm after sub-clause (9) of clause 1 of the Bill the following new sub-clause be

‘(3) This section and sections 2 and 3 shall come into force at once, and the remain-
ing sections of this Act shall come into force on the first day of July, 1833.”

I may explain that this does not represent any departmental officious-
ness. 1 have been requested by the Honourable Member in charge of the
Bill to move this amendment. Normally this task would have fallen upon
my Honourable friend, Mr. Clow, but, having been a member of the Select
Committee, he feels precluded from doing so. As for the amend-
ment itself, 1 need only say that the object is to postpone for a short
period the coming into force of the penal clauses of the Bill so as to give
a short period of grace to emplovers and parents who may have entered
into contracts or agreements which, as soon ag this Act comes into force,
would be illegal. It would seem only fair to give them a short period to
make themselves familiar with the provisions of the Bill so as to enable
them to terminate such contracts before becoming subject to its penal pro-
visions. It is for this reason that the Government propose to bring the
penal clauses, namely, clauses 5 and 6, into operation on the 1st July.
Sir, I move.

The motion was adopted.

Mr. D. G. Mitchell: Sir, I move a smal]l amendment:

*“That in sub-clause (I) of clause 1, for the figures ‘1832’ the figures ‘1833’ be
substituted.”’

The motion was adopted. .
Clause 1, as amended, was.added to the Bill,
The title and the preamble were added to the Bill.

The Honourable Sir Frank Noyce: Sir, I move that the Bill, as amended,
be passed.

The motion was adopted.

THE LAND ACQUISITION (AMENDMENT) BILL.

. The Honourable 8ir Frank Noyce (Member for Industries and Labour):
8ir, I move:

“That the Bill further to amend the Land Acquisition Act, 16894, for ocertain
urposes, be referred to a Select Committee consisting of Mr. . Morgan, Mr. Lalohand
ghvalrai, Birdar Sohan BSingh, Hony. Captain Rao Bahadur Cheaudhri Lal Chand,
Raja Bahadur G. Krishnamachariar, Mr. N. M. Joshi, Mr. A. G. Leach, Mr. A. G.
Clow and the Mover, and that the number of members whose presence shall be neces-
sary to constitute a meeting of the Committee shall be five.’

I must confess that, when this Bill was circulated for public opinion,
I did not anticipate that the volume of opinions received would be as great
a8 it has been, I may say at once that I am very far from complaining
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about that. To my mind it is eminently satisfactory that a social measure
such as this should have aroused so much public interest and also that
the Bill should have received & very remarksble .amount of support. With
hardly an exception, all the opinions that we have received are in favour—
and very definitely in favour—of the general principles underlying it.
“The criticismg which have been received are almost entirely in regard to
points of detail, points of detail which I may remind the House were also
referred to in the course of the discussion we had on the Bill last
i September. The two main points on which criticismg have been focussed
are the proposal to include individuals as well as companies amongst those
on whose behalf land can be acquired for the housing of labour and the
adequacy of the safeguards against improper use of the land that has been
acquired. While there are a number of suggestions for the alteration of
the Bill on both these points, it is only fair to point out to the House
that there is almost equal support for the measure as it stands. I have
every confidence that all-the opinions, both for and against, will receive
the full consideration of the Belect Committee and I need hardly tell the
House that I am not committed to accept any definite conclusions on
either side until we have had the advantage of the discussions in the
Select Committee. In view of the fact that opinion is so very definitely
in favour of the Bill, the House need, I think, have no hesitation in
accepting its general principles and in agreeing to my motion for reference
to a Select Committee. Sir, I move.

Mr, Deputy President (Mr. R. K. Shanmukham Chetty): Motion
moved :

“That the Bill further to amend the Land Acquisition Act, 1894, for certain
purposes, be referred to a Select Committee consisting of Mr. G. Morgan, Mr. Lalchand
Navalrai, Sirdar Sohan Singh, Hony. Captain Rac Bahadur Chaudhri Lal Chand,
Raja Bahadur G. Krishnamachariar, Mr. N. M. Joshi, Mr. A. G. Leach, Mr. A. G.
Clow and the Mover, and that the number of membhers whose presence shall be neces-
sary to constitute a meeting of the Committee shall be five.”

Mr. M. Magwood Ahmad (Patna and Chota Nagpur cum Orissa:
Muhammadan): Sir, I move that Mr. Muazzam Sahib Bshadur’s name
be included in the list of the members of the Select Committee.

H;. Deputy President (Mr. R. K. Shanmukham Chetty): Motion
moved :

““That the name of Mr. Muazzam Sahib Bahadur be included in the list of members
of the Select Committee.’’

The Honoprable 8ir Frank Noyce: Sir, I do not object; but I would
venture to point out that the names of the members of the Belect Com-
mittee were decided after consultaion with the Leaders of Parties and it
seems to me ratheér going back on the uéual arrangement to add names at
this stage. I personally have no objection whatever, but I am leaving it
to the judgment of the House whether it is .desirable, after names have
been selected in consultation with Leaders of Parties, to add to them in
this House in this way, as obviously that leads to suggested additions from
other quarters of the House.

r
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Mr, Deputy President (Mr. R. K. Shanmukham Chetty): To meet the
convenience of the House, it has always been the practice for the names
of members to serve on a Select Committee to be put down after con-
-sultation with Party Leaders, and the Chair would strongly deprecate any
attempts to make new proposals when the actual motion is moved. ' I
woauld like to know from the Honourable Mr. M. Maswood Ahmad whether
he thinks it so important.as to press his motion.

Mr. M.  Maswood Ahmad: I think, Sir, in the list which has been
read I did not find any name of a member of the Independent Party.
(An Honourable Member: ‘‘Yes, Sirdar Sohan Singh’.) Very well. It
that is the view, I do not press my motion.

Dr. Zisuddin Ahmad (United Provinces Southern Divisions: Muham-
madan Rural): Sir, I do not stand to oppose the motion, but I would
just like to call attention of the members of the Select Committee to
one point and that point was also mentioned by the Honourable the
Mover and it is the misuse of this Bill.

Sir, when this motion came up for discussion at Simla, I drew atten-
tion to the misuse of this Bill and I hope the Select Committee would
make a provision that the Bill may not be misused. The point I had in
mind and which I still have in mind is this. Suppose a person wishes to
acquire some valuable property for the purpose of building some houses for
rent. Now he finds that the owner of the property is not willing to sell
him the land. He then comes under the shelter of this Bill. He starts
a bogus industrial concern, and, in the name of the housing problem, he
acquires that particular land and, as soon as that particular land has been
acquired and some temporary huts have been built, he closes the business
altogether, and, on this particular land, he now begins to build the
valuable property which he had in his mind. Now, in a case like this,
there ought to be some provision that if, within a reasonable time, this
business is closed, the land ought to go back to the original owner,—and
the period may be fixed at 20 or 25 years. So, if this provision is made
in this particular Bill, then there will be a guaraptee that the Bill is not
likely to be misused. This is a point which the members of the Select
Committee should very carefully scrutinise. They ought to see that the
Bil] is not misused and that the persons who are the owners of the parti-
cular land should not be completely turned out under this Act for
mala fide purposes. This is the only observation I have to make.

Mr. G. Morgan (Bengal: European): 8ir, I support the motion, and
the point brought forward by my Honourable friend, Dr. Ziauddin Ahmad,
is Also one which I have in mind; and if the motion is carried, it will be
a point which will be brought forward in the Select Committee. That is
all T have to say on the motion now.

Mr. Deputy President (Mr. R. K. Shanmukham Chetty): The question
8 ’
“That the Bill further to amend the Land Acquisition Act, 1804, for certain
urposes, be referred to a Select Committee consisting of Mr. G. Morgan, Mr. Lalchand
g{svslrai, Sirdar Sohan Bingh, Hony. Captain Rao Bahadur Chaudhri Lal Chand,
Raja Bahadur G. Krishnamachatriar, Mr. N, M. Joshi, Mr. A. G. Leach, Mr. A. G.
Clow and the Mover, and that the number of members whose presence shall be neces-
sary to constitute @ meeting of the Committee shall be five.*

The motion was adopted.



THE INDIAN RAILWAYS (AMENDMENT) BILL.
(AMENDMENT OF BECTION 51.)

The Honourable Sir Joseph Bhore (Member for Commerce and Rail-
ways): Bir, I move? -

“That the Bill further to amend the Indian Railways Act, 1880, for a certain purpose
{amendment of section 51), be referred to a Belect Committee consisting of Mr. K. C.
Neogy, Mr. K. P. Thampan, Dr. Ziauddin Ahmad, Mr. 8. C. Mitra, Mr. Muhammad
Yamin Khan, Lala Rameshwar Prasad Bagla, Mr. R. Smith, Mr. M. Maswood Ahmad,
Pandit Ram Krishna Jha, Dr. R. D. Dalal, Mr. P. R. Rau, the Honourable S8ir
Brojendra Mitter and the Mover, and that the number of members whose presence
shall be necessary to constitute a meeting of the Committee shall be five.”

Mr. K, 0, Neogy (Dacca Division: Non-Muhammadan Rural): Sir,
before the Honourable Member proceeds with his speech, may I tell the
House that I shall not be able to serve on the Select Committee.

The Honourable S8ir Joseph Bhore: Sir, I very much regret that I
should have inserted Mr. Neogy's name without a personal reference to
him; but I may say that it was after consultation with the Honourable
Member’s Party that I inserted his name. If any other name is suggested
in lieu of Mr. Neogy's name, I shall be only too glad to accept it.

Mr. K. 0. Neogy: I may mention, Sir, that I was not present at
Delhi when perhaps my Party put forward my name.

The Honourable Sir Joseph Bhore: I merely want to make it clear,
Sir, that I followed the accepted practice in putting down Mr. Neogy's
ga'me, and I apologize to him if I have caused him any inconvenience by

oing so.

It was with some surprise that I read the speeches which were made
on the occasion on which this Bill was last before this House. I hope I
may be able to meet some of the opposition that was reflected in these
speeches, because it seems to me that a good deal of that opposition was
the result possibly of a misapprehension. It is only necessary for me now,
Sir, to repeat what was said on that occasion. This amending Bill does
not propose to add anything to the powers already possessed by the
State-managed Railways. These Railways, I am advised, are already
authorised by the existing law to run motor-services if they so choose.
This Bill also will not apply legally, I am told, to the large Company-
managed Railways which are incorporated outside India. If this amending
Bill passes into law, the practical effect will be to invest with the powers
concerned those small Company-managed Railways which are domiciled in
this country, largely Light Railways, in some .of which at any rate Local
Governments and District Boards are very deeply interested financially.
This is a point on which I should like to lay some emphasis. Now I
would like to put the case very shortly for these Railways. They were
originally built in order to serve areas' which had not suitable and rapid
modern means of communication and they served their purpose. As general
communications improved, other competitive forms of transport stepped in
and entered into rivalry with these Railways. Now I would subrhit, Sir,
that in the inferests of the country it is essential that that rivalry should
not be permitted to drive these Railwayg to the wall. It will,
I think, be readily realised that Railways must continue to
provide inexpensive means for the carriage of the heavy traffic of this

( 21 ) B2
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country, the carriage of such things as food-grains, cosl, heavy commodities
of low value, etc. This is absolutely vilal to the country. But, Sir, I
would submit that if motor transport is allowed to take the cream of the
more remunerative traffic, it is impossible for the Railways to live on the
skimmed milk which is left. I would point out that if Railways are to
continue, as they must, to provide cheap transport for heavy traffic, then
it is essential that they should not be deprived of their share of the more
remunerative traffic.

Now, what is it that we are asking in this Bill? We are not asking
for any special privilege. We are merely asking that Railways should be
relieved of what has become an unfair handicap and disability. We are
merely asking that Railways should be allowed to get, if they can, some
share of the more remunerative traffic which has been taken away from
them. Then, Sir, there is another point which I would like to lay some
emphasis upon, because there is likely to be some misapprehension about
it. Railway motor vehicles will be subject to the same conditions as
regards taxation, control, supervision and regulation as private vehicles.
This Bill is not asking that any special privilege should be conferred upon
Railways in this matter. It may be true that clause 2 is framed in
somewhat general terms. It is for this reason that I have asked for a
Selest Committee. We can then examine this matter and see whether
it is not possible, keeping in mind the objects and intentions of the Bill,
to use more definite and restrictive terms. Sir, I have nothing more to
say at this stage and make my motion.

Mr. Deputy President (Mr. R. K. Shanmukham Chetty): Motion
moved : .

*“That the Bill further to amend the Indian Railways Act, 1890, for a certain purpose
(amendment of section 51), be referred to a Select Committee consisting of Mr. K. P.
Thampan, Dr. Ziauddin Ahmad, Mr. 8. C. Mitra, Mr. Muhammad Yamin Khan, Lala
Rameshwar Prasad Bagla, Mr. R. Smith, Mr. M. Maswood Ahmad, Pandit Ram
Krishna Jha, Dr. R. D. Dalal, Mr. P. R. Rau, the Honourable Sir Brojendra Mitter
and the Mover, and that the number of members whose presence shall be necessary to

constitute s meeting of the Committee shall be five.”

Dr, Zlauddin Ahmad (United Provinces Southern Divisions: Muham- .
madan Rural): Sir, I cannot help thinking that the present Bill is a
premature one. The Acworth Committes, as we all know, recomimended
that we should have a separate Department of Communications including
all kinds of transport and I had thonght that some action on this recom-
mendation would be tsken when the new Government of India Act
catne irito operation and the Federa] Assembly was established. Now,
the whole question has not been tackled, but only a small portion of it
has now been taken up, 7.e., we have taken up the position of the motor
vehicles. The allied question which is verv important is this: who will
be in charge of the repairs of these roads on which these heavy motor
Buseg of the Railway Depattment would ran? We all know that these
roads are not under the Honourable Member who has now presented the
Bill. They are under another .department and there is bound to be a
confusion about the repairs of these roads rind varioug other things. Some
of these roads are under local authorities and some under Provincial Gov-
ernthent. Therefore, it would be befter if the Government of India
considered & uniform policy about the communications. They dught to
ostablish a separate Department of Communications which should tackle



THE INDIAN RAILWAYS (AMENDMENT) BILL. 208

with motor transport, the railways, inland steam msvigation and other
means of transport. That wéuld bave been the right course to adopt.
But, instead of tackling the problem as a whole and instead of having an
exhaustive review of the whole situation, this Bill is brought forward
covering only a very small portion of the problem.

My next point is that the Railway Department, as it is constituted
at present, is not in a position to undertake any new undertakings. They
are not in a position even to set their own house in order. So, a depart-
ment which is incapable of setting its own house in order is certainly not
competent to extend its business. I do not want to dilate on this issue,
because we will have plenty of time to discuss this particular question
later on. We lmow that at present there are several difficulties which
are responsible for the transfer of traffic from the rails to the road. At
present people experience great difficulties in getting wagons. They have
to pay a small commission before they can get a wagon: they have to
pay tips at every stage before their business is attended to. I drew the
attention of the Assembly two years ago to the fact that the -office of the
Station Master at Chauri Chaura, which is in my coustituency, was worth
Rs. 4,000. There are other difficulties in the administration to which
I drew the attention of the Assembly, namely, that at the junctions the
vendors really regulate the time-tables. They intentionally manceuvre
in such a way that there is no connection with the corresponding trains,
so that they may be able to have good sale. The result is that long distance
passengers undergo lot of inconvenience and the short distance passengers
for want of time take to motor buses, which is reslly the quickest way
of transit. This is not the first time that I am bringing this matter
to the notice of the Assembly. I can give other causes for the transfer
of traffic from the rails to the road. So, really speaking, before the
Railway Department may be authorised to extend their business, they
had better concentrate their attention on ‘the setting of their own house
in order and make the necessary improvements. The whole organisation
at present is topsy-turvy and it is very desirable that every effort should
be made to set things right,

The third point, which is also very important one, is that the Railway
Department has got practically no control over its capital expenditure.
They spend money like water and in a manner which really yields very
little income. I repeatedly mentioned this very thing but the only
reply that I have had from the Treasury Benches was that I was ir-
relevant.  Now, I do not know what is the definition of relevancy?
I said clearly that during the last sevan or eight years the .Railway
Department had spent about 165 crores on capital expenditure out cof
which about 118 crores were spent on undertakings which produced no
Income and only a small sum was really spent on undertakings which
vielded some income. ‘The net revenus, as calculated last year, was
about one per cent. Now, I am afraid that they will spend large sums
of money in purchasing very heavy and expensive motor buses and some
of them will be too heavy for the bridges and the roads which are
really built for light traffic. Now, this they will discover after the orders
for these heavy motor buses have been placed. We have already got
the example of the locomotives. Without considering whether the bridges
were sufficiently strong and without considering whether the sheds were
sufficiently high, they ordered the locomotives of the new type. As soon
as they arrived, they found that the rails were not: strong enough to
bear their weight. They also found that the sheds were too:low and
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they had to be altered at extra expenditure. Bridges are being strengthen.
ed to carry new locomotives. I am afrail the same thing will happen
here. They will order very heavy buses, may be 60 or 80 tons, and
as soon a8 they arrive they will discover that the roads in India are
not steady enough and the bridges are not sufficiently strong and therefore
the Railway Department will appeal to its sister department of Industries
and Labour to repair the roads, undertake new construction of bridges
and spend large fortunes. So, first they will spend the poor tax-payers’
money in purchasing very heavy buses and- transport cars and, after-
wards, they will have extra expenditure to rebuild these roads and
bridges. I think the record of the Railway Department is not very
brilliant. I do not mean dishonesty, but I mean that they cannot say
that they -have economically spent the money, both recurring and non-
recurring. Therefore, at this stage to ask them to extend their business
and take up new undertakings is not at all justified.

An Honourable Member: It will relieve unemployment.

Dr. Ziauddin Ahmad: That is my fourth point and I am coming to
it just now. I wanted to teke it up later, but T will take it up now.
At present some people with very little capital daily carry on this business.
They run motor buses from one place tc another place. They really
work from hand to mouth and they just earn their living. This parti-
cular trade which provides a living for a very large number of people
will entirely disappear. No doubt this will give employment to one or
two engineers who are highly paid; it may give employment to some
of these highly paid retrenched officers in the Railway Department, but
the poor people who are now living on these motor buses will practically
have to find their living in some other direction, and since all the
departments are now closed. . . . .

Mr. N. M. Joshi (Nominated Non-Official): Chauffeurs will be required
all the same.

Dr. Zisuddin Ahmad: My friend reminds me about the chauffeurs. My
Honoursble friend has not seen the list of the railway employees and,
if he will examine that list carefully and the nsationalities there, and
consider it carefully, I think he will withdraw his objection.

Mr, N. M. Joshi: T have no objection: I am simply drawing your
attention.

Dr. Ziauddin Ahmad: My fourth point, as'I said, was that this will
practically take away the subsistence of o large number of people who
are now living on motor buses. You may say that some chauffeurs will
be required, but the type of chauffeurs that are now running the buses
will have no employment whatsoever under this new Railway Depart-
ment. They will have their own method of work and they will import
their own men and their own staff for carrying on the business.

Now, Sir, considering the enormous cqpital expenditure which will
be involved in this new undertaking, and conmsidering the fact that the
whole Railway Department needs re-organisation, and it is not desirable
to extend the business, but to concentrate their entire attention to local
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improvements, I strongly advocate that this Bill ought to wait and it
should be taken into consideration when we have formed & Ministry of
Communications under the new Federal Assembly. In that case, we
may have a special statutory board which wil] be responsible to the Indian
Legislature and that will be in a better position to judge about the
business of the railways. Therefore, I strongly advocate that the Honour-
gble the Mover will do greater service to the country if he withholds
his Bill and brings it up when the new Government of India Act has
come into operation and a new Statutory Board is established.

1 may say clearly that if I acoept membership of the Committee,
I still keep my right to oppose the whole thing when it comes up for
consideration before the Assembly,

‘8ir Harj Singh Gour (Central Provinces Hindi Divisfns: Non-Muham-
madan): Sir, I wish to move that in place of Mr. Neogy the name of
Bhai Parma Nand be substituted.

The Honourable Sir Joseph Bhore: Sir, I am quite willing to accept
the motion.

Mr. Deputy President (Mr. R. K. Shanmukham Chetty): The
question is:

“That in place of Mr. Neogy the name of Bhai Parma Nand be substituted.’
The motion was adopted.

Mr. K. 0. Neogy: Sir, the Honourasble Member in charge has very
frankly stated that he had merely to repeat what had been said before
in support of this measure at the earlier stage when it- came up for
consideration in this House. I would, therefore, be perfectly in order
perhaps if I were to follow his example and repeat the criticismns that
I had made on that occasion in reply to my Honourable friend. But
I can assure the House that I have no desire to do so. I have a good
deal of sympathy with my friend, Dr. Ziauddin, when he complained,
or at least seemed to complain, that a more comprehénsive measure
should have been before us by this time. I may remind the Honour-
sble Member that it was about 12 years ago that the Ackworth Com-
mittee recommended a thorough overhauling of the Railway .Act, and
made a_specific recommendation that the question of a genera] revision
of the Railway Act should be taken up at the earliest possible moment
a.n_d that it should be entrusted to the President of the Railway Rates
Tribuna] as was contemplated by them. I understand, Sir Narasimha
Barma, the late lamented President of the Rates Advisory Committee,
did actually go into this question in consultation with the various interests
aﬁectgd; and I should have thought that, instead of bringing up a
tinkering measure of this kind, the Honourable Member in charge would
place pefore the House a more comprehensive Bill for the purpose of
amending the Railway Act in mll its various aspects.

Now, Sir, it will be remembered that when this Bill was discussed
on the last occasion at Simla, a good deal of criticism was directed to
the defects in-the Bill, namely, particularly the want of any safeguards
from the point of view of public interests and from the point of view
of the interests of the private owners of the present bus services that
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are likely to be seriously affected by this measure. I have got the
opinions which have been obtained on this Bill, and I have tried to
analyse these opinions. BSeveral Local Governments say that they are
not at all affected by this measure and, therefore, they do not want
to pronounce any opinion. There is at least one Provincial Government
which su%porte the Bill on the very ground that it is not affected. This
is what the Burma Government say :

¢ “The Governor in Council has no objection to the provisions of the Bill, specially
as they are not likely to be of practical importance to Burma.'’ .

That is the kind of support which my friend has got! Among those,
who have given qualified support, I find tbhat some want a little further
time to consider the matter, particularly in view of the inquiry that has
been undertaken by two officers, Messrs. Mitchell and Kirkness, into the
general question of road-rail competition. Now, some Local Govern-
ments say that they are not in a position to express any opinion till
they have seen the recommendations of that Committee. I do not know
whether that report is available to this House for study; I was not in
this country for some. time and it may be that the Honourable Member
‘has placed that report before this House. (Honourable Members: ‘‘No,
no.”’) My friends say that it is not yet available to the House. I do
request my Honourable friend to consider as to whether it is right, when
we find that a comprehensive inquiry into the question has been made
already by two responsible officers, that a Bill of this nature should at
once be referred to a Select Committee, when particularly we have not
had an opportunity of considering the recommendations of this particular
Committee, and when we find that several of the Local Governments
express ‘their inability to give any opinion without seeing the recom-
mendations of that Committee. It is undoubtedly true that the Railway
Companies, who are proposed to be armed with authority to run their
motor services in competition with the private motor services, are com-
paratively small undertakings; but, then, this is an issue which affects
not merely the small Railway Companies as the Honourable Member
himself must be aware being in charge of the Railway Department. It
is a problem which is being sought to be tackled all over the world and
it is a problem which affects not merely the small Railway Companies,
but the bigger ones as well, and this' House should like to know what
the policy of the Government is in this msatter with regard to the general
poifts involved, before they can be expected to give their assent to any
principle.

Let us have a more comprehensive measure, if possible, before us
which would seek to deal with this serious problem of road competition
with railways in all its aspects. My Honourable friend seems to think
that most of the criticisms, that were made on the previous occasion,
a8 also those contisined in the opinions which we have in our hands,
could be met in the Select Committee. I have had some experience of
the working of Select Committees and ] beg leave to express my doubt
as to whether it wil] be possible to meet all the various eriticisms that
have been made, by way of mmendments to this Bill. As a concrete
example, take for instance the suggestion with regard to some kind of
procedure that should be incorporated providing for an appesl of some
kind to some authority from the waggrieved public in case this measurs
leads to any unfair competition between the existing road motor services
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and the services that are proposed to be stm:ted by virtue of this measure.
It is a very complicated issue. The question is whether you are going
to set up an authority to hear these complaints, to receive these complaints
and then you have to prescribe—if you are agreeable to that course—
some kind of procedure and the constitution of such a body. I do not
know whether my Honourable friend’s intention is to leave the Select
Committee an absolutely free hand in this matter and make such funda-
mental changes ws will be necessitated for the purpose of meeting a
criticism of this kind. I have given only one illustration. I very much
doubt whether my Honourable friend realises the stupendous work which
he is expecting of the Select Committee, and I may be permitted to tell
him that it is not altogether fair to expect the Select Committee to do
all the work that should have been done by his Department in the first
instance and by the Legislative Department in the second. I should
have thought that, after the criticismg that were made on this measure
at Simla and after the Government were in possession of the opinions
of the various bodies which had been consulted in this matter, the Gov-
ernment would have withdrawn this measure and brought up either a
more comprehensive measure to take its place meeting all the various
objections, or taken their own time to consider the recommendations of
those two officers that I have mentioned and brought up a much more
comprehensive measure dealing with the whole problem from the point
of view of all the Railways in India, big and small. I should have liked
my Honourable friend to make a statement on this particular question
as to whether it is his intention to allow the Select Committee s free
hand in removing al]l the various defects that have been pointed out in
all these opinions and criticisms. So far as I can see, it would go very
much beyond the scope of a Select Committee to do that.

Mr, F. E. James (Madras: European): Mr. Deputy President, one
of the most remarkable features of the Indian Civil Service is its versatility.
You place one of its members in charge cf agriculture, and he becomes
a keen agriculturist. You put him in charge of the Ecclesiastical Depart-
ment, and he becomes a zealous churchman; you put him in charge of
the Army Department, and he becomes a miilitant soldier; you put him
in charge of retrenchment, and he becomes keen on retrenchment; and
the Honoumabl> Member at present in charge of Railways is naturally
keen on Railways and is displaying his tremendous ability in his desire
to protect the Railways from unfair competition and I can understand
his keenness in that direction. What I want to suggest to him is that
possibly he may be displaying his keenness too zealously in protecting
an institution which is bound to suffer from the march of progress. 1
detected from the Honourable Member’s speech a certain underlying
current of plaintiveness that in fact the Railways were being subjected to
competition from motor transport. May 1 suggest to the Honourable
Member that if the matter is taken in hand in the direction which has
already been suggested by my Honourable friend, Mr. Neogy, there
need be no unfair or harmful rivalry between Railways and motor
transport. My Honourable friend is the Member for Railways. I should
very much have preferred that he were Member for Communications
and Transport generally, ag then, I am perfectly sure, he would realise
that there should be no real rivalry between these two forms of transport.
Motor transport is, after all, the handmaid of rail transport and should be
regarded as such, instead of which it is regarded as a scullery maid and is
kicked all over the place, first of all by the Finance Department, and
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then by Local Governments. It is taxed by every municipality; it is
taxed by local boards, it is taxed by the customs authorities, it is taxed
in every conceivable form. I suggest to the Honoumable Member that,
instead of using this tremendous modern development as & means of
helping Railways themselves, he and some of his colleagues have chosen

to regard motor transport as something which should not exist in the
presence of Railways.

Sir, I do not offer any opposition to this Bill except to suggest that
the particular clause in question needs very careful redrafting, as has
been suggested by one or two organisations whose opinions have been
sought. But I do put forward,—and I us¢ this as an occasion to put
forward what has been put forward very ably by my friend, Mr. Neogy,—
that this, after all, is only tinkering with the real question. The real ques-
tion is how to co-ordinate these two great services of transport which are
both absolutely necessary for the development of the country. Motor
transport has come to stay. Motor transport deserves to stay, and it _
should be treated as the useful thing that it is. No doubt, it is putting
the Railways on their mettle,—I don’t mean literally so,—I mean metapho-
rically,—it is putting the Railways on their mettle ; but I believe that Rail-
ways stand to gain ultimately, first of all by a more progressive policy in
regard to ite own passenger services,—I am referring particularly to third
class passenger services,—and, secondly, by regarding roads and motor
transport thereon as essential feeders. 1f the Railway Department and
the Honourable Member concerned were to regard transport generally in
this broader aspect, not only would the country itself benefit, but, I believe
also, that Railways would stand to gain tremendously.

]

Mr. 8. O. Mitra (Chittagong and Rajshahi Divisions: Non-Muham-
madan Rural): Sir, when I heard the Honourable the Commerce
Member speak, I thought that this was a very simple matter, and that it
was really a one clause Bill; but, as I hear the other speakers, I am able
to understand more clearly some of the difficulties and I hope the Honour-
able Member in his reply will make some of the points clear. I do not
think my friend, Dr. Ziauddin. is quite correct when he says that in this
Bill the question of all Railways is concerned. As I read the Bill I find
that the only clause to be amended by this Bill is clause (e) of section 51
of the Indian Railways Act, which says that ‘*Any Railway Company, not
being a Company for which the Statute 42 and 48 Victoria, Chapter.41,
provides, may from time to time exercise, with the sanction of the Governor
General in Council,”” and so on. I do not know how far I am corre¢t in
my contention that all the State-owned and Guaranteed Railways are not
concerned in this Bill. If that is 80, I do not know, how our Btate-
owned Railways, conducted with a top heavy administration and similar
other considerations come within the purview of this measure. If it is con-
tended that this power is required for smaller Railways, and that the
other power is already contained in the Statute for the Btate-owned and
Guaranteed Railways, then, of course, the bigger question abqub the
competition between motor transport and Railways comes in. 8o 1 should
like to know from the Honourable the Commerce Member as to what
exactly the position is.

Then, my friend, Mr. James, stated that bus companies and other
means of transport would be put to a very unfair competition as against



THE INDIAN RAILWAYS (AMENDMENT) BILL. 269

those Railways, but I thought that the Honourable the Commerce Member
bad made it clear that in respect of the locsl rules, made by Local Govern-
ments or District Boards or local bodies, no attempt would be made to
exempt these smaller Railways running these buses in & preferential
manner than any other means of transport. If that is so, then, of course,
no objection can be raised from that standpoint. T find that the Govern-
ment of Bengal raise the samie question as Mr. Neogy has raised. This is

what they say: |,

“As regards the opinion of this Government, I am to say that the provisional view
is that there is no objection to the proposed legislation, but that Government would
prefer to await the receipt of the report of Messrs. Mitchell and Kirkness on the
question of co-ordination of road development with Railways before arriving at a
final opinion.”’

And certainly this House can claim that they should know the views
of the experts on this general question of competition between Railways
and motor buses, and if it is ready, I hope there will be no objection on
the part of the Government to place that report before the Select Com-
mittee sits or, in any case, before the House is asked to come to a decision
on this Bill. In the opinions expressed, the Burma Government say this,
quoting the opinion of the Commissioner of Mandalay Division :

“The Commissioner, Mandalay Division, adds a warning that safeguards should
be established against rate-cutting wars with companies already in existence, and that

no attempt should be made to force the public to return to the Railway by first killing
competition and then closing down the motor services.”

1t has been suggested by other bodies also that this motor transport
should not be killed as it will serve the purpose of feeder lines to Railways.
I think these are all matters of detail and can be gone into in the Select
Comimittee. If the present Bill only deals with clause (e) of section 51
of the Railways Act, and if the purpose is to confine itself mainly to this
one thing, then I think all the minor matters can be discussed and settled
in the Select Committee, and we may mnot at this stage oppose this
reference. |

I

Mr. T. N, Ramakrishna Reddi (Madras ceded Districts and Chittoor:
Non-Muhammadan Rural): Sir, on behalf of the bus-owners, I have no
hesitation in opposing this Bill going to a Select Committee. Motor traffic
has now come to stay in the country. It is rendering a very useful service.
This service has now connected the remotest parts of the villages with the
towns and the main Railway lines, and facilities are improving by leaps and
bounds. Already unfortunately the bus service is being ruined due to
various causes, and one of the causes is competition among themselves by
cutting down their rates. They are also suffering from having to pay very
heavy licensing fees imposed by the District Boards and other locsal
authorities, and, therefore, the introdustion of bus service by the Railway
Department will mean an additional blow to the growth and development
of motor traffic in this counry.

Sir, this Bill is introduced just to put an end to the unfair competition
that is going on in the country and the diminution of Railway revenues on
account of bus services running in the country. I know that there is a
real grievance that the Railways are losing to some extent on account of
this competition. I can quote one instance. For instance, in the Mettu-
paliyam-Nilgiris line, the traffic is falling off to a great extent on account
of bus service running between Ooty and Mettupaliyam. I am told that
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the road there was closed for some time for repairs and, during that period,
the Railway got enhanced revenues on account of the compulsory stoppage
of bus service for those few days. That is true, but the remedy proposed
i8 not commensurate with the grievance. The mere fact that another bus
service will run and compete with private bus service will not put an end
to that grievance. I do not know if Mr. Mitchell’s Committee which was
referred to by Mr. Neogy is still sitting or has done its work. In any case,
the report of that Committee is not before us. We have to examine the
recommendations of that Committee and see how far we can alleviate the
grievance. My Honourable friend. Dr.” Ziauddin Ahmad, has brought to
notice another impcrtant fact. He has rightly stated that there is the
question of roads. and he has asked Government whether they are pre.
pared tc defray the expenses incurred on putting up bridges on roads or
for repairing roads.

[At this stage Mr. Deputy President (Mr. R. K. Shanmukham Chetty)
vacated the Chair which was oceupied by Sir Hari Singh Gour.]

At present most of the roads are under the management of the District
Boards. There are no doubt trunk roads for the maintenance of which
Government make full contribution, but yet those roads are managed by
the District Boards, at any rate, in my Presidency for which I can speak.
To put up bridges and culverts on trunk roads, Government make full
contribution, but what about the other first class roads and second class
roads which are under the control of the District Boards? Government
contribute only a half grant for any bridges in the second class roads, but
I know, as a matter of fact, that second class roads, connect very important
places with railway stations, and the proposed bus service, if the Bill
is passed, will have to run on those roads. There is no guarantee forth-
coming that the Government are prepared to defray the whole expense of
the maintenance or for putting up any necessary culverts. It is a notorious
fact that District Boards are working at great deficits, and they could not
find any money to repair those culverts or roads, and there must be some
guarantee forthcoming from the Government that they are prepared to
defray the expenses for putting up any bridges or for maintaining second
class roads. We do not find any guarantee in that connection in the Bill.
These are some of the considerations which we have to remember. Again,
another fact is, whether, even if the bus service is introduced, it would
work well. It would have to work in competition with private service.
T know from experience that in the City of Madras, where a lot of private
bus service has been established in recent times, the electric tramway
company was losing heavilv. So. the tramway company introduced buses
to run in competition with the private bus service. The company pur-
chased very big buses, and they had their own conductors and drivers who
were paid amply. But I find now that all these buses have §1s§ppeared,
and not a single bus of the company is to be seen. I think it is due to
the fact of keen private competition. . . . .

il

! Mr T. N. Ramakrishna Reddi: Yes, they have to meet heavy taxation.
Coming to the question of taxation, when I was about to start for Delhi,
there was a meeting of the District. Board of my district where they

Mr. ¥. E. James: Taxation.
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wanted to revise the taxation. The tuxation is already heavy, and on
that account some of the private bug owners are stopping their service.
stil the District Board have begun to consider the gquestion of further
taxation. They are not satisfied with the licence fee that they are obtuin-
ing now. Not only that, but they want to levy u uniform licence fee,
that 18 to say, whether a bus runs ten miles or 70 or 80 miles, it will have
to pay the same licence fee, and that will be anuvther blow to the bus
service. This aspect the Government will have to consider—if -they
would allow the District Boards to levy their own licence fees, whether
it be high or low. There are various other questions which will have to
be tuken into acevunt in giving our consent to this Bill going to a Select
Commuttee. All these questions have not been dealt with in this Bill
and the Government themselves have not expressed any opinion with
regard to these things. Moreover, the report of the Mitchell Committee
18 not yet before us, and it is too premature for us to make up our minds
on this Bill. 8o, 1 beg to oppose the motion.

Mr, N. N. Anklesaria (Bombay Northern Division: Non-Muham-
madan Rural): Sir, 1 support the Honourable The Railway Member'’s
motion. My Honourable friend, Dr. Ziauddin Ahmad, stated that he
did not know what was relevancy. I quite asgree with him in -that state-
ment of his. The reasons which he adduced for opposing the motion
of the Commerce Member were perfectly irrelevant to the issue before
us. The Honpurable Doctor stated that if the Bill became an Act, some
people who were plying motor buses for hire would suffer. I say, that
ie absolutely irrelevant to the question at issue in this Bill. As a matter
of fact, as the Honourable the Railway Member made it clear, the rail-
ways are not going to have a monopoly of plying these buses for hire.
1f the private owner of buses plies his trade more economically and more
etficiently and does really supply a public need, I submit he has got
absolutely notliing to fear from Railway competition, but, as I said, the
matter is absolutely irrelevant to the question involved in the present
discuseion. The question before this House and the whole country is
whether our Railways should be made paying concerns or should be
allowed to rerhain and continue as losing concerns. That, I submis, is
the first question before the House and I think there can be only one
answer to that question. The next question to be considered is whether
this Bill would tend to make our Railways paying concerns and I think
that this Bill, by removing an existing disqualification from the path of
the Railways, will certainly tend to make them paying concerns. Of
course there may be differences of opinion as regards the legal machinery
by which our object is to be attained, but, I say, that is a matter abso-
lutely for the Select Committee to vonsider, and I submit that all the
arguments adduced against the present motion are relevant to be discussed
in the Select Committee and in no way they affect the immediate question
before the House. I, therefore, support this motion.

Mr. B. V. Jadhav(Bombay Central Division: Non-Muhammadan
Rural): My friend, Mr. Anklesaria, has put before us a very pertinent
question. It is whether our Railways in which millions and millions of
pounds, have been sunk are to be profitable or mnot. Up to this time
Railways have been profitable. They have been earning good dividends
and that is the reason why the Company ‘concerns were purchased at a
very big price and the Companies made much money. But it is found
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latterly that the Railway Companies are not mauking as large profits as
formerly. The only reason of this diminution of revenue is not the com-
petition of the bus services. It may be one of the reasons, but thére are
other reasons also and I do not think that the bus service is contributing
much towards the losses on the Railways. Until the competition
from the bus eervices came, the Railways were very indifferent to
the convenience of the people. 'The timings of the Railways
were rather inconvenient and the Railway authorities paid no
attention to the complaints that were made. When some of the Rail-
ways were constructed, it was done with a complete disregard of the con-
venience of the people. 1 would point out one instance, the Madras and
Southern Mahratta Railway from Poona to Belgaum. It scrupulously
avoided every populous town. It went through the depopulated country
and it was connected with the big towns by roads and many -of the
stationg were connected by such roads as the Satara Road, Sasvad Road,
Gokak Road, and so on. Latterly, when the Lus services started, they
started on the provincial or imperial roads which passed through all the
important places and they met the convenience of the people and, there-
fore, they drew a large passenger traffic from the Railway. Theé Railways
in the olden days have committed mistakes and they have to suffer for
them and what is the remedy now provided by this legislation? It pro-
poses to allow the Railway authorities to have bus services to compete with
the bus services already on the roads.

The Honourable the Commerce Member has told us that this legis-
lation is not required for enabling the State-managed Railways to run
buses; nor to enable the Company-managed Railways to run the bus service,
but solely in the interests of the small feeder lines maintained by the local
boards or small Companies. I may state hers the way in which the
Great Indian Peninsula Railway is now running a motor service from
Talegaon to Junar. Junar is an inland town about 60 miles away from the
Railway station and the bus service from Talegaon to Junar pever competed
with the Great Indian Peninsula Railway. It only served as a feeder to the
Railway; but, in order to kill that bus service, the Great Indian Penin-
sula Railway is running a bus service of their own and it is a State-
managed Railway. Such instances will be multiplied later on. The motor
services already existing actually meet this need. This service really
did not bring one more passenger to their Railway, because all of them
were coming over that route. In the same way, the Madras and Southern
Mahratta Railway may propose starting a motor service, but it is a well
known fact that the Madras and Southern Mahratta Railway has been
so very badly constructed or aligned that the most populous cities require
a longer journey to take by the Railway. Take for instance, the distance
between Belgaum and Dharwar. By the bus service it is about 42 miles.
By the Railway it is 75 miles. Does the Railway expect that a man
will travel 75 miles in order to help the Railway to earn revenue and
not travel 42 miles on the road and save time and money? I am not
going to help these Railway Companies to run motor service in order to
kill the motor traffic. Do the Government expect that the motor service
that will be started by Railway Companies will bring in more revenue
to the Railways? For the sake of competition, they will have to lower
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their rates in order to attract traffic from the present bus service. It is
well known that the present bus service is working at rock bottom rates
and if the Railway Company start their own bus service, they will have
to accept those rates and compete on those terms. They will not bring
any more profit to the Railway, but they will do a good deal of harm
to others and, therefore, even if these feeder lines are empowered under
this Bill to start bus service, they will not tend to increase their revenue,
but perhaps it may injure others. Government should have thought twice
before they brought in such legislation and, as the opinions of Local Gov-
ernments are not favourable to this Bill there is still time to consider
and postpone this Bill till more information is laid before this House and
the report of the Road tersus Railway Committee has been placed in
our hands, as demanded by Mr. Neogy.

Sir Leslie Hudson (Bombay: European): Sir, I move that the question
4 pv.  be now put.

[At this stage Mr. Deputy President (Mr. R. K. Shanmukham Chetty)
resumed the Chair.]

-

Mr. Deputy President (Mr. R. K. Shanmukham Chetty): The question
is that the question be now put.

The motion was negatived.

Mr. Gaya Prasad Singh (Muzaffarpur cum Champaran: Non-Muham-
madan): . Sir, I am glad that the Government have the good sense of not
joining in the motion for closure. It was from a Member of the European
Group that the motion for closure was put, when many Members of the
Opposition stood up. Sir, this Bill is not as simple as it seems, and I
shall say just a few words even at this late hour. In the first instance,
I would like to point out that there seems to be a certain amount of in-
consistency between the Statement of Objects and Reasons and the provi-
sion which is proposed to be inserted in this Bill. The last paragraph of
that Statement says:

“It is proposed, therefore, by amending sub-section (e) of section 51 of the Act,
to make it clear that the Railway Companies referred to in section 561 may own and

operate unconditionally road motor services for the carriage of traffic in areas served
by their Railway.’ :

But what I find in the only operative part of the clause is this:

‘“(e) It may provide for and maintain any means of transport for the conveyance
of passengers, animals or goods in any area to which access is afforded by its Railway ;"

The Statement of Objects and Reasons proposes to confine this question to
a competition between rail and motor transport only, but the Bill secks
to carry it much further, and tries to include other means of transport
not contemplated in the Statement of Objects and Reasons; for instance,
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it may affect the river traffic, the canal tratfic, road traffic by animal
power, gnd so on. This is the all-embracing character of the provision
which is now sought to be included. Then, again, the second point is
that in the Statement of Objects and Reasons it is stated that uncondi-
tionally this competition may be allowed, whereas it may be necessary to
impose, if desirable, conditions under which Railways may be allowed to
compete even in questions of motor road transport; for instance, the local
rates and taxes which other means of transport have to pay must be paid
by the Railway Company if it enters into that sort of competition. Sir,
this point has been made clear in the opinion of the Bihar and Orissa
Government. It stateg in paragraph 3:

“1f, however, it is decided to allow all Railways to have the right to .run road
services, it will be necessary, in order not to kill local enterprise as well as for other
reasons, that the railway road services must be subject to the same taxation, both
Central and Provincial, and Provincial control, as .the private services. This has
reference to the word ‘unconditionally’ in para. (3) of the Statement of Objects and
]‘Ellun_l."

Sir, the report of the Mitchell-Kirkness Committee has not yet been
made available to Members of this Honse, and 1 would ask my Honour-
able friend in charge of this Bill whether it is fair to this Housc %o ask
us to accept the principles of the Bill without disclosing to us the con-
tents of that document. It was circulated, I understand, to the Local
Governments concerned, and I find that & reference to this report has
been made in the opinion of the Bihar and Orissa Government, which

BAYS:

““The Mitchell-Kirkness report on the Rail-Road enquiry (Bihar and Orissa) estimates
the loss to all Railways in Bihar and Orissa due to road competition to be rupees seven
lakhs a year in passenger traffic.”

and, then, the opinion which is expressed by this Government is that:

“It is extremely doubtful whether by running road services of their own, the
Railways would be able to recover this traffic at a reasonable cost, because in Bihar
and- Orissa the competitive rail and road sections are of short lengths only, 50 miles
and under. Further, it is not clear that the railway-run motor services can be run as
cheaply and economically as the private services.”

T shall not trouble the House with reproducing further quotations, but I
shall mention in passing that the Bihar Chamber of Commerce also oppose
this Bill. The only expert gentlemun who was asked to make a report on
this question in the Presidency of Madras gives an opinion which is
adverse to this Bill. I find at page 8 of the opinions that Rao Bahadur
T. K. T. Viraraghavachariar Avargal, the special officer who was appointed
to investigate the question  of co<ordination of road development with
Railways, has stated: '

“The term ‘sny mesns of transport’ covers all other forms of transport besides
motor tramsport, which is the only one mentioned in the Ststement of Objects and’
Reasons as. seriously affecting the revenues of certain small Railways not specifically
mentioned. The terms of the amendment would enable Railways to start services to
compete with legitimste and essential private enterprise in ‘canal traffic as well as road’
trafic by animal power.” i
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From his report, Sir, it appears that he is also not tavourably disposed
to this particular proposal which is before the House. 8ir, the Railways
with their vast resources command & monopoly in this country, and if
they are allowed to encroach upon private enterprise, it will be a serious
matter for private enterprise also. Those of us who have occasion to go
up to Simla, for instance, know that the Railway between Kalka and
Simla is not as much patronised as the motor transport between these two
places, by reason of the fact that the motor transport 18 much
cheaper, speedier and comfortable, and‘ it is not proper that, without any
thorough inquiry and without disclosing to us the full facts of the
situation, this Bill should have been brought before us. T know that
the revenues of the Railways are falling on account of the serious compe-
tition between private motor enterprise aad themselves, but it is just pos-
sible that the Railways are not managing their affairs as efficiently as they
are expected to do. and for their mismanagement certainly the tax-payers
of this country and the public in general should not be made to pay the
penalty. In these circumstances, Sir, T am very doubtful whet}.xer it will
gerve any public purpose to refer this Bill to a Select Committee, and
as I do not agree with the main provision of the Bill, T am constrained to
oppose it.

Mr. Muhammad Azhar Ali (Lucknow and Fyvzabad Divisions:
Muhammadan Rural): Sir, in this Session as in the last Session we find
that such Bills as concern more with the public interest and about which
the public is feeling some sort of scepticism are rushed through in such a
hurry that nothing can be done to them. I find that this Bill, which is
not only concerned so much with the public revenues, but with the revenues
of the Railways, is being rushed through in this- Assembly. Few
preliminary objections have been taken by Mr. Neogy and by Dr. Ziauddin
Ahmad to this Bill. It can be very easily argued by our friend, Mr.
Anklesaria, that Dr. Ziauddin Ahmad’'s objection as to the relevancy or
the irrelevancy of the matter is not so very important. But the reasons
which Dr. Ziauddin Ahmad gave were quite relevant and unanswerable.

The Railway Budget is always a deficit Budget and still we find that
the Railway Department is intending to tap other sources of income which
may cut the throat even of the public. Sir, in this age of depression,
when the B. and N. W. and the R, K. Railways could not be purchased by
the Government, it is rather sutprising that they are going to handle such
enormous schemes. It is said that the Railways will buy and carry on
business of a very heavy kind, that is to say, grain, ete., will be taken
from one part of the country to another, and it will be an extra source
of income. My submission is that you are undoubtedly trying to do
nothing but to enter into a business which you think will be more lucrative
and you want to deprive the public of the profit which it is getting at
present out of that business. Sir, it has always been fairly remarked that
Government ought not to enter into such competitive business which the
public has in hand. The Railway buses may be a convenience to the
public, but they always arrange the timings in such a way that the public
cannot get any benefit from them. The pregent motor buses which are
being run in the country are being run from ome place to another at the
infervals of 10, 20 and 30 minutes, but this will not be done by the Rail-
Motors. They will arrange their timings according to the railway timings
and fix their fares according to their needs. I do not think the Railway
Department undertakes this motor transport simply for the convenience of

q
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the public, but it is to make money after stifling the great business which
the Indiaps themselves are taking up in their hands. 8ir, for a mighty
Government like the Government of India it is unbecoming to enter into
campetition with those very poor people who are the subjects of the State.
To stifle their business in this way is nothing short of cruelty. It is aptly
said that a poor man should not build his house near the house of a riech
man. This maxim, aptly fits in in the present case. ’

8ir, Railways can spend their capital in any way they like; they can
borrow money and they can invest money in any business they like; but,
in the present condition of the country, when there is depression all over,
it is simply absurd to say that they ought to enter into a business like that,
How could poor people then compete with them?

Mr. K. Abmed (Rajshahi Division: Muhammadan Rurai): If these
people strike, what will the Government do?

Mr. Muhammad Azhar Ali : It is not a question of railway strike that
I am discussing. When Mr, Joshi gets up, he will be able to take up this
question. I am sure, my friend, Mr. K. Ahmed, will be able to bring
“in his own constituency people to help us to tide over that difficulty.
Sir, the position is very clear. The Opposition does not want to oppose
this Bill at the present stage from going to the Select Committee, but the
questidon is whether the Select Committee will allow such changes which
the Opposition desires to make. If the Honourable the Mover of this Bill
is prepared to satisfy the House that the memberg of the Select Committee
will have a right to discuss the Bill, not only in its details, but also in its
principle, then I think we might vote for the Select Committee.

Mr. Laichand Navalrai (Sind: Non-Muhammadan Rural): Sir, this
question doer not appear to be so easy nor is it only a trifling one us some
Membors seem to imagine. The point that we have to consider is whether
this Bill, which is now before us, is for the benefit of the Railways only
or is against the interests of private individuals. S8ir, it has two sides.
Oue is the claim of the Railways that their revenues have gone down on
nceount of private transport business. On the other hand, the public say
that they are the persons who at a great cost and inconvenience have been
able to establish motor traffic business to give more convenienge to the
public and are running the buses at a cheaper rate. Therefore, these two
questions have got to be considered very seriously. The main point that
the House has got to consider is whether the private undertakings which
are now in existence should be allowed to be affected in any way. In my
humble opinion if the Company-managed Railways and even the State
Railways are allowed to carry on this business in competition with the
private individuals, the transport business of the private individuals will
be ruined. I have great sympathy with the private individuals who had
to run the motor buses when they were so needed. They have afforded
great facilities to the travelling public for the performance of short
journeys without waiting in expectation for long periods as they have had
to do in the case of Railways, Therefore it should not be only for increas-
ing the revenue of the Railways that this Bill should be passed. The
original intention while starting these Railways was not to allow them
to do any other business but to run railway conveyances and to be
restricted to their own business. Why should they trespass upon the
business: of others to their detriment? Section 51(e) of the Indian Rail-
ways  Act clearly provides that a Railway Company cannot own
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and operate & road motor service &8 a feeder' to its own
railway, unless the traffic to be carried by such service is through-
booked over the railway. A Company is algo precluded from operating a
road motor service where an adequate service is already in existence, and
from running any other mode of conveyance parsllel to its railway line.
1 do not see the least justification why this rule. which is a very salutary
one, should be encroached upon and, therefore, I request the Railway
Member and Government to find out ways of increasing their revenues in
the proper and usual manner without encroaching upon the rights of others.

It appears to me thay the Railways themselves are responsible for
their income having gone down. It seems that the Railway authorities
carry only one impression in their minds that they have only
to earn money, that they are commercial bodies and that they
should not care for the conveniences of the people or for any facilities that
the people want. This can be fully illustrated by several instances that
have happened. Even in this House questions have been verv often put
and statements made to the effect that there are several places where a
direct Railway Service is needed. For instance, there is no direct Railway
Service between Delhi and Karachi cr between Jacobabad and Karachi
viec Dadu on the N. W. Railway. The Railway authorities have refused
even to attach a composite for the purpose of getting this direct route to
Karachi vig Dadu; and, whenever a question is put, the reply is that it
is pecuniarily disadvantageous to the Railway. We find, however, that
there are several other lines on which they earn comipsratively much more
" than the amount of conveniences required. —Thus they should care for
the convenience of the people on such lines where they may not be
earning a8 much. Things like this have led to the introduction of the
motor buses and the motor traffic and now that they have come with
prominence, they should not be put down with a high hand. It i8 not
fair at all. It appears to me that the remark that Dr. Ziauddin Ahmad
made that the Railways should not ask for certain legislation before they
have put their own house in order has great force. That advice should be
taken, because at present the motor buses are giving better and cheaper
service than the local trains are doing. For instance, we know that trains
are running very slow and people have to lose a great deal of time. Why
should people wait for these slow trains and not utilise this speedy rond
transport? Then, on the Railways, people have to wait long hours at
junctions for train connections. For instance, on the N. W. Railway Ruk
~etation passengers have to wait for two or three hours at dead of night
for a connection. If such defects are there, how do Railway authorities
expect sympathy from this House or from the public for competing with
the motor bus services? Then, one finds that the railway fares are very
much higher, and longer distances force heavier charges. An example of that
has been already given, and T will also quote one more instance. Between
Larkana and Kumber it is only about 14 miles, but the railway charges
for about 22 or 23 miles. TIs it fair that the Railway should not give
conveniences, should not provide speedier trains and should not do away
with the undue waiting at stations, when they charge higher fares? If
they provide these conveniences, it will not be necessary for the Railways
to run in competition with the motor services. Therefore, the Railways
ghould think over all these and make out a case that they are very just
in demanding that their revenues ghould be raised by road traffic com-
petition, Then only they will have some case to come forward with; until
such time, the Bill is premature.
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Mr. 8. 0. Sen (Bengal National Chamber of Commerce: Indian Com-
erce): 8ir, I understand from the Honourable the Commerce Member
a the object of this Bill is that as, on account of road competition by

motor buses, the income of the small Railways has been reduced, this
Bill has been introduced to enable these small Railway Companies to run
their buses in competition with the road buses, This matter was consi-
dered by Government and a Committee was appointed, the report of
which was to have been submitted to this-House in November. In this
connection I will refer the Honourable the Commerce Member to an
assurance given by Sir C. P, Ramaswami Aiyar who was then Commerce
Member, when he first introduced this Bill.

My friend, the Honourable Mr. Muazzam Sahib, at that time submitted
that the report of the Committee to.inquire into the co-ordination of the
railways with the road traffic should be awaited and that this subject
should be brought up after the report of that Committee is placed before
this House. In answer to that, the then Commerce Member said: ‘I
may at once assure the Honourable Member that the report will be pub-
lished at the end of November, if not before.”’ That was the assurance
given or statement made by the Commerce Member, and that answer
mplied that he accepted the opinion of Mr. Muszzam S8ahib, namely, that
the consideration of this matter should be awaited till the report has been
published. Our grievance here is this, that the Government are now rush-
ing through this matter and putting it befare the Select Committee before
the House has had an opportunity of considering the report made by these
two gentlemen who were appointed by the Government of India to make
the report. That report would or ought to show, I submit, whether the
losses said to have been incurred by these small Railways were due only
to the competition with road buses or whether the losses were due to some
other causes, namely, depression of trade and otherwise. If, to the latter
cause, then this will be no remedy for the losses sustained, though I know
that the grmall ieilways are suffering losses. However, I do not think the
time is ripe for this matter to be brought forward before the report has
oome before this House and we have had an opportunity of considering
that report. Secondly, the Honourable the Commerce Member said that
there was unfair competition between these small road buses and the Rail-
way Services. I do not know how the competition is unfair. Of course
this repart, if it had been produced, would have shown in what way the
competition was unfair or not. Now, to remedyv these things only a small
paragraph is to be added to section 51 of the Railwavs Act; and I put
before the Honourable Member whether the running of the buses by these
Railways will not put the Railway in a better position and in a much
stronger position than those buses. The Honourable the Commerce Mem-
ber knows perfectly well that under the Railwayvs Act the liability of a Rail-
way for losses, etc., is that of a bailee under the Contract Act, v'v'hiccg
means that the liabiliy arises only on negligéricé, wheréas the fidbility ¢
these road buses is that of a carrier under the Carriérs Act which is very
gimilar to that of an insurer. By reason of putting this clause in the
Railways Act, the Honourable the Commerce Member practically allows
the Railways to run their buses as bailees and not as carriérs. Therefors,
they would be in a much better position than the ordinary carriers to carry
on their business. That question should be thrashed out and another
paragraph should be added or the Railways Act should be amended so ag
to make the position of the Railway buses exactly the same as that of the
ordinary buses running on the road, on account of whose competition he
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gays he is introducing this Bill. With these words, 1 oppose this reference
to the Select Committee as premature as I think that the Honourable the
Commerce Member should wait until the production of the report made by
these two gentlemen who were appointed by the Government of India.

The Honourable Sir Joseph Bhore: Sir, I did suggest that the speeches
on the lagt oceasion reflected a certain amount of misunderstanding‘ aﬁ@,
if I may say so, I think the course of the debate this afterngon has justi-
fied that suggestion. My Honourable friend, Dr. Ziauddin, is, I know, &
relentless critic of the Railway Administration. The Railway Administra-
tion is, I think, an obsession with him. I am always glad to sit at the
feet of my Honourable friend and learn from him how railways should be
run, and I have no doubt that I shall receive further suggestions and pdvice
when we come to discusss the Railway Budget. But, in this particular
case, may I point out to him that what my Honourable friend, Mr. 8. C.
Mitra, said was quite justified? The question of Railway Administration,
that is, administration by the Railway Department does not come into the
picture at all. I tried to explain in my opening speech that this amending
Bill was not intended to confer any additional powers on State-managed
Railways or on the large Company-managed Railways. 8o, how the ques-
tion of administration by the Railway Board comes into the picture, I am
not able 'to see.

Then, I would like to repudiate the suggestion which, I think, was ifn-
plicit in Mr. James' remark, namely, that Railways regard motor trans-
port as an undesirable rival. What we say is that the Railway and the
road are complementary and that each should work in its most economic
sphere, and that if co-operation and co-ordination between them were:
possible, it would redound to the great benefit of the country as a whole.
Now, it has been suggested that Railways could not run buses as cheaply
as private owners. If that is 8o, there should be no fear that private buses-
will be driven off the roads by Railway Companies. But what will per-
haps happen—at any rate what I think may happen—is this: Railways
will provide probably a safer, a better organised and a more convenient
form of transport, and, even if this entails the levy of slightly higher
charges, we may have a section of the public that will be prepared to pay
higher rates for these amenities. Then it was suggested that Railways
might first drive competitive motor traffic off the rpa%s, apd then farce
traffic back to the Railwavs. I think that that suggestion is unfounded.
The ease with which in this case motor competition can be re-established
is, I think, a safeguard against any such contingency. '

One Honourasble Member raised the question of the maintenance of’
roads. I would submit that that question does not arise in this connection
st all. What Mr. Mitra said he understood me to say was perfectly true.
What I said was that, under the Bill, railway motor vehicles would not be
placed in any privileged position. We are quite prepared to contemplate:
their subjection to the ordinary taxation, to the ordinary rules, to the ordi-
nary regulations; and it is open to the Local Governments to decide what
they may wish and what they think is just and proper and fair in this con-
nection.

As regards the suggestion that we should see a powerful Government
organisation using all its powers to crush private enterprise, I would again
point out to my Honourable friend that there is no question of Government
entering into competition with these private owners at all. Under present
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circumstances, the Government have the power in respect of its State-
managed Railways to open and run such services. To the best of my
knowledge, they have so far not done so. In this connection I would reply
to my Honourable friend, Mr. Jadhav; if he will permit me, I will correct
him in regard to the statement that he has made. It is not the fact that
the service which he referred to is a railway service; it was a purely
private bus service, and T am sure if he will make inquiries, he will see that
my information is correct. :

!

Mr, B. V. Jadhav: The timings are given in the Guide.

The Honourable Sir Joseph Bhore: That is perfectly true. It is a
private bus service which times its running so as to suit the timings of the
railway trains. That is all the connection there is between that service
and the Railway.

My Honourable friend, Mr. Neogy, did raise two very pertinent ques-
tions. He has asked why we have brought this measure before the Report
which has been drawn up by the two officers who have made an investi-
gation into the question of motor competition has been published. I
may say, Sir, that so far as that Report is concerned, it supports the
.action which we are taking under this Bill. That Report is ready; it
is in print, and I trust it will be possible to place it either in the Library
of the House or in the hands of individual Members of the Select Com-
mittee in the course of a few days. In fact, I would go further and say
this that I realise the fairness of the comment of my friend, Mr. Neogy,
and I would not ask the Select Committee to assemble and consider this
measure until it has had ample time to go into the report. 1, therefore,
undertake, so far as lies in my power, that the Select Committee shall
not meet until the Members of the Select Committee have had sufficient
time to examine the contents of the Report.

There is only just one other question raised by Mr. Neogy. He
asked whether I would be prepared to contemplate g radical change in the
Bill during the course of its passage through the Select Committee. Now,
Bir, in regard to that, I have only to say this, that if the Bill is recast
8o a8 to make it incompatible witg the general objects and reasoms, then
I could not give support to such recasting, but my friend may rest assured
that I will be entirely sympathetic towards any reasonable change which it
may be found advisable to suggest as the result of examination and discus-
sion in the Select Commititee. I hope, Sir, with these assurances that I have
given, my friends opposite will not oppose this reference to a Select
Committee.

Mr. Deputy President (Mr. R. K. Shanmukham Chetty): The ques-
tion is: '

“That the Bill further to amend- the Indian Railways Act, 1890 for a certain
gurpooe (amendment of section §1), be referred to a Selet Committee consisting of
hai Parma Nand, Mr. K. P. Thampan, Dr. Ziauddin Ahmad, Mr. 8. C. Mitra, Mr.
Muhammad Yamin Khan, Lala Rameshwar Prasad Bagla, Mr. R. Smith, Mr:
M. Maswood Ahmad, Pandit Ram Krishna Jha, Dr. R. D. Dalal, Mr. P. R. Ran
the Honourable Sir Brojendra Mitter and the Mover, and that the number of members

g:;:e'e presence shall be necessary to constitute a meeting of the Committes shall be

The motion was adopted.



THE AUXILIARY FORCE (AMENDMENT) BILL.
‘Mr. G, B. ¥, Toftenham (Army Secretary): 8ir, I move:

. i her to amend the Auxiliary Force Act, 1620, for certain purposes
be reTflelxegh :;:;Bamﬂefl:g Committee consisting of Sir Leslie Hudson, Sardar s.nt Bingh,
Mr. Lalchand Navalrai, Mr. A. Hoon, Maulvi Muhammad Shafee Daoodi, Capt.m
Slu;r Muhammad Khan Gakhar, Goswami M. R. Puri, Mr. J. Ramsay Scott, Lieut.-
Colonel Sir Henry Gidney and the Mover, with instructions to report on or before
the 28th February, 1933, and that the number of members wh’?se presence shall be
necessary to constitute a meeting of the Committee shall be five.

In making this motion, Sir, I am not anticipating that tMe principles of
this Bill wil] prove to be of a contentious nature or such as not to commend
themselves readily to the majority of this House. It is rather that the
provisions of the Bill itself, as they appear from the papers, may seem a
trifle complicated. This, I think, must always be the case when you have
an amending Bill which contains a fairly large number of clauses, and
the only way to understand their effect is to take a copy of the Bill in one
hand and a copy of the Act in the other and to see how they fit together.
That is a process which, I think, can be more easily and efficiently per-
formed round a table rather than on the floor of the House. If Honour-
able Members agree to send this Bill to the Select Committee, I have
little doubt that we shall be able, in the Comm.ittee, to explain any doubts
or difficulties that may arise on points of detail.

The main principles of the Bill are, 1 think, simple enough. It is
primarily an economy measure.  Under the Auxiliary Force Act, as it .
stands at present, the Auxiliary Force is divided into three classes, the
Active Class, the A Reserve and the B Reserve. Membership of each of
these classes is determined entirely by age. That is to say, a man until
he is 81 is in the Active Class, from 31 to 40 he is in the A Reserve,
and, after the age of 40, he goes into the B reserve. For each class 8
definite amount of training is prescribed by a Schedule to the Act itself,
and cannot be varied except within very narrow limits. There is g section
in the Act under which the training of an individual or even the training
of an individual unit may be reduced. but it would obviously be improper

and illegal to apply that section so as to curtail the training of the force
as a whole.

Then, Sir, another somewhat curious provision of the present Act is
that it gives to individuals in the Auxiliary Force the power to decide for
themselves how much training they shall do; that is to say, they can
claim to do more training than the ‘amount that is actually prescribed for
the class to which they belong. A member of the A Class Reserve can
claim to do the training of the Active Class, and if he 8o claims, there is
no discretion in the matter; he must be allowed to do it. As the members
of the Auxiliary Force only receive pay when they are under training or
when they are called out in aid of the civil power, it becomes obvious
that, under the Act, as it stands at ‘present, the military authorities have
very slight control over the total amount of expenditure.  If the force

consists of so many people, then the funds to be spent on their training

( 281 )
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What we propose to do in this Bill is to reduce dt?e pumber R(g?aes
in the Force and to have in future only one Activée Class and one Réderve
Class. Then we propose to prescribe an adequate period of annual
training for the Active Class, but to retain to ourselves the right to reduce
that training if absolutely necessary. For the Reserve Class we prescribe
no training at all except for the. performance of an annual musketry
course, which will cost comparatively little money. Further, we propose
to abolish the age limits on which classification is now based, and to
leave it to the discretion of the Officer Commanding each unit to transfer
his men from the Active Class to the Reserve when he thinks fit. Finally,
we propose to withdraw from the individual the right to do more training
than that prescribed for the class in which he is placed. In other words,
Sir, we hope, without reducing the numbers of the Force as a whole, to
reduce very considerably the numbers of the Active Class, that is to say,
the more expensive portion of the force, and to restrict the Active Class
in future to the numbers required for the tasks that they are likely to be
called upon to perform and also to those men who will be able to turn
out when those calls arise. I think it will be admitted that these
principles are sound enough. However anxious people may be to receive
a military training and however desirable it may be to provide facilities
for such training, it is not justifiable to use the tax-payer’s money either
to train more people than are likely to be required, or to train people
who. with the best will in the world, would not be able to respond to the
call in a time of emergency, either because they were employed by Gov-
ernment or by a Railway Administration or by a private employer, who
had prior claim on their services. ,

The fact remains, however, that the application of these principles is
bound to create some amount of hardship for the individual. Some
members of the Force who have in the past been accustomed to do their
16 days training a vear and to draw pay for it may find themselves in the
future transferred to the Reserve, where they will do no such training
and draw no such pay. His Excellency the Commander-in-Chief, there-
fore, thought it desirable, before attempting to launch these reforms, to
refer the matter to the units of the Force themselves and to invite their
co-operation. A letter was accordingly sent round to all units in the Force
some time last August or September and this was followed up by con-
vening a large representative Committée in Delhi last November. That
Committee contained representatives of the different units, and also a
representative of the Anglo-Indian Association who was then a Member of
this House. The Committee met in Delhi and sat for about a week.
‘They discussed at length all our proposals. Various suggestions made by
the units themselves were also examined, and a very large measure of
agreement was reached. His Excellency the Commander-in-Chief was
very much impressed by the spirit in which the need for economy was
accepted by all concerned, and, as His Excellency the Viceroy said in
addressing this House on February 1st, we owe a debt of gratitude to
those immediately concerned for the manner in which our proposals have
been received. '

I do not think that there is anything more I need say at present, except
to make three points. 1In the first place, these reforms that we hope
to introduce will not, in our opinion, prejudicially affect the real pfficiency
of the Force. In the second place, if our proposals are accepted, they
will mean a recurring saving of Re. 15 lakhs in the budget for next year
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and succeeding years. And, lastly, I should like to make it clear that these
proposals have nothing whatever to do with the Indian Territorial Force.
There is no proposal under consideration to reduce the periods of training
for the Indian Territorial Force or in any other way to reduce the present
level of expenditure on that Force. Sir, I move. (Applause.)

Mr. Deputy President (Mr. R. K. Shanmukham Chetty): Motion
moved : :

““That the Bill further to amend the Auxiliary Force Act, 1920, for certain purspau,
be referred to a Select Committee consisting of Bir Leslie Hudson, Sardar Sant Singh,
Mr. Lalchand Navalrai, Mr. A. Hoon, Maulvi Muhammad Shafee Daoodi, Captain
Sher Muhammad Khan Gakhar, Goswami M. R. Puri, Mr. J. Ramsay Scott, Lieut-
Colonel Sir Henry Gidney, and the Mover, with instructions to report on or before the
28th February, 1833, and that the number of members whose presence shall be necessary
to constitute a meeting of the Committee shall be five."

The motion was adopted.

Mr. 8. 0. Mitra (Chittagong and Rajshahi Divisions: Non-Muhammadan
Rural): May I ask, as Lieut.-Colonel Sir Henry Gidney has not yet taken
the oath of allegiance, whether he is entitled to sit on the Select Committee ?

Mr. Deputy President (Mr. R. K. Shanmukham Chetty): I understand
that Lieut.-Colonel Sir Henry Gidney has been nominated a Member of
this House. It is true that the Honourable Member has not taken the
oath of allegiance. It will be in order to include his name in the lisi of
members for the Select Committee, but he would not be entitled to sit
on that Committee unless he has taken the oath of allegiance before then.

1he House now stands adjourned till 11 o’clock to-morrow.

The Assembly then adjourned till Eleven of the Clock on Tuesday,
the 7th February, 1933.
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